
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No.: (' b ")___ Dated ~ c:'!\ ":>I 'h ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Joyti Kumar 
S/0 Prithvi Nath 
RIO H.No.Lane No.3, H.No.8E, Anand Vihar, Talab Tillo, Jammu 

' 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of. this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-15212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered thero before. ~ 

_, . t > ~ ~Af>--\/ 
(Mohamm~~ Beigh) 

) 
\ \ Joint Registrar (Admn.) 

No: /:o&?.I.~?:J,I)toated').;{j ~ '? ~'d-r,~ ~ ~ 'i 
Copy forwarded to the: v-fl)'iJ <!\ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. ___-8resident Bar Association, J&K High Court, Jammu. 
~ In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. 

\ 

Mr. Joyti Kumar, Advocate 
. ..... for information and necessary action. 

r}- ~~\ot 
Joint Registrar (Admn.) ~~--- I · 

~~~ 
~~~ 



HIGH COURT OF JAfvHvi U AND KASHMIR AT JAMMU 
(Exercising powe•·s ofBar C<"'<~rilmHler S~ction58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ I, S' s- Dated: 2_ 9. \n ";;;, \ 'h> \ ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Adil Malik 
S/0 N azir Ahmttd 
R/0 H.no.514, New Plot, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-15112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. . ~ . ~ .----~ 

~- . -~OV'- ~ AJ-1~ 
(Mohamma Yasin Beigh) ~ ~ 

~ -~ /, 
0 

Joint Registrar (Admn.) 

No 6CJ77/·?~Dated :2-':'J\~'\)'>-o\'l~ Jh 
Copy forwarded to the: -~} \'-~ 1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association,J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K. Jammu for uploading on the 
website. 

6. Mr. Adil Malik, Advocate 
...... for information and necessary actio~ , 

. ~ 

;--J r 'CAl'--~ 
Joint Regi~ ar (Admn.) Q ~ .,-· (/) -!/ 
~ I . . -

. ~-.· 
)Ab\'>1Vi . 



HIGH COURT OF JAlVllVlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undl~r Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Ng: __ /-'-6_6_3 __ Dated: )_ cr--- ; .- 2-D ICf 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Zahid Miyan 
S/0 Mohd Amin Wani 
RIO Wani Mohalla, Diver Tral, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JK-15012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

. -------,.--, . t ·W' v--~;'~ 
(Mohamm~Beigh)\~ 
Joint Registrar (Admn.) 

No: 6oG2,_-"'3J!cJ Dated ')J{- ?v f~ ~ ~ 
Copy forwarded to the: y-g) ~~ ~ 
1. Principal District & Sess~ons Judge, Pukwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Zahid Miyan, Advo(·ate 

...... for information and necessary action. 

\ . ---
,-, . ~ ~-------· t\ 

Joint Registrar (Admn.) 2 t)\ --c/)-, 1 

. c--~ 



HIGH COURT OF JAi\'IMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coondlumlet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,\L.....:>l.._£=--~4--' __ Dated: Q_.CO\\ (2_~) 2-Dl ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Zahid Iqbal Ahmad Lone 
S/0 Gh Ahmad Lone 
RIO Village Wanpora, Tehsil Gurez, Distt. Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-14912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~' • \ A f/V'...--:~;~ 
(Moham~~in Beigh) 1..\)' I 

:\. J. 
1 

Joint Registrar (Admn.) 

No: t!!l 'il~-4f=pated ~\ ()~1")-j \ "Y) ~·~ 
Copy forwarded to the: · , o'\ 2./)\ £1 
1.' Principal District & Sessions Judge, Bandipora. ,YQ I 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bandipora 
5. In-charge N.I.C. High Court of J&K Jammu for up:oading on the 

website. 
6. Mr. Zahid lqbrtl Ahmad Lone, Advocate 

..... for info; llldtion and necessary action. 

C1- L___, ,r~\~ 
Joint Registrar (Admn.) ':{_ ~ 

~b 
..... ~,~~~ 



HIGH COURT OF JA!VfMU AND l<ASHMIR AT JAMMU 
(Exercising powers of Bar Coundl uode1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Ng: \. '] 0 ~' ___ Dated: ~ o I '?2>} "'bs' ~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Ziya Ul Nisa, 
D/0 Mohammad Ramzan Wani, 
RIO Bagati Kani Pora, Sheikh Dawood Colony, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-148/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extensiou of provisional licence/enrollment must be 
sought before the date of e_~piry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

/'1' \ /1~~\l 
(Mohamm~sin Beigh) ':{\)I 

\ Joint Regis~ (Admn.) 

No: b//~3>---?!i)LfJ Dated: ~~O~?Jl :H t~ ~ JJ 
CopyfonNardedtothe: ~9 
1. Principal District & Ses?ions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager. Government Press, Jamrnu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Ziya Ul Nisa, Advorate 

...... for infc n mation and necessary action. 

,--,. \ _____.., ~~~ 
Joint Reg'isrrarl(~dmn.) 1 t\V-CIJ 
~-k\ 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Ng /7n; Dated: ~a/o/%/~ 
I 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Yassir Hussain Shah, 
S/0 Raiz Hussain Shah, 
RIO Hari Mohalla, Sanai, Surankote, Poonch 

has been admitted and enroll~d as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . 

~· t J()V'~ 
(Mohamm~eigh) l.. \)) .-cJ) 11 

/, 
1 

Joint Registrar (Admn.) 

No: i//?Fl6j!{J Dated '?,ol 't,_rn..l"] ~ \..) 
Copy forwarded to the: ~'-" 
1. Principal District & Sess.ions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Yassir Hussain Slwh, Advocate 

...... for information and necessary action. • 

c--1. ~ _-1 ~ 
Joint Reg'istra-r(Admn.) ~()) .-0J.-I1 
~\i 
~~ 



HIGl:l COURT OF' JAJ\1MU AND KASHl\1IR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

ND: { 7o'::> Dated: 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Wajida Naseem, 
D/0 Choudhary Haq Nawaz, 
R/0 Kahara, Doda. A/P Mominabad, Near Jalalabad Chowk, Bathindi, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate frorn concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
soy_ght before the date of expiry unless the absolute/final enrollment as 
!!!) Advocate is ordered there before. . _.-·· 

,.., . \. __________ ,., "-'~/;;.~·-19 
(Mohammad Yasin Beigh) ')_ 1 

· 1.. Joint Registrar (Admn.) · 

No: I ~/3 9·-~~ llf Dated:--~~\,.~) hs l<9 ""~--~ L\w.-Df .. , 7 t , -;- -~-
copy forwarded to the: -)..~\\'\, 
1. Principal District & Se:~~.ions Judge, Bhaderwah/Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar 1-\ssociation, haderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Wajida Naseem, Advocate 

...... for information and necess:::~tio\ ""'' 
1 
::.::.:.:::.·-~-C 

. .... ___ ~ .. -~---- ( { ~ I J 
Joint Registrar (Admn.) ) ..... ·1 · ' 
~\t.~ 

~,, l1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/b 'J f Dated ?::, ~ l r::,\ 1)-t, \ '1 \ ( \ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Varnika Gupta 
D/0 Rajesh Gupta 
RIO Ward No.17, Friednsa Colony near Kidzee School, Omarah, 
Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

..-,. \ ~C"''~i 
(Mohamm~n Beigh) t\ll 

\ \ Joint Registrar (Admn.) 1 
1 

No: b!lf:S:: -2e /g Dated: ~0 ~"bj'k.\~ ~ . )_..Lt._ 
Copy forwarded to /the: . ~Lt; 
1. Principal District & Ses~>ions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Udhampur 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Varnika Gupta, Advocate 
...... for information and necessary action. 

·~~ 
J~t ·~ (Admn.) 1.@ .-tl)-/ i 

t\::t\-
--~1>-) l<) 



HIGH COURT OF JAlVlMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Scdion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No.: J ~ 18 .. __ Dated: ?o b /)-o I ~ 
I I 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Vimmy Talla 
D/0 Vinod Kumar 
RIO Extn. 9-A, new karan Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision.ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK--144/2(}19. in the roll of Advocate maintained by this Registry. 

The renewal/extension <)f' provisional licence/enrollment must be 
sought before the date of expj_ry unless the absolute/final enrollment as 
an Advocate is ordered there l)g_fore. . _______ ,...., 

. ,..-, .. ~ --~ v--~\~,..1~ 
(MohammaCTYasin Beigh) 

r. ~ II ) I Joint Registrar (Admn.) 

No:lJ /atj -/~Dated ~o ~~Y?ml") ~ ~ 
Copy fm·warded to the: -y~\~)\~ 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu 
In-charge N.I.C. High Court of J8tK Jammu for uploading on the 
website. 
Ms. Vimmy Talta, Advocate 

. ..... for informntion and necessary action. ~ ....-~...--. L ..... -..... r-~ ...... ------ • \ ~ 1 ...., ....... - ,/ 
,......, • ---- <", ..--{_[) 

Joint Registrar (Admn.) l_0, 
c:::*---- \. \ ~ 

.... 0\...-.'· 
~~-fb1\h 



HIGH COURT OF JAJVIMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ b 9 "t- Dated: ~(') l"u 1'2-t.\1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Varun Sharma 
S/0 Surinder Kumar 
RIO H.No.3 Near Govts Qua1:ters, main stop Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, suiJject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ __.~~ 
(Nloh~mm~~ ~eigh) .( \)/ rif).-lj 

J j I Joint Registrar (Admn.) 

No: 6//63-~/LPoated: ::1o ~ '¥()\ ~ ~ ~ 
Copy forwarded to ihe: . I r ~)'>1\, 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Vanm Sharma, Advocate 

...... for information and necessary action. 

r-1 . l__.-1 ~..3:.--:---
Join~ 7::~,-U)~(J 

uj~,\~ 



HIGH COURT OF JA!Vi!\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Onudl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 6ct/ G ~l 9 
r7 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Umar Mukhtar, 
S/0 Gulam Mohd Mughal, 
RIO Kotranka, Draj, Rajouri, 
AlP Zubairabad Nowabad Sm.tjwani Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-14212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. -~ 

.. -----
. \ /,CAJ'· ~--;_~~ 

(~amma~Yasin Beigh) 2.. ~,.,.(,]) 
Joint Regis!ra!JAdmn.) 

No: b f t> Tf- I duoated: '?;c~) ~ I ~Vl ~ J ... \:::$. 
Copy forwarded to J: }::8 )-;) \ ~ 
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Asst 1ciation, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Umar Mukhtar, Advm.~ate 

...... for ir.forrnc:1tion and necessary action. . ,.-., .. ~------t ()'V' __::::::::--:-:_~ (J 

Joint Registr~r (Admn.)1._{S' nl) f 7 

~~ 
~~ 



HIGH COURT OF JAI'dMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C!JHw:i! imdcr Settion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: n ~ \ ~\'}n 14 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Udhey Vir Singh Jamwal, 
S/0 Avtar Singh Jamwal, 
RIO Agorre Jandyal, Near Govt. High School, Bhalwal, Jammu 

has been admitted and enroll-ed as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No.JK-14112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered thero before. 

l ......: ---/"/ . ____.., crJ' ~-
(Mohamm Yasin Beigh) 2_~ ...-{/)..-\ ~ 

a 
1 

J. £) Joint Registrar (Admn.) 

No: ~ I() 91~ __np- Dated: f).," l '?, \ C'¥-oL"\ ~ m 
Copy forwarded to the: L-9.' ~ J L~ 
1. Principal District & Seseions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of JB<K Jammu for uploading on the 

website. 
6. Mr. Udhcy Vir Singh .l:nnwal, Advocate 

...... for info1 mation and necessary action. 

QReg~d~~4 
.c~ ~ 

. ~~ 



0.....0 
\ HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 

(Exe•·cising powers of Bar Con11dl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \C., 9,\\ Dated: ~o \~'rn\l 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Uday Singh Salaria, 
S/0 Sehdev Singh, 
RIO Bani Chack, P.O Sherpur, Hiranagar, Kathua 
AlP H.No. 76-A, Sec-3 Nanak Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14012019 in the roll of Advocate maintained by this Registry. 

The renewallex;tension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: 01 ~£r ?c /t{oated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Uday Singh Salaria, Advocate 

...... for information and necessary action. . ~ 
,.., • ~ - (}V"-~cJJ ~-Y1 

Joint Reg~dmn.) ')_ ~ 

~ L~ 
~\5\ 



HIGH COURT O_F JAfvll\1lU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Conndl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:\~~ Dated: L '\\ 0 ~ \ '\:6 \a . \( 

It is hereby notified that vide High Court Order dated Dated 18.03.2019 

Ms. Urvashi Raina, 
D/0 Anil Raina, 
RIO 135/7 Upper Roop Nagar~ .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-139/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exJ2i!L.unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~ 
,_., . _.., t;V' 4:)' i 
(Mohamma asin Beigh) l_~ 
Joint Registrar (Admn.) 

No:.s"o7SJ6'.,--~\LfDatecJ )4\o~~'"\ ~ ~ 
Copy forwarded to the: ~ ll1 )VZ, 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Associatio11, ,J&K High Court, Jammu. 
5. In-charge N.I.C. High < :ourt of J&K ,J3mmu for uploading on the 

website. 
6. l\11s. Urvashi Raina, Advucate 

...... for information and necessary actioL ~ 

_...o'"'"'~1 (../'-~ =----
. - ,...,.,........, " - ..-----: 

~istrahdmn.) :L ~A) --1 ~ 

~\~ 



HIGH COURT OF JAfv!JVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; /b '/3 Dated: 3Jo / 2::, J?=o I 9 
{ ~ r -, 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Tanveer Farooq Bhat 
S/0 Farooq Ahmad Bhat 
RIO Mohalla Khawaja Saheb, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ --oN'~" (~h~mm~1Beigh) 1.. 6J ) 
/. /1 l Joint RegistraJJAdmn.) 

No: tL~>7?-D?ptated: '2,o \r:\ G--p)~~ b 
Copy forwarded to the: --"lA)l \~)\ '\ 
1. Principal District & Sessions Judge, Bararnulla 
2. Secretary, Bar Council or India, New Delbi. 
3. Manager, Government Press, Jammu for,publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. ' 
6. Mr. Tanveer Farooq Bhat, Advocate 

...... for information and necessary action. 

r->- I ·~r~ 
Joint Reg~{J:C;mn.) l..t)) 
~1~ 

~l$\ 



HIGH COURT O_F JAr·rr :VHJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Co11wil undet' Section 58 of the Advocates Act, 1961) 

No.:_ 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ 6 9' ")_ Dated: 3 0 Jn?-.o J "Jw:, ) CJ 
l I - 1 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Tehseen Ahmed 
S/0 Maqbool Hussain 
RIO Husplote, Tehsil Thananwndi, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisioncJIIy for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

I ---

~. ' ~10"'~--~-\1 (Mohamm~fasin Beigh) '). ~ 
_ J . J , Joint Registrar (Admn.) 

No .£/..t21 Dated S~ ~ b 
Copyforwar ~\~ 
1. Principal District & Sessions Judge, Rajouri )JJ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pre~:;s, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. .Mr. Tehseen Ahmed, Advocate 
...... for information and necessary action. 

r->. ~ ~ ~~-=-C\ 
Joint Registrar (Admn.) "1._~ ,.-tl) 1 J 

~~ 
JJil>)-{) v«1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b '1S'"' Dated ':h-"\1 t>"") )'><, \.'l 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Towheeda Fayaz, 
D/0 Fayaz Ahmad Bhat, 
RIO Masjied Mohalla, Uricherso~Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JK-136/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension_ of provisional licence/enrollment must be 
sought before the date of exQiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.--,-! ~~~~ 
(Mohamm~~eigh) 2..0,..-rJ) 

I J Joint Regi~tra!..(Admn.) 

No: ____:::._f:,-=-6-------~--=---'---=-lb4- Dated: )_ ~ I 6 "/, '46l)' ~ ~ 
Copy forwarded to he: r . '2.-i\?/)\J.. 
1. Principal District & Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4." President District Bar Association, Pulwama 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Towheeda Fayaz, Advocate 

...... for information and necessary action. 

,. r ----:1~~ 
Joint Re~trar (Admn.) i_~rU)..-11 
~ L.\ 

~\\~ 



HIGH COURT OF JAI\'f!YIU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Cnrrwil under Section S8 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No { 69! _ Dated:~~~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Ta1·un Bholla, 
S/0 Romesh Bholla, 
RIO H.No.103, Phase Ist, Shant Nagar, Janipur, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionnlly for a period of one year from the date of 

issuance of this notification, sul)ject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e.!piry unless the absolute/final enrollment as 
an Advocate is ordered there before. --~ ~()"~~-·-:~.-,~ 

.r-1 - \ ,../" ' ~. rV/ 

(Mohammacr?asin Beigh) 1.. \.JI 
J " \ _ Joint Registrar (Admn.) 

No: at 6/,s::-/~~AJated ~~" 1·~-+--~· JJ 
Copy forwarded to the: ~ 1 t.. 
1. Principal District & Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Associatior1, 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Tarun Bholla, Advocate 

...... for information and necessary action. 

~~ Re~td~2_B·~;I 
~-- ~~ 

~)l9\ 



HIGH COURT OF JAJVJMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No;--+-\ ~~-9+-,\-\--, _Dated: 2;o \ ~\1)-z,~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Tania Sharma 
D/0 Satish Sharma, 
RIO H.No. 176, New Plot, Ncar State Motor Garage, Jammu 
AlP H.No. 347 Ward No. 39 Patoli Mangotrian, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absoluteollment..J!l! ____.. 
an Advocate is ordered there before. f>.l' v-........---· ~ -\" 

.,--, , 't t)\ rtf) I 
(Mohammad Yasin Beigh) 

J 1 Joint Registrar (Admn.) 

No:(;{ {J 6j-76fVOated '512('2J/~ ~ b 
~opy ~:f~~~gi!~rif Sessions Judge, Jammu. ~til 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Tania Sharma, Advon1te 

...... for information and necessary action. 

(I·\ -~~ -
Joint Regi~mn.) :Ltl,.-V)-\0, 
~ L\ 

~~ 



HIGH COURT OF JAJVI:\:1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar C0111Jcil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No.:_ \ b ~ (I) 
' 

Dated: :no\~~ ~\<q 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Tahshumah Shafi 
D/0 Mohd Shati Dar, 
RIO Rahmoo, Rajpora, Pulwao~na 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Ceriificate from concerned University and verification of his/her 

character and antecedents front CID. His/her name has been entered under 

serial No.JK-13312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' --~----~ 
~...-·-~. 

(M~~;mm asi~~:;;,)t{j ~u)-t ~ 
;J Joint Registrar (Admn.) 

No: 6/~)9-6~/t•f Dated ~\'S\'"b5\1 ~ ~ 
Copy forwarded to the: ))a )?}t~ 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Couri of .J&K Jammu for uploading on the 

website. 
6. Ms. Tahshumah Shafi, Advocate 

...... for inforrnation and necessary action. 

\\ ../~--~ 
- '- ---" v .. ¢ .. ~ uy-, ~ 

~t Regis-"t;ar (Admn.) .l: ,_ 

~~ 
~ 



HIGH COURT OF JAJI'i!\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \b~~. Dated:3o (~ \o 
I 1 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shahid Yousuf Koka 
S/0 Mohd Yousuf Koka 
RIO Bogam, Kakapora, Distt.l<ulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision; 1lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.--., • ~ --1 [A/' ~ 
(Mohamm~Yc:sin Beigh) Q.. \)1 . 

1 \ Joint Registrar (Admn.) 

No: tJ fJ.f''"'r-S~jL'fl Dated '"~(')\':>~'La 11 ~ l,.\ 
Copy forwarded to the: ~\~ \q 
1. Principal District & Sessions Judge, Kulgam '}.) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pross, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kulgam 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shahid Yousuf Koka, Advocate 

...... for information and necess~ ~clio\. ....--------' ~~ 

Joint Re~'isrrar (Admn.) ')._ \Y r\1) 

~ ~ 
~~ 



HIGH COURT OF JAf't!\lU AND KASHMIR AT JAMMU 
(Exercising powers of Bar CO!''" iJ under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.\ k,.~ Dated: ~C\ l~\~cry 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Samreen Farooq 
D/0 Farooq Ahmad Bawani 
RIO Nai Basti, Tehsil & Distt. ;\nantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionc:1lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ ___..-,... 

~/' ~ ·..,\<\ 
~. ....-A 1_~,.-U) I 

(Mohamma asin Beigh) 

l 
Joint Registrar (Admn.} 

No: 6 r" ~')-.5'2- Lf'Dated'~al ,-, J 'h 17 ~/ ~\ I \ ) ~- .~ 
Copy forwarded to the: ~\ \t1 
1. Principal District & Sessio11s Judge, Anantnag. l 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Samreen Farooq, Advocate 

...... for information and necessary action. 
. .....:-: _ ________., 

..--..., ' --1 r.,-.....r-..;:;--- • 

Joint Reg a. { dmn.) ~~ .-V)-- \ ~ 

~· ~~ 
~~ 



HIGH COURT OF JAlVJIVIU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: '6 0 \ t'\<), \ ~ l ~ 
\ ' 

It is hereby notified that vicle High Court Order Dated 18.03.2019 

Ms. Surbhi Sharma 
D/0 Ajay Sharma 
RIO H.No.3, Extn.l, Bansant ILnclave, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13012019 in the rofl of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ o,.r~ 
(~a;,m~~Beigh) 't\\\ ~cJY-~l 
Joint Registrar (Admn.) 

No: b/a ~~-4 tj;. (2 Dated ·~o ( a') J0---.. L'1 ~ } ... 6_ 
Copy forwarded to the: ~)~\\. c; 
1. Principal District & Sessions Judge, Jammu .b» 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Couri of J&K Jammu for uploading on the 

website. 
6. Ms. Surbhi Sharma, Aclvocate 

...... for information and necessary action. 

~ _A~ 
~t Regisrrar{Ad~n.) 'l_~~V)-\/ 
~. L\ 

~l'1 



HIGH COURT OF JANlMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C••HJH:il under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/ 6'Y/;J; Dated: 6 0 J '?:> b. f1 r 1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sandeep Singh Somaria 
S/0 Kapoor Singh Somaria 
RIO 797/B, Subash Nagar, Royal Chowk, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-12812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expjry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

.-. . \ ___...,""'"" ~-
(MohammiaTasin Beigh) l. \)) _.rJ) ' 

J Joint Registrar (Admn.) 

No: b!o)_(}=2~WlateQ n")oj:o)~\y ~ ~ 
Copy forwarded to J: ~)~)\~ 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sandeep Singh Som<Jri~t, Advocate 

...... for information and necessary action. 

~- \ -~~-:-
Joint Regi~n.) l_{:j .--tf) ·- \ ~ 

~ ~~~ 



HIGH COURT OF JA!VIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6 b { 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shashank Vasisatha 
S/0 Braham Datt Sharma 
RIO 28017, Sector-7, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-12712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r->- L--1~· 
(Mohammad Yasin Beigh) \)I 

}_ j Joint RegistrarjAdmn.) 

No: ttJlt;w ~'lS'j(f' Dated ')c>'ra"'J)t;n. 1~ ~ \~\ 
Copy forwarded to the: ~~~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Shashank Vasisatha, ;\(lvocate 

.. .... for information and necessary action. 

\ -~ 
rJ. ~ . ..-(/)---(~ 
Joint Registrar (Admn.) 1.. ty 

~ ~\.~ 
'lfi\')'WI 

--



HIGH COURT OF JA·MlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 II FICA T I ON 

No: l b b 0 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sahil Sangra 
S/0 Surinder Kumar 
RIO Rajinder Pura, Tehsil Vijaypur, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-126/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension gf provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t __. __:.. --------(~~a~m~1~h) t~,..v)-\ ~ 

\ 1 
Joint Re~istrar (Admn.) 

f)_~~ o)_ ')-:.c I~ c¥- L.L" 
Copy forwarded to the: ~\fl·\ ~ 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sahil Sangra, Advoc•fc 

...... for information and necessary action. 

,--, . r ___, ~,0. 
Joint Re~rar (Admn.) 1.. t}) AI) 7 

~ L'-~ 
~th 



HIGH COURT OF JAivi1\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq: ( J ?::0 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Sneha Slathia 
D/0 Sahdev Singh Slathia 
RIO Mandi Garh, Gunih Slathia Hakh Barothian, Teh. & Distt.Samba 
A/P H.No.723 behind Shiva l'uiJlic High School Main Road, Digiana near 
Digiana Pulli, Jammu · . 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jl(-/2512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. t .___--:---

,.-, • \ _.........-1 v-r.;. ("! Q ,....<(),...-' ~ 
(MohammadYasin Beigh) .~--") 

1 \ Joint Registrar (Admn.) 

No: JJ 'l.--{S- 7 "/LPDal!'d '?;,Q \ 'b \ 'h.\ 'Y~ ~ 
Copy forwarded to the: I \ ... V\ Y>) \ ~ 
1. Principal District & Sessions Judge,Jammu. $aft'V\ ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Sneha Slathia. A<hocate 

...... for information and necessary action~ ___:. ___ ... -.~--··/·--·-~· 
... , ..__,.r---_..--- • D 

J~i~1t Regis rar (Admn.) 9_./l ,..--lD ''l ") 
~~ 11 '· c ~\ 

~ 



HIGH COURT O.F JAiVHviU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C(nwdlunder Sed ion 58 of the Advocates Act. 1961) 

No: 

* * * 

PROVISIONAI.J 
ENROLLMENT __j 

N 0 T I F I C A T I ON 

\ ~ S'~_~_Dated~'b \'"hi~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Sonali Parihar 
D/0 Narinder Singh Parihar 
RIO W.No.60 near Tiny Tots School Dokh Plaoura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

f<ashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JJ(-12412019 in the roil of Advocate maintained by this Registry. 

The renewal/extension_gf provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~ ----------# 
,...-, . ..-/--1 N"- - ~ tf)- \1 

(Mohamma Yasin Beigh) 1. \)1 ... 
/_ Joint Registrar (Admn.) 

No:b"?'i)-~ted ~\~\~l~~~ L\-1\ 
Copy fo~w~rded.to .the: . ~~~~ 
1. Pnnc1pal D1stnct & Sess1ons Judge, Jammu. · 
2. Secretary, Bar Council Of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the nextissue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Sonali Parihar, Ad vocate 
. _ .... for infonnation and necessary action. -

r-J. L~~~~, 
Joint Registrar (Admn.) ,:)_'Jl r{f) 

~ L~ 
~).)~ 



HIGH COURT OF JAJ\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \6~ __ Dated: Lq\o'"b\n\~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shabir Ahmad Reshi 
S/0 Ghulam Nabi Reshi 
RIO Samboora, Kakapora, Pulwama, Eid Gab Mohalla, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisio~ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-12212019 in the roll of Advocate maintained by this Registry. · 

The renewal/extension_of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered therebefore. 

_, . l___, ~~~ 
(Mohammad Yasin Beigh) 
Joint Re~Admn.) 

--=--.;::;_:-=~~.....,__ Dated ?-<\ \ ~'ffi1~ ~ 
1 

Copy forwarded to he: . . J.-'9 \l#)' 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shabir Ahmad Reshi, Advocate 

...... for information and necessary action. 
~ ~ ____ , 

..-, . \. ___ _, ::::.:----: 
Join~dmn.) .tli)-(})~11 

~L'I 



HIGH COURT OF JAiVlMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Ng: (6 [;~ . 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Shivani Feria 
D/0 Rajnish Feria 
RIO W.No.9, H.No.20,Main H~•zar, Arya Samaj, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e·xRirv unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,_,. ~~~1 
(Mohammad Yasin Beigh) ~ ~ 
Joint Registrar (Admn.) 

No: &61'77-h/Lf'oatecl ~ll!ln,.,\ 'cl-o\5\ ~· ~~ 
Copy forwarded to the: . ~?) t q 
1. Principal District & Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Districct Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Shivani Feria, Advocate 

...... for information and necessary actioL _ 

. C'/ . . _____, ~. 
Joint~ ~~n.) )_ ~-c!J\ ~ 

~~~ 



\cyO 

HIGH COURT OF JAIVIl\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No_: _ __._/--L.._J __,_]_L+--t. _ Dated: b o J Q.., /f\/7: I 9z 
• l v'r7F-f:7 ( , 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Syed Basit Riyaz 
S/0 Syed Riyaz Ahmad 
RIO Bongam, Chanapora, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision:1lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JK-12012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__.., ' L---r ~11 
(Mohammad Yasin Beigh) ?-0 

~ } j Joint Registrar (Admn.) 

No:f'k:oYc-ff!Dated ~6~L'J~ ~ 
Copy forwarded to the: , 0'\~\.9, 
1. Principal District & Sessions Judge, Shopian v-a I 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in U1e next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Shopian. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Syed Basit Riyaz, Advocate 
...... for information and necessary action. . 

l ~' ..--") . __.----1 -~ q 
Joint Reg r(Admn.) '}.}\r{)) I I 
~ t\~ 

~1 



HIGH COURT OF JAJVf iVIU AND KASHNIIR AT JAMMU 
(Exercising powers of Bar Cou11dl under Sectiou 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~~\~ }'}=,\.,~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Syed Akeel Shah, 
S/0 ~~Shakeel Shah, 
RIO Shah Complex, Bus Stand, W.No.4 Near Shop No. 1 Great India Gun 
House, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision<llly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' ---.~ . \ ~--A _,.-~::-;·~~-\~ 
(Mohammad·Yasin Beigh) 
~int Registrar (Admn.) 

~a \s~~~ ~ ) .. ~ 
Copy forwarded to the: <o J1l tSi 
1.' Principal District & Sessions Judge, Udhmapur. ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Syed Akeel Shah, Advocate 

. ..... for information and necessary action. . 

~ • ~ ~ ~~-:--:1 OJ 
Joint Regi~1raf(Admn.) ').:-1r-tf) 

~~-- L\ 
~ 



HIGH COURT OF JAMlVI U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

,' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \l ""'~ _Dated ~ b{"«> \ ~ 
It is hereby notified that vid() High Court Order Dated 18.03.2019 

Mr. Sunil Sharma, 
S/0 Roop Lal Sharma, 
RIO H.No-188-B, Resham Ghar Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there _before. 

,---,. t ...-. ~1 
(Mohamm~eigh);l CJ..-

1 Joint Registr: r ( mn.) 

No: ( l'clio-~jte" Dated '~CJ \ r:,)r-,o\'q ~ ~ 
Copy forwarded to the: 
I. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Sunil Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAlV~MU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Vll \ Dated: ':::2 o I '\ ) r;._. 1 ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shubam Kapoor 
S/0 Sunil Kapoor 
RIO Kapoor Residence, Ward No.4, Adarsh Colony, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-11712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r~· ~ ~~~ 
(Mohamma~ Beigh) :U') ,..J) 
Joint Registrar (Admn.) 

No: blo ')_'"1--'2:)?nated: ~"b\ <JrJ>\'\ ~ J~\ 
Copy forwarded to the: ?}~ \~ 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3\ Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.I.C. Higl1 Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shubam Kapo01:, Advocate 

...... for information and necessary action. 

r->· \ ~~ 
Joint Regisfrar\Ad.mn.)).. 0....... · 

~ ~~ 



HIGH COURT OF JAf'/~:VIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Ce 1.1 •1r il under Section 58 uf the Advo(:ates Act, 1961) 

* * * 

~ PROVISIONAL 
~ ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~c I ~} '}:D 1 ~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Shriya Sharma, 
D/0 Rajeev Sharma, 
R/0 306-B~ Sec- 3 Ext, Vasanl Vihar, Trikuta Nagar, Bahu, Jammu 

has been admitted and enrollr·cJ as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11612019 in the roll of Advocate maintained by this Registry. 

The renewal/extensioo of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment a~ 
an Advocate is ordered there before. 

~ _.--:- Ct 
.,.-, • ..... .A v-"'--~,..r.!)..-1 I 
(Mohamm Yasin Beigh) ) l Jo. int Registrar ~Ad.mn.) 

No: b'k-6/ ~~21}Lr' Datud: '6o j '2_'Moh ~ j., 
Copy forwarded to the: . ~ ~ 
1. Principal District & Ses~;ions Judge, Jammu Y ';) t <) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for ·publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Shriya Sharma, Advocate 

...... for information and necessary action. 

r>. \, --/~ ~---~--:~ -ll 
Joint RegiStrar (Admn.) ?--0 
~// J 

~ 
~';,~l~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; -----+-\ :J---\,____._J:)..L-3,__' _ Dated: '):a \ ~ \ :OS \ 'r 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shivam Singh 
S/0 Lekh Raj 
RIO Debra, Thathri, Doda 
AlP H.No. 112, Sec-2, JDA Colony Rajinder Nagar, Bantalab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-115/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

,--, · t -~ ').O)-VYi9 (Mohamm~n' Beigh) 
Joint Registrar (Admn.) 

No: {1,( & I ~ ~"2.5 4 1/] Dat@d: '""':,a b\ 'h\'\ ~· j
4
) 

Copy forwarded to the: ~ \ ~ 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. ·High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shivam Singh, Advocate 

...... for information and necess~~tio~ ~ ~ 

Joint Reg~.)~ ...v')--11 
~/ L~ 

-LA?)??) l~ 



HIGH COURT OF JA!vi MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C~ru ndl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; lJ 6<i3 . 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Shivali Bhagat .1-
D/0 Jeet Ram ~~M 
RIO Lane No. 11 H.N'o.48, Gudta Keran, Bantalab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e)$:piry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~-

"7' ~l~~~'*_ciJ-\9 
(Mohammad Yasin Beighf 
Joint Registrar (Admn.) 

No: ~~ R.?~~"-9 )Lf Dated: '?::.o \ '2\'h.h. ~ ~ 
Copy forwarded to the: ~'];) \S\ 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Shivali Bhagat, Advocate 

...... for information and necessary action.\..___---t ~ 

J~Registrar (Admn.) :>.-9)..-V)...-11 

~ )._\~ 
-z...a)) \ 1<i 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C(>\Jndl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No.: \~r;,___~ 
' ' Dated: ?-6 \ '";:, \ rc, 11 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Shefalee Koul 
D/0 Raju Koul 
RIO H.No. 2 Lane No. 4 Ncar Kamal Building Material Gu$ha Keran 
Barnai Road, Bantalab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisiorv~lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

.../" ~~· 
,----, . ~OV'~ ~'\0 

. (Mohamm Y--aSin Beigh)??J ..-() :J 
J ' Joint Re~_(Admn.) • 

No: 0( 2 0t~ 7/ jtA'lated: ~o \ "';;, 4 'it-.. \ <? \ ~ 
Copy forwarded to the: ~ )~) l\ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government l~'ress, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Associati(ln, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Shefalee Koul, Advocate 

...,-..- ___... ...... for information and necessary actio\ · 

rJ . ,_____ __________ , ~ ~---~lq . 
Joint Registrar (Admn.) f1 0) /0 t.J ;1 
~ l~\ r.J , 

~'1 



HIGH COURT OF JAI\-'11VlC AND KASHlVIIR AT JAIVIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1951) 

* * * 

~ PROVISIONALl 
jl ENROLLMENT __ j 

N 0 T I F i C A T I ON 
. -

Dated: 3 0 ~- 0 '?J .- )-tJ / (1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Shaphali Bhagat 
D/0 Romesh Kumar 
RIO Rangbir Sadrey, Dher Suchhetgarh~ R.S.Pura, Jammu 

has been admitted and enrolled as ·an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-112/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exQiry unless the absolute/final enrollment as 
an Advocate is ordered ther~ before. 

.\ ~~ ,..-, . .._ -------~--1 v J. <1rf]) .--\ ~ 
(MohammacrYasin Beigh) 

. ··t _ •. ) , _ 1
1 

• Joint Registrar (Admn.) 

No: _(J_ l) 2o_d~Dated:. h (< -}, - ( '1 ~ ~ 
Copy fo~~rded_to_the: ·. Ui1J,) \'\ 
·1. Pnnc1pal D1stnct & Sesstons Judge, Jammu. 
2. Secretary, Bar Council of lnclia, New Dellli. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association. J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Shaphali Bhagat, Advocate 
...... for inf1 Jlmation and necessary action. 

\ ..--"';_ -----:--
...... , . \.,""_~----..., "-" ~ 9 '"'CJ) ,_., CJ 

Joint Registrar (Admn.) )--1 I 

~F-~-- ~ . 

vo>') > \ ,c; 



,,\ 
HIGH COURT OF JAJ\111\IIU AND KASHIVUR AT JAMMU 

(Exercising powers of Bar· Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

I
I, Pl~OVISIONAL 1 

ENROLLMENT ] 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shanum Gupta 
S/0 Sanjesh Gupta, 
RIO H.No.147, Raghu-Nath Pora, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents fron1 CID. His/her name has been entered under 

serial No.JK-111/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment a~ 
an Advocate is ordered there before. ' . ..---:' . .-"" 

,..-, . 1 ~1 ~- .- r) .. -, ~ 

No: G/ & Lf?_c 4J}tt!oated: ;:, ~ 
Copy forwarded t the: · 

(Mohamm'a-crVasin Beighp-9 u­
Joint Registrar (Admn.) 

~~-~\:"') ~·_& 

~}:>1~ 1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government r->ress, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Shanum Gupta, Advocate 
...... for infCJrrnation and necessary action. 

t _;:_ -----~ ,,...-......, - \... ..-1 \...,./ -- . ...,. q 
Joint Registrar(Admn.) )-Cj -cJ) ') ' 

.~~ 
. . ~1l>)t ~ 



HIGH COURT OF JAI\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cuuncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No"~ r J ~ )._ __ Dated: ~ 0 l ~tJI !):z) l~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shalabh Singh Punia 
S/0 Dhruv Singh Punia 
RIO Trihara, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisiorrally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension ~)f provisional licence/enrollment must be 
sought before the date of e}(piry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

. -----
....,. ~ ~ ~------. ,,Ci) 
(Mohamm~crYasin Beigh) ') .. .0) ,..if) 

J Joint Registrar (Admn.) 

No: b{ ~ G'tl- 5'> JL fl Dated ~C'l 1 'b) r;n,\ "\ ~ ~ 
Copy forwarded to the: t)) )I,/ l «) 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Shalabh Singh Pm• ia, Advocate 
...... for infonnation and necessary action. 

J2t.Re~trar~~~7 
~·1h 

~0 



HIGH COURT OF JAI\'llVlU AND K.ASHMIR AT JAMl\tHJ 
(Exercising powers of Bar Co;11Jril ~mder Section 58 of the Advocates Act, 1961) 

* * * 

PRO,liSIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No; \] ~ '> Dated '?oct"":,\'>---;,- \ ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shaibaz Raza 
S/0 F'arid Hussain 
RIO Ward No. 71, Near BSNL Exchange, Sidhra, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a pe~iod of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of tlis/hc3r 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-109/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension oLprovisional licence/enrollment must be 
sought before the date of expj_ry unless the absolute/final enrollment as 
an Advocate is ordered there _before. 

. __ _.. 
I • .r--__....,.......----: l) 

....-.,. \ _____..., ~,,().. J) .... ,, 
(Mohammatrlasin Beigh) P J r 

t" l •i Joint Registr~J: (Admn.) 

No: · 6/~H-f<t}r'_ Dated '->..,c; _ ~\2:ri l ") ~ ),1 
Copy forwarded to the: ~ ~ 
'i. Principal District & Sessions Judge, Jammu. ' l 
2.. Secretary, Bar Council of India, New Deltli. 
3. Manager, Government Pr·ess, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.LC. High Court of J&K ,Jammu for uploading on the 

website. 
6. Mr. Shaibaz Raza, Advocate 

...... for infornwtion and necessary action. 
' __;... -----,. --· 

,..,-} " __ /_-1 ... /"'" -:·= --~~/) .---, l 
Joint Reg rar {Admn.) ,~.-...:) ~ · 

~/ l~ 
-~JY) ~ 



HIGH COURT OF JAJVJ MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No,:_ \ f). ~ ~ __ Dated %b' ~ '-::.1 ')-,-, \~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Shafeeq Ahmed, 
S/0 Mohd Bashir, 
RIO Fazalabad, Surankote, Poonch 
A/P Qrt. No.309, Block, U4, Police Line Gulshan Ground, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension _of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k.~~ ,---, . if) ,.., I 
(Mohamm Beigh) ~") ...-

/ . . -J n A ) fL J ,Joint Regi~t~dmn.) 
No: 'o(/16a~~Sj'Lf?Daled ~~ lh 
Copy forwarded to the: ~ 'Y)\.\ 
1. Principal District & Sessions Judge, Poonch/Jamrnu. 
2. Secretary, Bar Council of India, New Deihi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Shafeeq Ahmed, Advocate . ~ 

. ..... for info1mation and necessary actionl ~ ~ 
,-., ' ~ "'{)(,-if) ~"'19 

Joint Registrar (Adln.) ,_..-, 

~- l 
~~ 



HIGH COURT OF JA!VIl\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar C(luncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No ~ 'llJ, '7 _ Dated So h 1 '"\-r;l q 
I : \ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

M(. Sehar Zulfiqar~ 
D/0 Zulfiqar Ali Parray, 
RIO H.No.213, Mast Garh, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension_of provisional licence/enrollment must be 
sought before the date of eJ<pU:y unless the absolute/final enrollment as 
an Advocate is ordered there_l>__efore. 

1 ;... ---. \ -1 ,/::;:-- . 

(M~ha~maet-v-as.;~igh) 1 G1 r cr)..-, 9 
"" _ j ~ f) 

1 
\ Joint Re~!_str~;JAdmn.) ' 

No: 61 'liD>~ Dated: :::>6, "'~, ";:.,\_ '\ ~ J,\:::b-
Copy forwarded to the: ~)¥')l ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. MJ. Sehat· Zulfiqar, Advocate 

...... tor inforrr ~<:It ion and necessary action ~ . • 

\ .--1 .... ~~ 
~'. ' , . .....--- --------·- ,~ C1 

Joint Registrar.(Admn.)'')_C) .--(}),....., 1 

~ J~\~ 
·~r~1Lf; 



HIGH COURT OF JAIVil\'IU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISION.AL 
ENROLI.JMENT 

N·o T IF I CAT I ON 

No: \J"' b _Dated: ~ Cl \ ~\ "\:6\ ~ 
\\ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Sapanpreet Kour 
D/0 Manjeet Singh 
RIO Ward No. 10 H.No.166, nea,· B.D.O Office, R.S.Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expi!Y unless the absolute/final enrollment as 
an Advocate is ordered there before. 

A. ~:. .--~--:----., . '"' ,..., :.....-- '(A 
(Mohammad Vas-rnBeigh) )...0) ....-o''b,.... ' 

\ 

Joint ~r _(Admn.) 

ated: noo \ ".J , '):r, \;¥ . ~ k 
Copy forwarded t the: ~)1'1\.9; 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, NewDelhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. · 
President Bar Association, J&K High Court,Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Sapanprect Kour, Advocate 
...... for information and necessary action. 

L '-~/~:::::~~:-~-----~~ 
.....--·) • ..---1 .. - • r'T1 

Joint Registrar(Admn.)2.<}--UJ I 

~-~ 
t-St>· I t ~ 



HIGH COURT OF JAI'd ~/lU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Conndl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; _\_l--'-~--'-'='S: __ Dated: '"":::,o l ~ l 1)--o \ ~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sanjeev Kumar 
S/0 Ravi Dutt, 
RIO H.No. 711, Near Devak Community Hall, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision<:llly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~. t -~--<a'1-\~ 
(Mohamm~n Beigh);..Cl) 

. /. } Joint Registrar (Admn.) 

No:(/((? b6 -//flY Dated: 3o/"'7%l:y ~ J \ · 
I I I .::.~ 

Copy forwarded to the: JA)~\}) 
1. Principal District & Ses~;ions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sanjeev Kumar, Advocate 

...... for information and necessary action. . 

.r ~____--:--
J~ RegtstJa~mn.) J-<) -d) -15 
~~ 

~)J.11~ 



HIGH COURT OF JAIVJlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 11 F I C A T I ON 

No; /7~\ Dated: 3o/~/~ l} 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sameer Kalotra, 
S/0 Dhian Chand Kalotra, 
RIO W.No.S, Near Shaheedi Chowk, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r->. I ~~~ 
(MohammMasin Beigh) ~ 
Joint Registrar (Admn.) 

No: 6/J?,~-"2·7/J; Datr<l 3 o h l '2-u lS' ~ ~ . 
Copy forwarded to the: . L.91Z)\~ 
1. Principal District & Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Sameer Kalotra, Advocate 
...... for information and necessary actionL 

~· ~---' ~ 
Joint Registrar (Admn.) ?-J1 ..... d)--lj 
~---l 
~ 
~1> 1L'1 



HIGH COURT OF ~TAl\ii\HJ AND KASHJ\tliR AT JAMMU 
(Exercising powers of Bar Ccnndlunder Section 58 of the Advocates Act, 1961) 

* * :~ 

N 0 T I F I C A T ~ ON 

Dated: f?") a \ ~0 ' ~ \)( 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sahil Singh Jamwal 
S/0 Amar Singh 
RIO Omara Morh, Opp. Petrol Pump, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision;llly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/l1er 

character and antecedents from CID. His/her name has been entered undm 

serial No.JK-103/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension_ of provisional licence/enrpllment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

. ~ ;,... . _______ .... 0, 

_..~--~ . \_ -·----' ...... ::::.---- o .~if)'' I 
(Mohammac(Yasin Beigh)~ ) 
Joint Registrar (Admn.) 

No: b(]llJr/(/L:~Dated:~-~~d.U\ ~\f)=l)\o ~~~ 11
1 ,r: \-, ~, ~ 

Copy forwarded to the: - .2--&)~) ~ 
1. Principal District & Sessions Judge, Udhampur. · 
2. Secretary, Bar Councii c1f india, New Delhi. 
3. Manager, Government Fre:;s, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sahil Singh .Jamwal, Advocate 

...... for information and necessary action. 
! 
\ -~·· ··"~ ·. . ·.._/"" " ... -· ... -

,<! . \,. ___ _.....--1 . 1..5).--·ax-n 
Joint Registrar (Adnm.) · , 

~?,/ t"t~~·· . 
.... ;:..~ ,.~y\!1 



HIGH COURT OF JAl\'i l\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Con11ril under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; \J ?:>fc, Dated: ~c h) 1"\=:n 1 J 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sahil Sharma, 
S/0 Vijay Kumar, 
R/0 H.No.94 Lane No. 317, Raui mandir, below Gumat, Jammu 

has been admitted and enroll~"'cl as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision~1lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-10212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

_.---, . \. ..--1 """' ~ 
(MohammacrYasin Beigh) :1 ~ • {/)~-' CJ 

J Joint Regis!r~dmn.) 

No: 6',!6l/'l~l'7jLt'Dat~d f?,o Js\ ':l---<1 \l ~ b . 
Copy forwarded to the: ~\~\.<\ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government I \ess, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sahil Sharma, Advocate 

...... for information and necessary action . 

.,---, . ~ ' ------~~~ 
Joint Re~dmn.) )-Cj--(/) l J 

~L 
~0 



I Ci!~ 

HIGH COURT OF' JAf\' l\lU AND l(ASHMIR AT JAl\fMU 
(Exercising powers of Bar C<~:n•rH utider Section :58 of the Advocates Act, 1961) 

* * * 
I 
I PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No_: \ ] '?d s-- Dated: ~o I ~ ) 16\ 4 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Sahib Thakur 
S/0 Raj Singh, 
RIO Wazir House Kalika Nag:H-, Kundrarian, Katra, Reasi. 

has been admitted and enrolle< I as an Advocate on the rolls of Jammu and 

Kashmir Bar Council prov1sionnlly for a period of one year from the date of 

issuance of this notification, stlbject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-10112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension_ of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t /~--- -
r-1 · \ __ ~~' }._~'r·cf)·-\9 

(Mohammad Yasin Beigh) ' 
· ) 

1 1 Joint Re~i,:!~ar (Adjmn.) 

No: .bj_i6}; .-[/JL/J Datod: ~:~a/~ l2v\~ .c-?\· ,,\~-"-
r . 7 r ~ 

Copy forwarded to the: ~) 'l.) 0) 
1. Principal District & Ses~'.ions ,ludge. Reasi. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government i)rnss, Jammu 'for publication 1n the next issue of 

4. 
5. 

Government Gazette. 
President District Bar Association, Reasi. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Sahib Thakur, Advocate 
...... for information and necessary action. , 

~ _.,;.,.... ------. .......r--.::::--- . , 
,..----J · ..-/1 f')_ 0\ ,....tr:y- ' } 
Joint Registrar (Admn.) I 

~ L\~·~ 
. ~\~) 



HIGH COURT OF JAi\i !VIU AND KASHMIR AT .JAMMU 
(Exercising powers of Bar Conm:il under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Safoora Javced, 
D/0 .Javeed Ahmad Mantoo, 
RIO 158-Kursoo, Rajbagh, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, ~:;ubject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,..., . r -tOll' V::::.-;;_-;;;;:; 
(Moham~Yasin Beigh) \)' 

' Joint R_:_gi~r (Admn.) 

r-J,"'I'?J~'~ ~ 
Copy forwarded to the: J.-6\~\''' 
1. Principal District & Se~;!~ions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Associ;!liun, J&K High Court, Srinagar .. 
In-charge N.I.C. High Court of J&K Jammu for uploading on tile 
website. 

6. Ms. Safoora Javeed, Advocate 
...... for ir1formation and necessary action. t.\_ . __ _..... 

V'~-- • ,, ........ -,I --./( ' ~\ Mj) _. 
Joint Registrar (.t\dmn.} L\Y -- \...--/ --------- L ('~/ h.._, ' 

~)~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A. T I ON 

No: \~ \').._ .. , 
< Dated: ~Cj \'? l '"d-ol~ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Saba Atiq 
D/0 Atiq-ul-Rehman, 
RIO Khawaja House, Ward No.8 Basoli, Kathua 
AlP Lane No.8 Usman Colony Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
, 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate frorn concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exRirv unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ _ .. 

L ../~-J)· __ , '1 
,......, • _.--1 ~ ..... 

(Mohammad Yasin Beigh) 

J · 

1 

l Joint Re~dmn.) 
No: fi> lll13--czg fL{!oatecl:'):~o ~ rrn \~ ~ 
Copy forwarded to the: ?A>\))~ 
1. Principal District & Sessions Judge, Kathua/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. · 
President District Bar Association, kathua. 
In-charge N.I.C. High Collrt of J&K Jammu for uploading on the 
website. 
Ms. Saba Atiq, Advocat{' ~ . 

. ..... for information and necessary action.~ ~----------

.r,;;;;'~trar (Admn.)'l i"=-0 ':)-\'3 

k 
~ J> ''-~ 



HIGH COlfRT O.F .JA !VEVJU AND KASIIMIR AT JAMMU 
(Exercising powe1·s of Bar Cou neil under Sed ion 58 of the :\dvocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \l\ \ __ Dated 'bt!> b I ')-z, \7j 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Rigzin Doll<.cr 
D/0 Tsering Punchok 
R/0 Charasa Nubra, Leh Ladai<.h 
AlP H.No.l91, Patel Nagar, Talab TiHo~ Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/tler 

character and antecedents frnlll CID. His/her name has been entered under 

serial No.JK-98/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e_~piry unless the absolute/final enrollment as 
an Advocate is ordered therQ before. n • __ .......... 

l -~.., ...... __...-- ' 
(~~a.mm~--tB~gh) ~~rtf) ,,..l ~ 

;1 \ ..... \:oint Registrar (Admn.) 
No: r;// (J?·-??/:yoatnd: ~e>~6 \~~-- L,\. __ ac 

/ __;::::!:>. 
Copy forwarded to the: J..$) ~ \ \..9\ 
1. Principal District & Sessions Judge, Jammu. 
4. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Associatiun, J&K High Court, Jammu 
5. ln-c~1arge I'J.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. .Mr. Randhir Singh, Advw..:ate 

..... for infc,llnation and necessary action. 

d! . \ ____ ... , •./'-::.-:.--------· 

J~~ ~strar (Admn.) 2-t) ~) -t' 
.~- k 

.. ~ l~ \ '-0, 



HIGH COURT OF JA!VTMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm .. Councilundcr Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ \ D-- Dated: ~ o \~ \ 'bs \ ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Rohit Sharma, 
S/0 Prem Chand Sharma, 
R/0 Govindsar· (Maroli) P/0 MehtahPur, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JK-9612019 in the roll of Advocate maintained by this Registry. , 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e0_piry unless the absolute/final enrollment as 
an Advocate is ordered them before. 

t ·. ~ 
,--, • ~ v...r R\ V)~'~ 
(Mohammad Yasin Beigh) 'l\j, ,-

No: ci/!81~~ Jroated \ \ Joint Registrar (Admn.) 

~CJ~~1'"h 1 1 ~ b 
Copy forwarded to the: .....-~i')~ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council E>f India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. My Rohit Sharma, Ad···•,rate 
...... for infoi 1nation and necessary action. 

~· \ ~~~£4 
Joint Reg~mn.) 'l. e ,.cf.) \ I 

~h 
~l-4~ 



HIGH COURT OF JAJVlMU AND KASHMIR AT JAMMU 
(Exercising puwers of Bar Cnnncil under S"'ction 58 of the Advocates Act, 1961) 

No: 

* * * 
= 

PROVISIONAL 
ENROLLMENT 

-N 0 T I F I C A T I ON 

____ Dated: :1o \'b \ ~ 1 4 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Ritika JamwaJ, 
D/0 Sudheer Jamwal 
Rio Vii!. Suchani P.O Rahya, Vijaypur, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, ~ubject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-9512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension gf provisional licence/enrollment must b~ 
sought before the date of e1~pjry unless the absolute/final enrollment as 
an Advocate is ord~red then•_before. , __ _____.. 

, ~ r- ---::::------- • ....-' q 
,...-. . ~/·f (/'>! 'Lt) rtD / 

(Mohamma l'asin Beigh) 
Joint Registrar (Admn.) 

No 6> t/ '] S'~ oju2 Dated '?;,_Q_\'2.1{M\ ~- ~?---- L~ 
Copy forwarded to the: . - z....Q jJ1t ~ 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for-publication in the next issue of 

4. 

6. 

Government Gazette. . 
President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Ritika Jamwal, Ad vocate 

. ..... for infor.nation and necessary a. ctionl ~-----------
. .A v-r ....-- .:..r'\. -)1 (-'1. . c---, _ __...-- , '1 <:) ...-·V _\ '/ 

Joint Registrar (Admn.) .,~-_ Of -

h~ 
~).\~ 



HIGH COURT OF J/\!\'11\1U AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council u.1der Section 58 of the Advocat<~ Act, 1961) 

* * * 
= 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

f':J_o: \:)o 21 ____ Dated: 3 0 I "b \rrn '1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Richa Sharma, 
D/0 Ashok Kumar, 
RIO Mearth P.O Budhi, Ka1 Jwa 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered thern !Jefore. 

No: bl! 6?-?'{jt? Dated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary. Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar A~·;sociation, Katr1ua. 
5. In-charge N.!.C. High Court of J8(K Jammu for uploading on the 

website. 
6. Ms. Richa Sharma, Advocate 

...... for information and necessary action. 
' . ---

r'"") • L ___ __. {/v- ~--.;;-JJ ... 1 ct 
Joint ~~!rar (Admn.) 2 \J ,- Y 
~ J,6 .. \, 

--wl~1~ 



HIGH COURT OF JAJ\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\)- o)- ---Dated: ~"' I""" I% '<9 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms.Renu Bhagat 
D/0 Lal Chand, 
RIO Kathar, Kothey, Bishnah, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents fr-om CID. His/her name has been entered under 

serial No.JK-9312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of ~xpiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' 
...---, ' ~ A OJ' ---~"' (Mohammad-ra-sfnB~igh) l.~ ... J) ~ 
Joint Regist~a.!J_Mmn.) 

No: £/U3- {,~·/'Dated ~0 h\'h \1 ~ ~ 
Copy forwarded fo the: l.-9\3-\\ q 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms.Renu Bhagat, Advocate 

...... for information and necessary action. 

~ ~-----. ~ . ......---r ()IV'.......---· , 

Joint Reg tr-ar{'$.dmn.) 1 ~ ....-U)....-\l) 
~ l~k 

~''" 



HIGH COURT OF J1\!HMU AND KASHMIR AT JAMMU 
(Exercising powers of B:u· i '•11meil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

~,o: \ :J. 6 b __ Dated: ~o l '>)')-, \~ 
It is hereby notified that vide High Court Order Dated 18"03.2019 

Mr. Ravinder Kumar Pandilll, 
S/0 Raj Nath Pandita, 
R/0 H.No.8, Lane No.6, Na.<:~'<'h nagar, Janipur, Jammu. 

has been admitted and enrollc'cl as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-9212019 in the roll of Advocate maintained by this Registry. 

The renewal/extensiol1_of provisional licence/enrollment must be 
sought before the date of e~mirLunless the absolute/final enrollment as 
an A.dvoca!e is ord~red there before. {\ , ......---

..-A ~---- • ..... ____... 
,. .. --, . \. ___ .. .A OV' _.. "\ ~ rff) .... ,~ 
(MohammadYasin Beigh) rZ Ul 

~ . Joint R~~strar JAdmn.) 

No: b/157- ~~tf Dated_~ o\~-L~~'::'j_ ~- \~ 
-- 'C Copy forwarded to the: l.!t1)3.l \'\ 

1. Principa! District & Sesc:ions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu fer publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Couri, Jamrnu. 
5. In-charge N.I.C. High Court of J&!< Jammu for uploading on the 

website. 
6. Mr. Ravinder Kumar l'andita~ Advocate 

...... for information and n{:~cessary ac:tion. · , 

. \ .....,..------~-' ......... . i'""..... ...-.-. 
~~ ~ . ---l v ~ .....- . 'q 

.Joint Registrar-(Admn.)'l.~"if)r- I 

~-- L 
. ~~~ 



HIGH COURT OF JAM f\ I U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couwil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No /7a ~ Dated ~(') \ ~\ 't-o\ j 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mf. Ranj u Kumari 
D/0 Charanjcet Singh 
RIO Dron Kirani, Thatari, Dod~• 

has been admitted and enrolled w> an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Ceriificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t· t./'~ ----:--
. .--, . \ .--····t 1 Q 

(MohammadY~~in Beigh)2b) ,_d) } 
_j } \Joint Regist~Admn.) 

No: Ctt ~f'-o/LJ!Dated:_ \6o r~Ph\~ b 
Copy forwarded io the: :>QI ~1 \ <i 
1. Principal District & Sessions .Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mf. Ranju Kumari, Advocate 

00 .. 00 for information and necessary action. • 

L ~"" ~ 
~~,..,.---~-: 

r''l . ~---~ -- ,.JJ,-1 J 
Joint Registrar (Admn.) 2-C)\ 
~- l~b. 

)....Qil'lrt'; 



HIGH COURT OF. JAMMU AND KASHMIR AT JAMMU 
(Exerc;s_;tg powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

.No: /6 !£~ ___ Dated: :L.q,\~\ 'J.-&\.g,\ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Deep Daler Singh Kulzem 
S/0 Arnarjit Singh 
RIO Village Thickerian Tehsil R. S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of e)lliry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessi9ns Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3~ Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Deep Daler Singh Knl:lcm, Advocate 

...... for informc.1tion and necessary action. 

r:-1 . ~ ._.,....:.-----:--

Join~~mn.) ~~t0-1'\ 



HIGH COURT OF JAMlVlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Dheeraj Kundal 
S/0 Sham Lal 
RIO Bharnara, Majalta, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-32/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry ~·nless the absolute/final enrollment as 
an Advocate is ordered there before. 

,..--, • ~ /, fYV" ~ 
(Mohamm~ Beigh)~~--rl),..\j 

J,.. 
1 

Joint Registrar (Admn.) 

No: {6~ Y 6 .-fL.LfOated: ~ 1 ~ ~f)--6 I} ~--
Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press., Jammur for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Dheeraj Kundal, Advocate 

...... for information and necessary action. 

rJ . \ _.-----1 ~---
Jo~Y. (Admn.) 2 ~,..-\.1)~\ 1 



HIGH COURT OF JA lVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

f'.(o \ ll b Dated: 2-9\ o'b l 'Yo I l 
It is hereby notified that vide High Court Order Dat~d 18.03.2019 

Ms. Divyanshi Sharma 
D/0 Arvind Kumar Sharma 
R/0 H.No 596-A Nai Basti Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision8lly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-33/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exP-iry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r-7 • ~ ~ i;:_;,~ 
(Mohammad Yasin Beigh) "\)l- I 

\ \Joint Registrar (Admn.) 

l)_q~ o":l_,~\~ ~ k 
Copy forwarded to the: :Y>\~\~~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

Pret,ident Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Divyanshi Sharma, Advocate 
...... for information and necessary actir. ~ ~ 

J~t-Re~~n.) ~;cl)'dl 

~~ 
Vlh'V\ 



HIGH COURT OF J;\;VIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cm111cil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Dimple Bharti 
D/0 Bansi Lal Palwal 
Viii. Bathaie Tehsil Mahore, IJcasi, 
A/P H.No: 174 Rehari Colony Near Hari Mander, Bharat Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~ 
~· (/V' t\ cl) ... ,, 
(Mohamm n Beigh) ~ \)1 ,.-
Joint Registrar (Admn.) 

No: So2:.~-€2)yoated ~~a~/'h>\~ ~ 
Copy forwarded to the: "'V\\ ~01 
1. Principal District & Ses~~ions Judge, Reasi/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammur for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Dimple Bharti, Advocate 

...... for information and necessary action. 

r~- \ -1 ~~ 
Joint Regl'Strar(Admn.) t.~,.. tD--19 

~ Vll )l q 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couucil under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t h b~ Dated: ~ ~\ 't) ~ )0--zs l~ 

It is hereby notified that vide High Court Order dated 1-&.03.2019 

Ms. Diksha Mehra 
D/0 Pawan Kumar 
RIO H.No.35, Lane No.4, Extn. Basant Nagar, Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-35/2019 in the roll· of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

\ -~-~ 
,.--, . ~ ~ ,,.....,.,; 
(Mohammad Yasin Beigh) 'l.\jr .-v/ 

t Joint Registrar (Admn.) 

No:b_tJfi'&~-t1,l.rbated ~~~7)>-v~~ ~ 
Copy forwarded to the: .,_,'7,..,\)' 
1. Principal District & Sessions Judge, Jammu .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Diksha Mehra, Advocate 

. ..... for information and necessary action. 

r-"1 - \ . ~ -----=---
Joint Re~mn.) 1._~ ... Cf).- f/ 
~/ L~ -')..)\>)1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: '"L ~ t>':J 1 ~ \ <l 
\ 

It is hereby notified that vide High Court Order dated t0.03.2019 

Mr. Dildar Ahmed 
S/0 Gul Bahar 
RIO P/0 Nariyan opposite Gov1. Middle School Rani, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. • 

~ _.--1 (/V"" :::::---:--

(M6h~mr~acr~in Beigh) 1.. ~ ... U) r\ ~ 

\ 

Joint Registrar (Admn.) 

No: l 6 [} 7c~7~ Dated ':)._"\ _
1 
6'"?\'h>\'l, ~ L~ 

Copy forwarded to the: ~?\~ 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Gove.rnment Gazette. 
President Disrtrict Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Dildar Ahmed, Advocate 
...... for information and necessary action. 

. rl ~ L_.----1 ~ ----=--·-... 
Jo~ar (Ad[".> '1.'& -U)-r~ 

~. 
y-1)\>),c; 



HIGH COURT OF JAl\11\tlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~----~ '--../_._] 1--J _ Dated 'J.. 1 ) 0 'b I ~ I 'l 
It is hereby notified that vide High Court Order dated 1 S.03.2019 

Mr. Danish Bhardwaj 
S/0 Raghbir Singh 
R/0 H.No.62, Sec-8, Lower Roup Nagar, EWS Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3712019 in the roll.of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there. before. 

,.-,. ~ ~~----:--- .. ,, 
(Moham:kd.Yasin Beigh)'l ~ ,...(}) 
Joint Registrar (Admn.) 

No:~ 6~ ~ ~ --<1 ')Lfl Dated: _\2_U2---'-c1 t--"'-0~~~--"---<l ,_~ L~ 
V71~)\" Copy forwarded to the: 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Danish Bhardwaj, Advocate 
...... for information and necessary action. 

' _<:. ,_.-----:---

/ 

\_ ..----1 ........- ---
J:lnt Registr;.: (Admn.)-~ ,-if) ~--\ 4 
~--- ~ 

')AI\?)l" / 



HIGH COURT OF J;\ fVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N.o: \ b'J '"k- Dated ~ ~ 1 0 "':> /b ~ 1 
It is hereby notified that-vide High Court Order dated \8.03.2019 

Ms. Harmeet Kour 
D/0 RashpaJ Singh, 
RIO MBS Nagar, Upper Gadi Garb, South, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: 

L 
- __.. 
~· 

r-1 . _.--1 (/'J" ,.. f 
(Mohamm -YaSin Beigh) \::r-ef) 4 
Joint Registrar (Admn.) 

Copy forwarded to the: ~ .;;\1-\1~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Harmeet Kour, Advocate 
...... for information and necessary actio1. • 

Cl . ·~ ~cf)--101 
Joint Registrar (Admn.) ~ 

~ ~'\ 



HIGH COURT OF JA lVJMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ f,']~ Dated: ~q ) ";, )21r \1 
It is hereby notified that ·vide High Court Order dated { 8 .03.2019 

Mr. Imtiyaz Ahmad Sheikh, 
S/0 Gulam Rasool Sheikh, 
RIO Khindi Mohalla, Dolipora, Villagam, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisio11ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-3912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t ·~~q 
r-? . ~ ~ "-- ,-t["y' \ I 

(Mohammad Yasin Beigh) I"') 

j l ' Joint Registrar (Admn.) 

No: 6_6 ~tJ(,~J?jL--foated: )53 3('r.q ~ ~ 
Copy forwarded to the: ·:v"))'Z,-)\ ~ 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Distict Bar Association,Kupwara 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Imtiyaz Ahmad Sheikh, Advocate 

...... for information and necessary action. 

n. L--, ~ ___-:---
Joint Registrar (Admn.) ~ --cr.r-11 
~ l~ ~~ 



HIGH COURT OF JA!V1J\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

'· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:. I (':L ~ Dated: '6 "' \ ~ \ '>=ti \ 1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. lram Fayaz 
D/0 Fayaz Ahmad Sheikh, 
RIO Zaripora, Nowshera, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: £r {6ty.._6 '1 /l.fbated:. 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association,J<'\K High Court, Srinagar. 
5. In-charge N.I.C. High Co111t of J&K Jammu for uploading on the 

website. 
6. Ms.lram Fayaz, Advocate 

...... for information and necessary action. . 

~ ~-­
C") . .\. ~ .~:::----:- .-) C\ 

Joint Registrar(Admn.) )~ Cy··O) / 
~··~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N O.__;..T.....;,I~F--I ..... C--A....;.....;;..T...;;..I ....-.O~N 

No: n \ ~ Dated ~o\r>o\trc \9, 

It is hereby notified that vide High Court Order dated \&.03.2019 

Mr. Ishfaq Ahmad Dar 
S/0 Mushtaq Ahmad Dar 
RIO Rawanpora, Tehsil KunzcT, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-4112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~- ~ __,(/V'~4 
(Mohamm~ ~eigh) '1-';f ~ 

J 

1 
. Joint Registrar (Admn.) 

No: (;{9-f>!t--0o/)oated 1
:':,0 -r"blrtJ<>\') ~ k 

Copy forwarded to the: 'J..-"1 ~ )\~ 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Distirct Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Ishfaq Ahmad Dar, Advocate 

...... for information and necess:~tioT_ ...--------' ~~ 

Joint Re~istrar (Admn.) ~eo 1 
~-~ 

-yfl,~) ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/ b <5 ~ ___ Dated: 0-4\ ~\ \}e, \ q, 
' \ 4 ' 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Ishwin Kaur 
D/0 Abhinandan Singh 
RIO H.No.33D C/C, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-4212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension _of provisional licence/enrollment must be 
sought before the date of expi[y unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r->· ~~~~ 
(Mohammad~sin Beigh) l. ~ ,-v..J 

Joint Regi rar (Admn.) 

No: 6e;7 6r-7ofltDated: ~\~\~)~ ) J,.~ 
Copy forwarded to the: U\1\\!1 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Ishwin Kaur, Advocate 
...... for information and necessary action. 

~_, 

ar (Admn.) 2_~ .-CI) -\ ~ 

~' L~ 



HIGH COURT OF JAIVIlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~\'-----'1\---->.\_,_,~-- Dated: '-Oo \r:,) ~ \ '"b
1 

It is hereby notified that vide High Court Order dated l &.03.2019 

Mr. Hinder Singh 
S/0 Amrik Singh 
RIO Main Bazar, Tehsil Kalakotc, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-43/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

;__.--;---
,.---, . _.--t v-"= r ---\a 
(Mohamm asin Beigh) ?-?r"(f) 1 } j Joint Registrar (Admn.) 

No: 'l~.--QjL·f"oated l>)6 (':,_14-6\Sf ~- k 
Copy forwarded to the: ).-) \ ?'' <1 
1. Principal District & Sessions Judge,Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Hinder Singh , Advocate 

...... for information and necessary action. 

r-1 6 r ~ ~~ ___ 
1
0, 

Joint Re~Admn.)~CI) f 

~b 
) ... :)\1--)t~ 



HIGH COURT OF JA!VIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

,' 

'· 

N 0 T I F I C A T I ON 

No: ___.,\,--:1\-+\ '"""~-+----- Dated: _ ~D \2:> \'% I 5\ ' \ \ ~ -, 
It is hereby notified that vide High Court Order dated \8.03.2019 

Ms. Jagdeep Kour, 
D/0 Om Prakash, 
RIO Viii. Kalyanpur, P.O Kauachak, Marh, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

. ~ ..... 
r1. _.-t~--- . ..-\1 
{Mohamm Yasin Beigh) 'l.;:y,..-ct) 

J 
\ Joint Registrar (Admn.) 

No: /,/':>-1, ?-~~lrOatecl ~ 1 ~i'd-z,\~ c-p- kL.. 
Copy forwarded to the: · ~, \ q 
1. Principal District & Sessions Judge, Jammu. Jr""~ 7) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Jagdeep Kour, Advocate 

...... for information and necessary actionka. ·- __........ __ __, 

rl · ___--1 ......-::::..-- · 
Joint Reg ·r (Admn.) ')..-";)- -- ({)..-1 0, 
~·· h 

r7\'71lt; 



HIGH COURT OF JAl\11\tiU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl unde1· Section 58 of the Advocates Act, 1961) 

* * * 

,' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~\ L Dated: }Jo \'?a~\~ 
It is hereby notified that vide High Court Order dated .\8.03.2019 

Ms. Jasmeet Kaur, 
D/0 Balvinder Singh, 
RIO Chak Keeman, Arnia, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir B?~r Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of eJ<piry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: b/:J-YI- t,6tfoated: 
I 

Copy forwarded to the: 
1. 
2. 

~-

4. 
5. 

Principal District & Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President Bar Associatio.n, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Jasmeet Kaur, Advocate 
...... for inforrnation and necessary action. 

~ __ __....: ----
r"'"") - \...._ __ ,.............. ..... ......--.:;,...------- ' -· 4 

Joint Regi~ar (Admn.)~..-ifj l f 

~y-- l~h~ 
~;\~tl 



HIGH COURT OF JA1Vll\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N.9: \')v;= ____ Dated: ~o \~ l\ 
It is hereby notified that vide High Court Order dated U3.03.2019 

Mr. Junaid Shamim Dar, 
S/0 Shamim Ahmad Dnr, 
RIO Urapora, Nngbal, Chitragama, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exj)iry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. 
5. 

President District Bar Association, Shopian. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Junaid Shamim Dar,Advocate 
...... for information and necessary action. 

- .... -- .. --

t __;.. ___ :_.. ~ 
c.., . \ _...,.....,. . ...--1 ....,----__ ,.....~ ..-·- ..... , , 

Joint RegiSfrar (Admn.) ~ cf) 

~k 
y')) 7 ) t 9.. 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /] /y Dated: '2:-o ~~~I~ 
It is hereby notified that vide High Court Order dated t6.03.2019 

Ms. Jyoti Devi 
D/0 Raghunath Singh 
RIO Mandli, Tehsil Billawar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from. concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

rJ • t _--1 ~~~~ 
(Mohamm~l'asin Beigh) ')... 1- cf) 

1 ) 

Joint ~r (Admn.) 

No: t;_ ') ')_9-?:JJ);/_oated So rn, '?-c.\'¥ l~ 
Copyforwardedtothe: ~ 
1. Principal District & Sessions Judge, Kathua. 1-1\7 ~t ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High· Court of J&K Jammu for uploading on the 

website. 
6. Ms. Jyoti Devi, Advocate 

...... for information and necessary action. 

//' f ~~~ 
Joint Reg~r;m.) ~--uy-(1 

~k 
?/) )'1-1 \"J 



HIGH COURT OF JAlVlMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~\-Dated: ~<,\'"0)1).-,1~ 
It is hereby notified that vide High Court Order dated \a.o3.2019 

Mr. Kawsar Ahmad Wani, 
S/0 Bashir Ahmad Wani, 
RIO Bragam, Doru, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-48/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/ffnal enrollment as 
an Advocate is ordered there before. 

~ . l____, ~ ----=--:, ~ 
(Mohammad Yasin Beigh) 'l._';:f.-{1) 

j Joint Registrar (Admn./ 

. No: ~~~~~~)tbated ~"\, '?)"hl'l ~ ~ 
Copy forwarded to the: -y./ \11\\-0... 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Kawsar Ahmad Wani, Advocate 

...... for information and necessary action. 

rl' ~ ~ ~q ~ 
Joint Regi~mn.) ,...~4 I 
~ WYrJ -_,, 
~ 

)--/'"-'''~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

,' 

* * * 

PROVISIONAL 
ENROLLMENT 

, N 0 T I F I C A T I ON 

No ll ':L"> Dated ,6o {8:> I~~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Karan Jeet Singh 
S/0 Rashpal Singh 
RIO Village Sai Kalan, Suchdgarh, Jammu 
AlP H.No.55, Sec-t, Model Town, Gangyal, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ 
' _....-;--_. 

'-"---:;-~ ~-!')\ ~ 
r-1' ~ ~~ --

(Mohammad Yasin Beigh) 
/. \ Joint Registrar {Admn.) 

No: a/ J--8 3-~ttrl!ated: ~c,\ '"?! '"'h t q~ J,..L.A t 7 1 \ ·/r ___ .:::=J?,_..,.., 
Copy forwarded to the: . l-1\;lyt 1 ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Karan Jeet Singl1, Advocate 
...... for information and necessary action. 

r1 - \..____.--1 _____.;-~' 
Joint Registrar (Admn.) ~ 
~·· b 

'Y/)~) 0) 



HIGH COURT OF JAfVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde•· Section 58 of the Advocates Act, 1961) 

,' 

Ng: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/J '2o 'L.. . Dated: ?, 0 bJ;)=il. LJ 
17' 

It is hereby notified that vide High Court Order dated .l&.03.2019 

Mr Kulbir Singh 
S/0 Brijender Singh 
R/0 H.No.27, near Army Ground Falora, Nagbani, Domana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ;_---------
,.---, . \ --1 v-") u)--' ~ 

(Mohammacrv;sin Beigh) ~ Y · 
Joint Registrar (Admn.) 

No: 6{'lJ7-'il'-'/j;:Y>ated ~ ~ lL...-
Copy forwarded to ~e: ~ 
1. Principal District & Sessions Judge, Jammu r'"> \fr 1\ ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association,J&K High Court,Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr Kulbir Singh , Advocate 

. ..... for information and necessary action. 

. ("'}' L-__, ~~ 
Joint Registrar (Admn.) ~~ ') 
~~ ~ 

~ 
071)) t~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N.o: /J ?-- \ Dated: ~0 I'?:::> I %l ~ 
It is hereby notified that vide High Court Order dated l 8.03.2019 

Ms. Madhu Bala 
D/0 Natha Ram 
RIO Viii. Chak Bala P/0 Rat!•ana, R.S.Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: 

Copy forwarded to the: 
1. 
2. 
3. 

4. 
5. 

6. 

Principal District & Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Gove·rnment Press, Jammu for publication in the next issue of 
Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Madhu Bala, Advo~Me 

.. .... for information and necessary action. 

rJ r l_ _ _.-1 --:=----;--;', 
Joint Registrar (Admn.) ') .. :?(A}) 

~ ~9 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T l F I C A T I ON 

No ·· /£7 b Dated 2?j (o '?,/ ')-o 19; 
r I 

It is hereby notified that vide High Court Order dated \8J.03.2019 

Mr. Manik Sanson, 
S/0 Ram Nakish, 
RIO 12-A/4, Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Rrovisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ,--, . t _...-~ ~ ~~ 

(Mohamm~sin Beigh) 
1 Joint Registrar (Admn.) 

No: b 6 'f I it-?yct Dated: '>-'\\ a";, 1 ~ t '1 cY k. 
Copy forwarded to the: \?5\ lS 
1. Principal District & Sessions· Judge, Jammu. )_;:) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Manik Sanson, Advoc~tc 

...... for information and necessary action. 

J~inhe~n.~IO, 
~ \~~ 

~,"?,~ 



HIGH COURT OF JAIY!iVIU AND KASHMIR AT JAMlVIU 
(Exercising powers of Bar Cot• neil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / b 7=?=· 
It is hereby notified that vide High Court Order Da ed 18.03.2019 

Ms. Manisha Bhat 
D/0 Ashok Kumar 
RIO Sogam Chadoora, Budg:1 m 
AlP Flat No. 21, Block 115, Lane No.20 Jagti Nagrota, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5312019 in the roll of Advocate maintained by this Registry. 

,. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollmen\ as ,_...,.. 
an Advocate is ordered there before. t. v,_;. .,---: -\t.l. 

...., • \ __.,..-t ')_S-\-.-(/) 1 
(Mohamma~in Beigh) .,. 1 

/ / J~int Registrar (Admn.) 

No: to 9&1~!!rjlf'Dnted D--<:t o ~')~ L~ 
Copy forwarded to the: ( ~\'lj\\~ 
1. Principal District & Sessions Judge, Budgam/Jammu. 'YI 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
§. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Manisha Bhat, Advocate 

...... for information and necessary action. 

l __ ;_~ 
...... ............ ~:.---- ...-\! 

n~ .............-~·\ ..,.,. ··1 

Joint RegisJrar (Ad"ln.) ')/)r--ef) 

~ ~\~ 
~v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
,. ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6 7'B_ Dated:')__ ¥o/C)-o L:J 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Manjeet Kour 
D/0 Harbhajan Singh 
RIO H.No. 90, Sec-2 Model Town, Gangyal Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' __..-A 

......--:::::. --~ 
,..-, • ~ ry.-(/'y-\ ~ 

(Mohammad Yasin Beigh) r; ~' I } Joint Registrar (Admn.) 

'Y'zl ~0P/t~ b 
')--'/)~\~ Copy forwarded to the: 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Manjeet Kour, Advocate 
...... for information and necessary action. 

r]• \ ~ ~")7 
Joint Re~~mn.)~if) 

~ L~~ 
~~'-'~ 



HIGH COURT OF JAM1VlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coun~ii under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -- \ b J 9 __ Dated: t)..,c"' t ~~ l ~ 1.~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

_Ms. Meha Wazir 
D/0 Man Mohan Wazir, 
R/0 H.No.54, Lane No. 2/A, Roop Nagar Enclave, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification. subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55/2019 in the roll of /\dvocate maintained by this Registry. 

The renewal/extension of_provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there bvfore. ,-, • I _ __...-.., ~~'1 

(Mohamm'aaliasin Beigh) 
J Joint Registrar (Admn.) 

No: .(,o'flt-97[l•Poated:~~~~ ~ 
Copy forwarded to the: -v7j'?? ) 1o, 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of lridia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, .J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Meha Wazir, Advoca'c 

...... for inform; :lion and necessary action. 

t ;__;.. -----<-,-~ 
r'f . \... ~..--1 J -~... , 
Joint Reg•sr.=a;: (Admn.) 

~~ 
L>1h) t~ 

----



HIGH COURT OF JA1HiVIU AND KASHlVIIR AT JAMMU 
(Exercising powers of Bar Coui~tilunder Scciion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL ~ 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: !L.S \ '"':J I~ \CJ 
' I -r 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Minakshi Baru, 
D/0 Ravi Kumar Haru 
RIO Plot No. 75, Resham Ghar Colont, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. 1-lis/her name has been entered under 

serial No.JJ(-5612019 in the roll of Advocate maintained by this Re.gistry. 

The renewal/extension of Qrovisional licence/enrollment must be 
sought before the date of expil.y unless the absolute/final enrollment as 
an Advocate is ordered there before. -,-,. l-------1 ~~1 

(Mohammad Yasin Beigh) 

I J 
Joint Registrar (AdmnL 

No:6'<5'7"~q,}£163hftated:~)-~ ':> ~ l~ ~-- ~ 
I I -

Copy forwarded to the: "V) )? '1 t"~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of li"ldia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association,.J&K High Court, Jammu. 
In-charge N.I.C. High Couri of J&K Jammu for uploading on the 
website. 

6. Ms. Minakshi Baru, AdvocJ(c 
...... for inforrnc1lion and necessary act:onL. ........- ___--

r-') - ~ ...._, .,.---- . 'c 
Joint Reg r (Admn.) 0~ 7 
~b 

~t> tL<l 



HIGH COURT OF JA 1\!fMU AND KASHIVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~~\ __ Dated: ::LS,\o'b\;n,\~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Asif Naqeeb, 
S/0 Ghulam Mohd Naqeeb, 
RJO H.No.66, Ward No. 10, Kishtwar 

has been admitted ancl enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verifrcation of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-57/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered ther~ _before. 

No: {, / ttD k-4 /t (J Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, jammu for publication in the next issue of 

Government Gazette. · 
4. 
5. 

President District Bar Association, Kishtwar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Mohd As if Naqeel), Advocate 
...... for information and necessary action. 

~ vr--.;---:--
J~t· Reg'isrrar(A~~n.) ~)r~l1 
~/ \.~ 

r-
)..-~ ' '>' \_'1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar ( ·s)n ndi under Section 58 of the Advocates Act~ 196 t) 

* f• * 

.· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

l\l.o: \ {, 8, ') ~-Dated :1.. '1\ ~~ \~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Nahiem 
S/0 Abdul Kareem 
RIO Sania, Surankote, Pooneh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, :;;ubject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of. provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~- t -~eN'~~ 
(Mohamm~asin Beigh) 7 -, 

1 1 \ Joint Registrar (Admn.) 

No: o/o/tJ~I)'LJc:bated "LL!jo"'->)v11.-~ _b 
Copy forwarded to the: )-l)J/1 
1. Principal District & Sessions Judge, Poonch. .t-~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar 1\~sociation, Poonch. 
5. ln-ch:::~rge N.I.C. Hi~J! 1 Court of J&K Jammu for uploading on the 

website. 
6. Mr. Mohd Nahiem, Advocate 

...... for information and necessary action. , 

r"'J - l...---~' -----~~ 
Joint Registrar (Admn.)). yfl) I 

c~-~ {~ 
.?' "' 

.-e 

").-') ') }\'1 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

,' 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

l'!o ~ ~~ "?::, Dated J...C?t \ c ?> I b \1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Yaseer Choudhury 
S/0 Mohd Shabir 
RIO Swari, Koteranka, Rajouri 

has been admitted and enroiled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-5912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ... _.....-

\ ~ --· Ot .--, . \ ~ ~ '1-fl:)\ I 
(MohammadYasin Beigh) 

No: (;, f CJ \ f,- 'L\ Jmoated ':J..q 1 
\ \ 

' Joint Registrar {Admn.) 

fl "::, ')-J ~ .& 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. ").;IN"" 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri 
In-charge N.l.C. Higll Court of J&K Jammu for uploading on the 
website. 

6. Mr. Mohd Yaseer Choudhary, Advocate 
...... for information and necessary action . 

..--} . \ ~ _./"-:-: 
Joint Re~mn.) ~ ICJ 

~ J~"-r.. 
~_.I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

NO /6 Jl ~ Dated: ~~ j ~\0-o) C1, 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Manik Raina 
S/0 Mangat Ram Sharma 
RIO Ward No.3, H.No.74, P.O Sunderbani, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JJ(-6012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exgiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' ------.-,. t -t oV' ~ . --\~ 
(Mohamm~-in Beigh) 1 ';)--c/) 

J Joint Registrar (Admn.) 

No: 'ltJ '-3·-~t!JJDated: ~c~ ~~ ~ J~'--A 
I ~ 

Copy forwarded to the: ~) \'Y\ 0\ 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Distict Bar As~3ociation, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Manik Raina, Advocate 

...... for information and necessary action. 

,-) ' ~ ~~,'\ -
Joint Registrar (Admn.) 1)/>,-ff) J 

~- L~ 
_____.-: 
L-4 ,, \ \ct 



?JCJ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C{lllllcil under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

NO: \ {, S:o Dated: '-:2-~\ o!_b~ ro.:.'E7 

It is hereby notified that vide High Court Order dated f8.03.2019 

Mr. Deepak Kumar Khokhar. 
S/0 Madan Lal 
RIO Viii. Adlehar, Bishnah, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ,_,. ~ JrJV" ·1~ 
(Mohamm~eigh) lt -.if.> · {") oj point Registrar (Admn.) 

No: b oS&S'~CZo /;r?oated 1-il _cl') tM q~ ~ 
Copy forwarded t:~he: ( / ~(,\~)\~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association. J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Deepak Kumar Khokhar, Advocate 

...... for information and necess::: a~tiot • f>.r ~ 

Joint Reg~n.) .2_~ -cJ)~ 
~~ 

-vb \\ ,,~ 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar ( :ouncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

, N 0 T I F I C A T I ON 

No: c:>~ Dated: '0~ J ~In,. L9J l l. ... 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Deeba Ashraf Mir 
D/0 Mohd Ashraf Mir 
RIO Jakyas Budlhi, Gandoh (Bhallesa), Doda 
AlP Vidhata Nagar Lane No. 4 Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

,----,· ~ 
an Advocate is ordered there before. ~ 

(Mohammad as in Beigh) ?-sy-d)'\ 9 
Joint Re<Admn.) 

No: 2..~1--S Dated: ~3e tGst l :Xd ~ l ... ~ 
Copy forwarded t 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Distritct Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Deeba Ashraf Mir, Advocate 

...... for information and necessary action. ___...-::: 

<'}' ~ 
Join~r A~~~1 



HIGH COURT OF J A ~;IMU AND KASHMIR AT JAlVIMU 
(Exercising powers of Bar< ouncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

'N 0 T I F I C A T I ON 

N.o: \ b \\ ~ J- Dated '2_'{<, \ 0 '"'J l "}-, ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Daleep Kumar, 
S/0 Shori Lal, 
RIO Kanthal, Bani, Village Manghani, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: ttJ ~~? --»~I!Joated: -~---r-__.____._ 
Copy forwarded to the: 
1. Principal District & Ses!:;ions Judge, Kathua. 
~-- Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Distritcrt Bar Association, Kathua. 
s·. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Daleep Kumar, Advocate 

...... for information and necessJ:;c~:~~~ ,_-{~ 

~-~' 1\~ 
'\.--(. ' '). \ \ ~ 



;:1 
HIGH COURT OF JAMl\tlU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 'T I F I C A T I ON 

No: \ b'-\'f, Dated ')__~\ 0"0 \ '), q 
It is hereby notified that vide High Court Order dated JS.03.2019 

Mr. Brighu Prashar 
S/0 Joginder Sharma 
RIO 35, peermltha Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally fc>r a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-2712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ . \ ___, OJ" ~ 
(Mohamm~ Beigh)<:t ~ M]) \ 

. J _ Joint Registrar (Admn.) 

No:,{oS:73-7PflL'oated: 9-'?/~'?J]'h\~ ~, 
~ ~ 

Copy forwarded to the: :vb\V\~~ 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India·, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President J&K High Court, Bar Association, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. B.-ighu Prashar, Advocat«' 
...... for information nnd necessary action. 

r--,. \ . __ , r_,_r- ~---~ 
Joi~emn.) ~b~VJ-1 , 

~1 



),b 
HIGH COURT OF JAMl\•llJ AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 'T I F I C A T I ON 

No: t.tlJ+ Dated: 'l-~ \of)} ')u \~ 
I~ 

It is hereby notified that vide High Court Order dated r8.03.2019 

Mr. Bhumanyu Jamwal 
S/0 Pardeep Kumar Jamwal 
RIO H.No. 186, VPO Raipur, Ban1alab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-2612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ ____.;--' 

1"/ ' ~ __-f {7J' ;::.---;J) r'? 
(Mohamm~in .Beigh) l.~ 

I I I Joint Registrar 1Admn.) 

No:be>S:l,].~J?-jLfDated:C)-\~ b~ '\=vlq ~-~ 
Copy forwarded to the: p-6)1. )\ <i 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jamrnu for uploading on the 

website. 
6. Mr. Bhumanyu Jamwal, Advocate 

...... for information and necessary action. . 
. ~ _,...-:---

r/ . ~------_,c~~d>-r3 
Joint Registrar (Admn.)':L b -
£~ 1~~ 

-y" IJ.) \ ~ 



c:;~) 
HIGH COURT OF JAlVfMlrAND KASHMIR AT JAMMU 

(Exercising powers of Bar Cotwdl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; J ' ~ b ____ Dated: f)_~\ ~ ~\ 'b> ~ 9 

It is hereby notified that vide High Court Order dated t8).03.2019 

Mr. Bandhan Panotra, 
S/0 Ramesh Panotra, 
RIO Village Mahin Charkan, P.O Smailpur, Bari-Bralunana, Samba 
AlP Opp. Phusotherapic Clinic, Greater Kailash(Down) Lane No.4, Behind 
Narayani, Indo Western Boutiqul Greater Kailash, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provision.ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-25/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. k . ____-

..Y ,......-, . . -r ~ _... . ..-\ Ct 
(Mohamma asin Beigh) ~ b rtf) I 

l l Joint Registrar (Admn.) 

No: 6oS" 6!~ €fJV Dated: ~ o") /rro\~ ~ J~'-D,. 
Copy forwarded to the: ~'; ''~ 
1. Principal District & Sessions Judge, Samba/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government P.ress, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba/Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Bandhan Panotra, Advocate 

...... for information and necessary actiont ~ 

~ Reg~trar{A;;;,~ b ~-\ 9 
~k 

~' '~) )~ 



HIGH COURT OF JAMlVl U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 'T I F I C A T I ON 

No: \ {, ~s- Dated: 'J-'6 I o ':, \ ')-. ~ 'l 
It is hereby notified that vide High Court Order dated t.$.03.2019 

Mr. Babar Jahanigir 
S/0 Mohd Jahan~gir 
RIO Dhaki Behra, Mendhar, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

...--, • \ _....-1 O'V' _i:-4 
(Mohamm~¥-ttS'In Beigh) '2. b ... r]) J 

1 Joint Registrar (Admn.) 

No: ~ () S'S"J- t,o}Lf Dated:_)~ I o r"(ol'j ~r \ . 
~ t ~ 

Copy forwarded to the: . yt, \") 0\. 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Babar Jahanigir, Advocate 

...... for informati~:m and necessary action. 



)->-

HIGH COURT OF JAlVIlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _,__.-\...._,.b_._'-\-+-. y-+-
1 

__ Dated ~\ <l "'J I H t<q 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Bandhu Sharma 
D/0 Shyama Nand Sharma 
RIO 77-A Last Modi Gandi Nagar Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-23/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry L!nless the absolute/final enrollment as 
an Advocate is ordered there before. 

~· ~£>"'~10t 
(Mohammad a sin Beigh) l. t..-cf) I 

J 1 ~ Joint Regis rar (Admn.) 

No: btSY'J=~f)t.floated: 'JR )D,fmQ LL 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. '2.J;.. \ ~' "" 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Bandhu Sharma, Advocate 

. ..... for information and necessary actio~n. ~ 

,..-, • ()A/' . -\ Cf 
Joint Re Admn.) :l.b .-cl) f 

~ ~ 
~~ 



'). J--, 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No_: __ l_b_"-\~~-+-. ____ Dated: i ~ \ 0~ \ ')n \ S, 

It is hereby notified that vide High Court Order dated tB .03.2019 

Mr. Arnab Sharma 
S/0 Som Dutt Sharma 
RIO Ward No.9, Hira Nagar, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,._, • ~ _____, ()V"- ~---:---
(Mohamma'ct.v-tffitn Beigh) .:1-b- cJ)--19 

~ 1 A Joint Registrarcdmn.) 

No: (, ~ S'Y<t-!0troated: ~£ J ~".>/'do\'?] ~ I.L'""' 
~ I ~\~ 

Copy forwarded to the: )-.- ~ \) '-
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Arnab Sharma, Advocate 

...... for information and necess:c:io\ _, ~· 

J~~.)?--t _J:d ~ 
~\t 



'7-J 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

'· 
N 0 T I F I C A T I ON 

No: 1£ Y ":. Dated )__ ~ \ 0~ )"% 1j 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Anoop Singh 
S/0 Jasmant Singh 
RIO 68, Hoochak, Pongal Pristhan Ukhral, Ramban 
A/P Block 33, Old University Campus Canal Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CIO. His/her name has been entered under 

serial No.JJ(-2112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' -----. CtV' ~---. 
. (~amma .. ~J. Beighh_b--())'\' 

·. \ \ Joint Regis~dmn.) 

-=-----=------'-----f-1"'1---- Dated: _2. ~~ -, C ~~ ~\ ~ L~ . 
Copy forwarded t the: ~\ ~ 
1. Principal District & Sessions Judge, Ramban/Jammu. "Yb P 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 



rS~ 
HIGH COURT OF JAJ\1MU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

NQ: [a'L oated ~~\(r~)'h.t~ 
It is hereby notified that vide High Court Order dated Ht/.03.2019 

Mr. Atul Dev Dutt 
S/0 Puran Chand 
RIO Kharah P/0 Akhuoor, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. w ~~ 

/"I . oN' ~ b-tiJr-\ ~ 
(Mohamm n Beigh) l. 

f ) ~~,1'\.....t~~tlR~eg-istrar(A~dm~n.) 
No: 6 DS97·-~ 2-/LI'oated: 2} _ v ; _ I'!) _ 7 --~~-r--~~~ 

Copy forwarded to the: ~'I)\}\ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Associatio11, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Atul Dev Dutt, Advocate 

...... for information and necessary action. • __...---

,.-, . \_ ~ ~ ~([)._, 4 
Joint Registrar (Admn.) :Lb 
~· L 

~)'' 



® 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: \ ~ 4\ Dated: ~"6\n~\~' 0, 
I ) \ 

It is hereby notified that vide High Court Order dated {6.03.2019 

Mr. Abhinandan Sharma 
S/0 Sudesh Kumar Sharma 
RIO Kattal Brahmana, P.O Jamli, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-1912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: b oj~ 1-3 'b r? Date~l: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Abhinandan Sharma, Advocate 

...... for information and necessary action. 

~-----..--, ~ .............. (>../' . ..-, C\ 
Joint Reg1s (Admn.) _:t ~--c.D I 

~·· ~ 

~~~ 



t~ 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; \ ~" CJ Dated: :L ~ \ C ~\'d-o\~ 
It is hereby notified that vide High Court Order dated'S .03.2019 

Ms. Asmita Sharma 
D/0 Neeraj Sharma 
RIO H.No.450, Anand Street, Ambphalla, Jammu 

has been admitted and enroll~d as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents fro111 CID. His/her name has been entered under 

serial No.JK-1812019 in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 
sought before the date of ex_piry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

"- ,.._ ~-----,...-., • __....-1 V"-' -- • -\ ~ 
(Mohamma sin Beigh)1~ .-V) 

\Joint Re~ \(~dmn.) 
No: 6o~J.~~?tJUfl Dated: L~\ 0~ ~\~~ ~~ 
Copy forwarded {o the: ...,..-~ \\\\. ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Asmita Sharma, Advocate 

...... for info1 mation and necessary action. 

\ _...;____-.. 
,--, • ...----1' f:./'./'-- ~ 

Joint Registrar (Admn.)2_ ~ ..... (()-} ~ 
(y L~ 

~'\1 <tl 



6Y 
HIGH COURT OF JAJVIMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No_; J ~ 21 Dated: )_% \ o ~ \ 'k, ~<=t 
It is hereby notified that vide High Court Order dated 18.03.2019 

Mr. Ashwani Kumar 
S/0 Krishan Dutt Sharma 
RIO Fatwal P/0 Bana Chak, Tch Bishnah, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~--........, . \ _. ~ . _, ~ 
(Mohamm~Beigh) 'l.~..-(/) 

J Joint Registrar (Admn.) 

No: /0 5Jq-j,LfJt{J Datetl: '!.%) a2l ~v:'; ~~l, 
I ( I ~ 

Copy forwarded to the: ~ \fl'\A S\ 
1. Principal District & Sessions Judge, Jammu. ~ )?I" · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President J&K High Court Bar Association, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Ashwani Kumar, Advocate 
...... for information and necessary action. 

,---,. \ ~~~ 
Jo;~\mrrGdmn.J:lb ~cf)l9 

~'~ 



16 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated J~L03.2019 

Ms. Arifa Majeed 
D/0 Ab. Majeed Lone, 
RIO Gazi Chowk, Singhpora Kalan, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, SLibject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension _9f provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' ..-/"' 

,--,. ~ . vJ" ~ ,..,~ 
(Mohamma~Beigh) 1)_~,-V) 

\ 

Joint Registrar (Admn.) 

No l,oSJ3-JFJjtP Dated .~ 1 o?::,\'lo'EJ ~ ~ 
Copy forwarded to the: ;v.~)fli)\~ 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Arifa Majeed, Advocate 

...... for information and necessary action. 

r:-l • \ -----' ~---:;- '" Joint Re'Qrstrar (Admn.) ')_~ .-
~ w.~ 

~~ 



(Lf) 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ~± __ Dated: :l-~\ ~~\ ~\s\ 

It is hereby notified that vide High Court Order dated 18.03.2019 

Mr. Amzi Arthur John 
S/0 Anil John 
RIO 9716 EWS Colony Lower Roop Nagar Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, svbject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension <?f provisional licence/enrollment must be 
sought before the date of exniry unless the absolute/final enrollment as 
an Advocate is ordered there ~~efore. 

__;.. ----,--, . ~ ~ ::::----: .... ,~ 
(Mohamma as in Beigh) ~-b ..... cf) 
Joint Registrar (Admn.) 

No: & oS'cn-l'l JtP Dated: =)-%lc3~) ~~ ~ ~- t~-
T l ~\a.. 

Copy forwarded to the: r-6 \~ I 
1. Principal District & Sessions Judge, Jammu. 
2 Secretary Bar Council of India, New Delhi. 
3: Manager,'Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. . 
President Bar Association J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
Mr. Amzi Arthur John, Ad:ocate . 

. ..... for infonnalton and necessa:c:toni _..---< o--r-*' 
Joint Reg~fTAdmn.) :,t ~.-if) ) 

~ )~ 
~\ti 



CY 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Cquncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~ b _____ Dated: ~ <6 \6 r::, \ ~ t ~ 
It is hereby notified that vide High Court Order dated tf!.03.2019 

Mr. Ankit Sadh 
S/0 Mohinder Nath Sadh 
RIO W.No. 5, Near Ramllela Ground, Basohli, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exp~ry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

L ,..~,...~ 
~ • .----:-' V"' - q 

(Mohamma as in Beigh) 'l.~ .-d) 1 I 
J Joint Regi~~J--(Admn.) 

No:b'¢. ~9'7~?~oated ~ /<>/'J.v\4 ~ l, _ 
Copy forwarded to the: ~ 1 ~ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for-publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Ankit Sadh, Advocate 

...... for inforrnation and necessary action. 

~ -o-r'~ 
J~-Reg~mn.)')..{J_cJ),_\'1 
~/ lr~ 

~\t; 



@) 
HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 ·r I F I C A T I ON 

No \. b,'?:,~ Dated ')_ ~ \ 0 'b ''?-p \ Q 

It is hereby notified that vide High Court Order dated \8 .03.2019 

Mr. Ankit Dogra 
S/0 Anil Dogra 
RIO Bhaiya, Hiranagar, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,--,. ~ --4/~l 
(Mohamm\c.~n Beigh) l b -cf) 

1 I \ Joint Registrar (Admn.) 

No: ~D ~Fh-P8Jtf6ated )& , ())~';& ~ ~Lk 
Copy forwarded to the: ~\tt\ 
1. Principal District & Sessions Judge, Kathua. ')-. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Distritct Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Ankit Dogra, Advocah~ 

. ..... for information and necessary action. . 

c<· ~ ~~"1 
Joint Registrar{Admn.) 1.. t ,.--( 
~-~ 

:v~q~ \ ,q 

-



® 
HIGH COURT OF JAMJVI U AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council tnHkr Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'=--'~~~~~-=-\\-\---< _ Dated ':.& ~ \o'"'-> \Jrn ) ( 
It is hereby notified that vide High Court Order dated\ 8.03.2019 

Ms. Anista Nazir Khanday 
D/0 Nazir Ahmad Khanday, 
RIO Astanpora Rawalpora, Srinflgar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1212019 in the roll of Advocate maintained by this Registry. 

The renewallextension of. provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~ 
_......, . _____, -; t ,. cry-14 
(Mohamm l'asin Beigh) D 

1 ~ \Joint Registrar (Admn.) 

No: b D ~77 -8,./t,foated: ~-% o?2 ~) 9"~ )lA\~~ _ 
~ I \ ~ 

Copy forwarded to the: rC,\'~ \VI\ 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Anista Nazir Khanday, Advocate 

...... for information and necessary action. 

~ ._/;:-----::-~ 
tr') • '-..__..----1 1'\ l (j) - \ ~ 
Joint Registrar (Admn.) ·"-{) ·-

~- ~ 
~)V~ 



ar) 
HIGH COURT OF JAJ\11\:u AND KASHMIR AT JA1\'Il\1U 

(Exercising powers of Bat· Co unci! updcr Section 58 of the Advocates Act, 1961) 

No: 

~' * * 
~~~==============;jj 

PROVISIONAL 
ENROLLMENT 

N 0 'I I F I C A T I ON 

H <:>.._,'?;, . Dated ').___, ~ ~ 0 "'::, J '1-t, \ '1 
It is hereby notified that vide High Court Order dated lB .. 03.2019 

Mr. Amit Puria 
S/0 Bishan Dutt Sharma 
RIO Chack-Lala, Bishnab, Jammu 

has been admitted and enrolled as '-lrl Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry ·unless the absolute/final enrollment as 
an Advocate is ordered there before .. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of lndi<o1, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Amit Puria, Advocate 
...... for information and necessary action. 

1 ~--------., . \ -----~---"' -----~ . 
Joint Registrar (Admn.)1.J --· Cf) -19 
~-~L~ o 

-w,3,.)1~ 



(@) . 
HIGH COURT OF JA.MMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar C:ounr'l undct· Section 58 of the Advocates Act, 1961) 

* * * 

1 PROVISIONAi11 
L ENROLL~1ENT _jl 

N 0 T P F I C A T I ON 

No:_ .. _l_f,?,':L__ Dated ':L~ \o":>) ~ 
It is. hereby notified that vide High Court Order dated l 8 .03.2019 

lVIr. Amit KotWal, 
S/0 Ram Prasad Kotwal, 
RIO Viii. Gwad (Gatha) P.O lJdrana, Bhaderwah, Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expi1:y unless the absolute/final enrollment as 
an Advocate is ordered there b<~fQre. 

\ .... __...:.. -----· ___,. (.)-../' --··---
~· ~ ~ ·~.....- ... 

(Mohammadv:asin Beigh) :l6---u.y--f9 
J \ Joint Registrar (Admn.) 

No: 6o 4.53-01 jt :t?oated: r)_~ ll "':.)'),<, \") ~/ Lk 
Copy forwarded to the: ~\ !\. 
1. Principal District & Sessions Judge, Bhadervvah. --y{., '> 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President District Bar Association, Bhaderwah 
In-charge N.!.C. High Court of J&K Jammu for uploading on the 
·vvebsite. 

6. l\1r. Amit Kotwal, Advocate 
...... for informcltion and necessary action. 

J~t.Re~n~~J;~~ 
~.--- I . 0 

-~G~ 



tb 
HIGH COURT OF JA1Vlf\1U AND I<.ASHlVIIR AT .JAMMU 

(Exercising powers' of Bar Con neil under Sectiou 58 of the Advocates Act, 1961) 

·It * * 

[ PROVISIONAL 
~~ ENROLLMENT 

N 0 T I F I C A T I ON 

No.~-~~._ Dated 0~ \o'?:, ~\q, 
' \ \ 

It is hereby notified that vide High Court Order dated 18.03.2019 

Mr. Amit Khajuria 
S/0 Khem Raj Khajuria 
RIO VPO, Lower Gadi Garh, Ncar Ice Cold Store, Jammu 

tlas been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provision<llly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/t1er 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension. of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

I. ' ----
.--, • { ,/"''1 ()V~ ·-~-------. '1 
(Mohamm~asin Beigh)Q b -if)"" 

\ Joint Registrar (Admn.) 

No _(;,6 4 4 7-0 -}ilbated ~i 0 "::> l ~\ ~- B~ 
Copy forwardeq to the: J...-~ \"~ \ ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jamrnu for uploading on the 

website. 
6. Mr. Amit Khajuria, Advol~ate 

...... for information and necessary action. 

r:--, - i . 1 {/~-­
Joint Re~ra~n.)l{ .-tJY\~ 

~~---- ~) 
. . ~\~'lt\ 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N~ \ b '"6 C Dated: ":)._~ \ C! ~ '>-v ) ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Aman Slathia 
S/0 Satpal Singh 
RIO V.P. Gurha, Slathia, Ma"ndi, Vijaypm·, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-08/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~·I ·(IV'~ 
{Mohamm~eigh):J.t~v.-l ) Joint Regij~dmn.) 

Copy forwarded to the: 
~~~~~ k 

)-{,p\\'l 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Samba. 
In-charge N.I.C. High Court· of J&K Jammu for uploading on the 
website. 

6. Mr. Aman Slathia, Advocate 
...... for information and necessary action. 

~~~~ 
J-;-'~~[)1~-d)- I 

~~~ 



/~""'1 - L/ 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 6 :;J_ ~----Dated )''tJ./ b n) h "' 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Ajay Anand 
S/0 Surinder Kumar Anand 
RJO Ward No 9, Teh Nowshara Distt. Rajouri 
AlP H.No.1442 Rehari Colony near Education Board, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of oxpiry unless the absolute/final enrollment as 
an Advocate is ordered thei·e before. 

. ~----_.-__.......... . 
r~ · ~' v--r .-- ~'a 

(Mohamm ~}:;!~ Beigh)Q-br-tl) -, 
/ 1 Joint Rejipdrrn.) 

No: Co~?S-'t"~f Dated 0-8," ')/o.;Jr · ~ 
Copy forwarded t~e: T T - '). ..... (. );\ '~ 
1. Principal District & Sessions Judge, Rajouri/<lammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&~< Jammu for uploading on the 
website. 

6. Mr. Ajay Anand, Advocate 
...... for information and necessaty action . 

. \~~~ 
..-, ,~;;if';~ tq Joint Re~~ .dmn.) 'l.t ~ cf)'"- I f 

~ Lv-----~ 
~\'-'\ 



(§) 

HIGH COURT OF JAi\'lwiU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cnundlnnder Section :58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL I 
ENROLLMENT ,, 

N 0 T I F I C A T I ON 

No: / fz?-8 Dated: 52-'8 /_(') ~)H lj 
I . 

It is hereby notified that vide High Court Order dated 16.03.2019 

Mr. Ahtzaz Ahmed, 
S/0 Sheikh Rafiq Ahmed, 
R/0 'Vard No.5, Village Samoic, Sunmkote, Poonch 
AlP H.No.l59/4, Uppe!· Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionolly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must_!!.~ 
sought before the date of expir~ unless the absolute/final enrollment '!.~ 
an Advocate is ordered there before. ' , .......... ,....,. ... ""'..-·~ 

t ~.~--·~·-~ . .~ 

,.--.., . \ ---:----1. ~:>;· .. - cf) . .-\ c-1 
(Mohammilt·Yasm Betgh) '2. '\) · "· 

"?:, ~ j ./. · " \ . ..... roint Regis~r (Admn.) 
No: b 0 ~ f29-~-bated ~~ ~~· ]J 
Copy forwarded to the: ... ~ t~ 
1. Principal District & Sessions Judge, Poonch/Jammu. '?' · J 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next iss.ue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Cou1t of J&K Jammu for uploading on the 

website. 
6. 1Vfr. Ahtza~ Ahmed, Advocate 

...... for information and necessary action. 

L 
_.,..... -~-t·- __ .. -' .. ., <Y-:------

If"'f . -·----- ' .-.- . . , ,- ' c 
Joint Registrar (Admn.f.l f.:/'- U) 1 
~-L~ · .. ---._-)A,\?\'~ 



G) 
HIGH COURT OF JAJVIMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Cot' udl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __:/ 6"'--:L_'j-.,___ Dated: ')._ B,/11 1:/?-o 11 

It is hereby notified that vide High Court Order datedl·B.03.2019 

Mr. Abilash Magotra, 
S/0 Ram Rattan, 
RIO Viii. Chak Rakwalan, Udhampur 
AlP LIG, 69, Phase-1 Housing Colony, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-0512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

L 
~ _____ ... 

rl . ~----' (/'./"- .:.----- . 
(Mohamm as in Beigh) 2_~- (j).-' ~ 

I ) Joint Reqisl_!!lr $Admn.) 

No: b 6 b '2> -2:£lt/bated: ')_,e AJ?:l -?-T>If~ ~ 
Copy forwarded tot~e; r; I ~ \?, 1\. ~ 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur 
5. In-charge N .. l.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Abilash Magotr·a, Advocate 

...... for information and necessary action. 

L ___ ., ~---
~' . --- -----

Joint Registrar (Admn.)2.{ --Co -11 
~~ 

)..-6 t ?.) t1 



(LV 
HIGH COURT OF .JAlH MU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Ctinnt'il under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 I I F I C A T I ON 

No.:_\ b '1-b Dated: ':L '21 "'6\ bl""c 

It is hereby notified that vide High Court Order dated 18·.03.2019 

Mr. Abhinandan Salgotra 
S/0 Ravi Kumar 
RIO Ward No.8 Hiranagar, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-0412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension_ of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

(Moha~m~~g~~ 
Joint Registrar (Admn.) 

No: 6 0412--)..':>--}L '( Dated:~\ o~' ')n) o_ -~- L1 
T ' ~ ~ 

Copy forwarded to the: Yb\7 )G\ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council vf India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Abhinandan Salgolra, Advocate 

...... for information and necess:: a.ctiot. ~ c.--- _;. -~ 

Joint Reg~r (Admn.) ~-\ y 
c:~l~ 

---;::k I :vI ~" 



HIGH COURT OF JA!VIJHU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nq; \ b ')_~ Dated: :2.~ \~'"~\ 'J.-n \3 
-- ) ' ' 

It is hereby notified that vide High Court Order dated 1~.03.2019 

Mr. Abhinandan Raina 
S/0 Bharat Bhushan Raina 
RIO 72, Rampura, Gandhi Nagar, Jammu 

has been admitted and enroiiE}d as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents frorn CID. His/her name has been entered under 

serial No.JK-0312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

\ _.-f'-~ 
(r.fu"ha~m~6in~ Beigh) l. t- r.J) .... \ ~ 

--.. Cl \ . \ Joint Regi~r lAdmn.) 
Dated~Cl':;j'>n\~ ~ ~ 

Copy forwarded to the: ")._,~ \~ \ ~ 
1. Principal District & Sessipns Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Abhinandan Raina~. ;\dvocate 
...... for infom ir.ltion and necessary action. 

,--,. \ ~ ~--:--
Joint Re~~rar (Admn.)~/,... d)~\~ 
~ L\ 1) 

----~ ~ .L-" l>lt~ 
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'' (:2) 
1 IDGH COURT OF .JAMMU AND KASHMIR AT JAMMU 

' 

('Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ "L '---\ Dated: ~ ~\~ \":L~ \9, 

It is hereby notified that vide High Court Order dated (!8.03.2019 

Ms. Aarushi Sharma 
D/0 Vikram Dutt 
RIO House No.251, Sec-B, Sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0212019 in the roll of Advocate maintained by this Registry. 

The renewal/exten:~ion of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ . .....--....-~ 

~-----. ;----, • .... .... ~ ~ I" \ <;. 
(Mohamm ~n Beigh) l \:"if) 
Joint Registrar (Admn.) 

No: 60~<J[';'-!o/t·P Dated: 25!:.\').::\"H:J\ ~ ~/ t~ 
r \ ~ 

Copy forwarded to the: ,rbf)..)tC, 
1. Principal District & ~essions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Aarushi Sharma, Advocate 
...... for information and necessary action. . 

L ~----~ ,...-, . ~ ::-.:::---- . c 
Joint Reg af(Admn.)l'\ f .-d),..\ 
~-· k ..L-\) 

~I!) 



a\ -· 
HIGH COURT OF JAl\llVIU AND KASHMIR AT JAMMU 

(Exercising powers of Bar n~~~~ldluiHiu· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No_: \~I).~ __ Dated: 2 ~\ o~\ ~'9 ' ~ 
It is hereby notified that vide High Court Order dated Jtl.03.2019 

Mr. Aabid Manzoor 
S/0 Manzoor Ahmad Malik 
RIO \-Vuyan, Pampore, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered then!jJefore. L , _......,..,-

....r"'. .--- • 
I r/'-'/~ ---\ ' ' ~ . /'~ ~ ,...-{) ~" 

{Mohamma asin Beigh) l \:) 
~. \' ~oint Registrar (Admn.) 

No: Lo ':::.g 2::.~ffh!ed ~~~9~~ ~ 
Copy fo~~rded_to _the: . ,_(o '~)\ ~ 
1. Pnncrpal Drstnct & Sess1ons Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. · 
6. Mr. Aabid Manzoor, Advocate 

...... for inforrnation and necessa::c~on. r .__.---1 ~ ~ 

Joint Regi~ (Admn.) ? .. -t--o 3 'I 
~~--- . 1"\ 

~L~ 



C16 
HIGH COURT OF J1\~lMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _..__)J---1----Q-£-'-Lo __ Dated: P>"bo \ 'b '~ \ ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Rajinder Singh, 
S/0 Ghansham Singh, 
RIO Kundhal Near Jawala Temple, Viii. Phagmulla, Pogal Paristan 
Ukheral, Ramban 
AlP Excise Quarter No. 2, Behind Excise and Taxation Training lnsttute, 

. Nagrota, Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered therq_ before. ~ 

.--,- t _./~ ~~ ~cl) 17 
(Mohammk-vasin Beigh) · 
Joint Registra0-~dmn.) 

No: lj_g._s:t;- h~foated: ~ o[ "'> \ <J-<, ~ ~ l~ 
Copy forwarded to the: 'YJ l~ ) '~ 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Rajinder Singh, Advocate ~ ~ 

...... for information and necessary actio~. ~------
'1 · '---_.-/1 f1 a -rtv- I 1 

Joint Registrar (Admn.) ;--- 1 • V.J 

~·· ~ 
-v?b}t~ 



HIGH COURT OF JAMMU~1m KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

. N 0 T I F I C A T I ON 

No: \1 s--s Dated: ~ \ ~ 1 ":sa \S 
\ \ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Rajesh Sharma, 
S/0 Dina Nath Sharma, 
RIO Dab Sudan P/0 Kanachal{, Tehsil, Marh, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character an9 antecedents from CID. His/her name has been entered under 

serial No.JK-8912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

...,. ! ~~----;;;~ 
(Mohamm'an--vasin Beigh) 1}>1,., 

I 
Joint Registrar (Admn.) 

No: 6( <pV}4/d_ Dated So/"'> .'),o ~"'? ~ ~ 
Copy forwarded to the: . lA )~) '-' 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. Higl1 Court of J&K Jammu for uploading on the 
website. 
Mr. Rajesh Sharma, Advocate . 

. ..... for information and necessary actJ~n... . ~ 

. ~ ~--1'7 2t Registrar (Admn.) ~ 
~·~ 

'V '") ) 'l 1 ,._q 



HIGH COURT OF JAI\'11\'HJ AND K.ASHl\1IR AT JAMIVIU 
(Exercising powers of Bar Cou 11cil under Section 58 of the Advocates Act, 1961) 

j,.• * * 

PROVISIONAL 
ENROLLMENT 

N 0 T i F I C A T I ON 

No: /7 5'1 Dated: ~" ~~ L"'-

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Priya Saini 
D/0 Balram Singh 
RIO H.No.99, Sector-3, Sanjay Nagar, Shastri Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from cotwerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-8812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

" p .......... _ .......... 

f -----1 -../-:?-;:~N-1a7 
r} . \. ----- ~ ;., r'\1 / 

(MohammaOYasin Beigh) ...-
Joint Registrar (Admn.) 

No:0 f9n :Sfft"oated:~:·, o /'""'/"'-151, ~ L~ 
Copy forwarded to the: t\\" 
1. Principal District & Sessions Judge, Jammu. )YJ 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court . of J&K Jammu for uploading on the 
website. 

6. .Ms. Priya Saini, Advocate 
__ .. _.for information and necessary action. , 

r-)· ~ -----,~·~ 
Joint Registrar-(Admn.) f).J) .-cl)_..,..\ J 

~ J, 
A~\1"---...., 

____? 

v7l)l"-~ 



Q/·1 
HIGH COURT OF JAM.lYIU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Counrilutuh:r Scdion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N b T ~ F I C A T I ON 

No: .. /7 )"'2 Dated 3,c h ) """~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Priya Sharma 
D/0 Jeet Kumar Sharma 
RIO Doongi ncar Higher Secondary School Jatote, Rajouri 
A/P Priya Darshini Girls Hostel, University of .fammu, Baba Saheb Ambedkar 
Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. " ... _.--4' v---,.---;-' 

(NkJ,~mma~j.;'Beigh) ·)_9j ,(!)"I~ 
Joint Registrar_(Admn.) 

No:b/"JH- ~'J/J·f!Dated ~, G b) ').o\~ ~ ~ 
Copy forwarded to the: . -v-7,:>' \ ~ 
1. Principal District & Sessions Judge, RaJouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Priya Sharma, Advocate 

...... for information and necessary action. 

~ 
_,..~.: ----p 

,.-") . _..,-.,:::--

Joint R~~r:-ar-{Ad~n.) ?,r~ .:o;·-17 

~b 
'2/l ,, ) ,q 



HIGH COURT OF JAlVJMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\ l,b 
I 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Priya Charak, 
D/0 Kuldip Singh Charak, 
RIO Lane No.4 Bari Brahmana, Kartholi Dassal, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashm;r Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ·ciD. His/her name has been entered under 

serial No.JK-86/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~ ~ . \ .------:·~ ~~ : ('\.- \0, 
(Mohammaa-Yasin Beigh) '1.. ·1 ~v ..1 I 

J. Joint Registr~dmn.) 

No: ~ r '?z'J.<' -VJj!l Dated 1)26/ ~ } '1-:r:, I ~~ . 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Priya Charal<., Advocate 

...... for information and necessary actionl~ .....;_ 

,.--, . \.../----
Joint Regis dmn.) ,..... -
~-- ~~U)·-11 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Dated: 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Princee Pandoh 
D/0 Kuldip Pandoh 
RIO 9/B, Lane No. 11, Near Police Post, Greater Kailash, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-8512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,--, ~ \ --"~ ~---:-- c; 
(Mohamma'ctv-asin Beigh)'JJ)rUJ{ I 
Joint Registrar Admn.) 

No: b 11"-<·-~/i:;J Datod:'':,O b h'll l1 k 
Copy forwarded to the: )...-') \~ )t ~ 
1. Principal District & Sessions Judge, Jam·mu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Princee Pandoh, Advocate 

...... for information and necessary action. . 

\ ~ J2t .Re9i';-rra;~-> ~.-(I)..., I~ 
~-~~ 

?.-
t..J7 \'3-' \_~ 



8 t1 
HIGH COURT OF JAl\tJMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \ b:J ~ Dated 2-, "\, \ 0 ':> )':n l ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Preetika Thakur, 
D/0 Surjeet Singh Bali, 
RIO Viii. Alinbass Pogal Paritan Ukhral, Ramban 
AlP H.No. 63 Sec-A, Pamposh Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from 810. His/her name has been entered under 

serial No.JJ(-8412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r~· I ·~1 (Mohamm~eigh) ")._~ r--
J Joint Registrar (Admn.) 

No: 6,-,<Jfl,r~')opoated: 'J-~\ <6) 'h\~ ~ ~ 
Copy forwarded to the: v) )>- \\ <\ 
1'. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3-: Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. h 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on t e 

website. 
6. Ms. Preetika Thakur, Advocate ~ . ~ 

...... for information and necessary action. · ~t ~ ~' 0 
r) . ~ \,})---\ ' 

Joint Registr _ Admn.)}_ B .--
~·~ 

-v'1 h \ \~ 



$)1 

HIGH COURT OF JAN~ MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * ---=-

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ S';> __ Dated '1,o /n:, }:w ( .":/ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Preeti Charak, 
D/0 Dharam Singh, 
Rio H.No.501, Lane No-11, Sec--1, Dogr·a Nagar Muthi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, svbject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-83/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expl.rY unless the absolute/final enrollment as 
an Advocate is ordered there lJ..9fore. 

(M:h~mm\a~~e~:~~~-l} 
/ 

Joint Regis1tr~Admn.) 
No: I£ /Cf( r- f•r )LP Dated '1vh 'Y, I 3 ~ J,~ 
Copy forwarded to the: ....,.) r"\}1-'' ~ 
1. Principal District & Sessions Judge, Jammu. ...,.. / I 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. . 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Preeti Charal<, Advocate 

...... for inform<Jtion and necessary action. . 
r ~.....-/_::::.:.-----------~ 

... -) • \\ ,..--"'1 ·-- • . ···. ........ -~ ,~tC...l 
Joint Registrar (Admn.r}.>) ,- ~') ' . 

~--b 
}..-{ h l t1 



~f-. 

HIGH COURT OF JAM!VIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar CoiiiH'ilundcr Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vid~ High Court Order Dated 18.03.2019 

Ms. Pratibha Rani, 
D/0 Dinesh Singh, 
RIO Laswara, P/0 Deoli, Bishnah, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

_,..;. .-------:---
~ • 1 'LA ,.d)..-\ i 

(Mohamma eigh) ;--- I 

_ Joint~ (Admn.) 

No: /6 q "' "~v h he Dated: '~,.,b.-. '-C .!.:?.-
Copy forwarded to the: ')/)\ 7) I' 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next 1ssue of 

Government Gazette. 
4. President Bar Association, J8._K High Court, Jammu. d' th 
5. In-charge N.I.C. High Court of J&K Jammu for uploa mg on e 

website. 

...... for information and necessary ac 10n. ~ . 
6. Ms. Pratibha Rani, Advocate t' ~ /------

J~t-Regist dmn.) 1)-P, ,..-V)t"'\'J 

~~k 
:v7 h· )\'l 



'Z\ 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

.. N 0 T IF I CAT I ON 

N.o: __ ,:__:2~~~1 ___ Dated: ?O fro J~ 1 ~ 
~ ~ I J ---Q-8\ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Prab Simran Singh, 
S/0 Ragbir Singh, 
RIO Ward No.9, Radio Station, Haveli, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

l __.;.~" 
,---, . ____.-r :{ q .-f/) r' I / 

(Mohammad Yasin Beigh) I 

( J ) 
Joint Registrar (Admn.) 

No: {,[C)o?--1 L_p Dated: ~0 0;'1s 1') ~ ~ r I "' 
Copy forwarded to the: n ;.1\ '\ 
1. Principal District & Sessions Judge, Poonch. )...i 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Poonch. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. .Mr. Prab Simran Singh, Advocate 
...... for information and necessary action . 

..., . l -------· ~ 
Join«a~(Admn.) ?-9) ,.-<1)~1 } 

~ 
-,__t \}' \~ 
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HIGH COURT OF .JAj\-IMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counrilunder Sec lion 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

. N 0 T I F I C A T I ON 

N.o: f ']53- ___ Dated: ~c { 'b I I)-a !,s=.,
1 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Palbi Jasrotia, 
D/0 Balbir Singh 
RIO W.No.l, near Durga Mandir, Kharakhdian, 
Barwal, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-8012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of gxpiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.--, . l __.---1 ~~~'1 
(Mohammad'lasin Beigh) 

I I 
Joint Registrar_jAdmn.) 

s,b ,-3 ,'A-n 'P, ~ ~ 
Copy forwarded to the: ~l'7)'~ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar CounCil of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. Hi£Jh Court of J&K Jammu for uploading on the 
website. 

6. Ms. Palbi Jasrotia, 1\dvocate 
...... for ill formation and necessary action. 

\ ~~ 
~t-RegtStrar(Admn.) ~ ~14 

~b. 
i.---7lJ.)t~ 



lq 
HIGH COURT OF JAMMU AND KASIIMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ..f?.o ~ Dated: '6o I ~ j 'hs \ '1 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Palak Sharma, 
D/0 Suriner Kumar Sharma, 
R/0 H.No.26, Opp. J&K Bank, Near Satya Narayan Temple Panjtirthi, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CILJ. His/her name has been entered under 

serial No.JK-7912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r~· L~~~~ 
(Mohammad Yasin Beigh) ). 0),... 
Joint Registrar (Admn.) 

No: 6/;)__J-'3¥t/1Daled: ~){') /2>} ~ ~~ ~ b 
Copy forwarded to the: v'l )V')' ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Palak Sharma, Advoca (c 

. ..... for information and necessary action.L ~-

rl .. -·~ M'' C) Joint Regis r(Admn.);_ '1 
~L~ 

i...ll~ 11 



.-7 ?, 

HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~0 t~ ~~\.~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Orusha Rasool 
D/0 Sufi Gh. Rasool 
RIO Nawakadal, Srinagat·. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: . . 
1_ Principal District & Sess1ons Judge, Snna~ar. 

2. Secretary,GBareCr~:~~ ~fr:S~iaj~~~~~~~ublication in the next issue of 
3 Manager, ov ' 

· Government Gazette. . . 
p "dent Bar Association, J?-1< High Court, Snnagar. l d. on the 

4. ,;~~arge N.\.C. High Coutt of J&K Jammu for up oa !ng 
5. 

website. 
h Rasool A.dvoca I(' . 

Ms. Orus a ... ~ .. for ;;formation and necessary actiOn. ~ ~ 

/) · \ ~ )"" Q. rc/)'"'{~ 
Joint Re~dmn. _,_- 1 

~k 
7.5} \1/) ' c; 

6. 



17 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council nuder Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 177'?2 Dated: ~C?) ':::>) :-hs lS 
( 

It is hereby notified that vide Hinh Court Order Dated 18.03.2019 

Ms. Onisa Ismail 
D/0 Mohd Ismail 
RIO Sheikh Dowd Colony, Lachmanpora, Batmaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before~ 

t ~~~ 
(~~mm~

1

8eigh)2_~,..cf)r-f/ 
Joint Registrar (Admn.) 

No: ~bo'>&-2~ated -So\ '>:,l"hst 0~ ~ . 
Copy forwarded to the: v1 }·?)tl ~ 
1. Principal District & Sessions Judge, Srainagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5,. In-charge N.I.C. High Court ·of J&K Jammu for uploading on the 

website. 
6. Ms. Onisa Ismail, Advocate 

...... for information and necessary action. 

r~· ~'~~, 
J~gistrar (Ad~l 

"VJb) t~ 



~. J ~ 

HIGH COURT OF JAlVfMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar eon neil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /72$' Dated :'PI":>'~ l '\ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Nindia Sharma 
D/0 Narinder Sharma 
RIO 466-A, Gandhi Nagar, Jammu 
A/P VPO Lower Gadi Garh, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of jammu and 

Kashmir Bar Council provisiollt:llly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-7612019 in the roll of Advocate maintained by this Registry. 

The renewal/extensior1 of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ _.,....---"" 
...,,;-::::--·-- . 

r"' ~ _,.,......, "'~ a AD --1 o, 
(Mohamm sin Beigh) ......-I I 

/, · Joint Registrar (Admn.) 

No: ,'2=6 La -6/jJfoated '?so / ~~ ~ ~ 
Copy forwarded to the: . ))') \ > )t' 
1. Princip-al District & Sessions Judge, Jammu. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pross, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bat Associatio11, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Nindia Sharma, Advocate 

...... for information and necessary actio~n. . ,_.;-:.. . ..--·-~ 

l--, . __ ....-_.-'\ ,_. ;- C' .... (/) --~ ~ 
Joint Reg rar (Admn.)).-::,Y' 

~ ~~~ 
~t~,t~ 

l 



·-) :;· 

HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\ ....... )--+--Y><~.---9+-c __ Dated: ~ o l '::2 ~ ~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Nighat Shafeeq 
D/0 Shafeeq Ahmed 
RIO Kalaban Tehsil Mendhar, Distt.Poonch 
AlP H.No.341, Sector-A, Sanjay Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisitll1ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

_,. f ~ __,.--:.~-li 
(Mohamm~i'n Beigh) · l 

No: 6)_o /6-~-r-J L(J Dated: 
I 

\ 

Joint Registrar (Admn.) 

~\~"h~'\ ~ b 
Copy forwarded to the: '.,) \ o, 
1. Principal District & Se[>sions Judge, Poonch/Jammu. J/> 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Nighat Shafeeq, Advocate 
...... for information and necessary action. 

~- ~-----' ~~ 
Joint Registrar {Ad\:.)~ -u.>--1 

~~~ 



-:r.tJ 

HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU . 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ J ~8 Dated: 6~ ~~~'kq 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Neelam Kumari 
D/0 Ushanak Chand 
R/0 Rajwal P/0 Kaleeth, Tehsil Jaourian, Akhnoor, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisio·nally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of eJwiry unless the absolute/final enrollment as 
an Advocate is ordered there before. .. ~ 

___,. \ _./f ~ ~ r-if>~\ I 
(Mohamm~si~ Beigh) 

· J _ t \ Joint Registrar ~Admn.) 

No: b)tJ<JY-9jte. Dated. ~ol'>,i') .,..fq-~~ 
Copy forwarded to the: . ,._..1 \ > ) t C. 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association,J&K High Court,Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Neelam Kumari, Advocate 

...... for information and necessary action. 

~ . ~------
,--,- ~ .~ q (1.)-\ry 

Joint Registrar (Admn.) ..t--"'J .-

~~~~ 



''7 z 
HIGH COURT OF JA!V~MU AND KASHl\IIR AT JAMMU 

(Exercising powers of Bar C<wndl under ~cdion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Nomni Sharma 
D/0 Mast Ram Sharma 
RIO Ward No.12, Shiv Nagar, H.t>asi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been, entered under 

serial No.JJ(-7312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrol_lment must be 
sought before the date of (0piry unless the absolute/final enrollment as 
an Advocate is ordered the~~~ before. , _--"" 

r/- \ ~ ~f!)~\1 
(Mohamma'CrYclsin Beigh) 1-1 

I l 
Join. t Regist~ar (Admn.) 

No: aled:':>o _ ~ _l)o ~-'~~ \ 
}116 

Copy forwarded to th ~b~'\..-' 
1. Principal District & Sessions Judge, Reasi. 

.2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in tile next issue of 

Government Gazette.· 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Nomni Sharma~ Advocatt~ 

...... for information and necessary action. 

~ ~ .---~ 
... --..., - \ ~-t ._..<'·->~:-- d~--11 
Joint RegfS1rar (Admn.) rY"'\ _.-v ..1 

~ \~~ 
~· 

v1 '> )1£\ 



!) 
HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 

(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: { ?./b Dated ~0 I "211),; q 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Navneet Thakur, 
S/0 Thakttr Das Thakur, 
RIO H.No.253, Viii. Kashirah, Near Air Force Station, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~, . . --\1 

r-)• \ ~ ~)-"\,..(/) 

(MohamrilaaYasin Beigh) 
/. Joint Registrar (Admn.) 

No (J1J'lr-'J7,&Dated: 16•1 ()2\cP, '§3, ~ ~ 
Copy forwarded to the: 1A'/) ~ )\" 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next 1ssue of 

Government Gazette. 
4. President District Bar Association, Udhampur. h 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on t e 

website. 
6. Mr. Navneet Thalmr, Advocate 

...... for information and necessary action. ~ 

' r-~· L~ ~~rcf)r-1~ 
Joint Registrar (Admn.) 

~~ ~ 
~\\.\ \~ 



76 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \I ~ \ 
\ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Narender Jamwal 
S/OAtam Singh Jamwal 
RIO Jagti, Nagrotra, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70!2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry_ unless the absolute/final enrollment as 
an Advocate is ordered there bef_9re. 

_...,.. l------1 ~:-~~ 
(Mohammad Yasin Beigh)l..S/ 
Joint Registrar (Admn.) 

No: 1{;,/nr b'L-~ated: l'::,ob\ ')..,\."j ~ k 
Copy forwarded to the: 2-0)~ 
1.. Principal District & Sessions Judge, Jammu. 
f· Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 

-s. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Cot.~rt of J&K Jammu for uploading on the 
website. 

6. Mr. Narender Jamwal, Advocate 
...... for information and necessary action. 

,..., . \..._........----1 ~-\-, 
Joint Registr~r,(Admn.) '2-9, A1) · 

~-- ~ 
r ~~ 



HIGH COURT OF JA1\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\'loS' Dated ',1ov~ \'Jt,\~ " 

No: 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Malvika Uppal 
D/0 Nirdosh Uppal 
RIO E-29, Dahsmesh Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollmen~ -----­
an Advocate is ordered there before. .....-,. t _.A ~~U:fl~ 

(Mohamm~i~ Beigh)23) 

~A \ ' Joint~ar(Admn.) 
No: t/tfl-Jijl{!oated: "::,(it;,~ 'h>li ~ 
Copy forwarded to the: . )--4 }~ t~ 
1. Principal District & Sess1ons Judge, Jammu. 
2. - Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next 1ssue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 

1 
d. th 

5. In-charge N.I.C. High Court of J&K Jammu for up oa 1ng on e 
website. 

6. Ms. Malvika Cppal, Advocate r 
...... for information and necessary ac 10,. __.. ~ 

ro~~~:,-'l-S\4J~l ~ 

~,[~ 



f,tJ 

HIGH COUH.T OF ,J/> !\'JMU AND KASHMIR AT JAMMU 
(Exercising power<; of Bar Cmll!ciJ under Section 58 oft he Advocates Act, 1961) 

* * i< 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .. \::t ~~~·_,.} __ Dated \2.,.~ \ "6 \en, 1

4 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Naseer 
S/0 Abdul Kabir 

RIO Chelhota, Behota Marmd, Tehsil Goha, Distt. Doda 
AlP Dabbar, Opposite grid ~lation, Sidhra, Jammu 

has been admitted and enrolle~cl as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-6812019 in the roll of Advocate maintained by this Registry. 

The renewf!llextension of provisional licence/en.rollment must be 
sought before the date of expiry unless the absolute/fmal enrollment as 
an Advocate is ordered there before. 

(MJ,~m~.«asi;;1o;;;;~~~~:;N 
Joint Registrar (Admn.} 

No./} {17ft~""'~// Datnd . ~"\ 'bb-"'~-k~. 
·(JJ ~ . -{ ·~"\\7\ 

Copy forwarded to the: h/J mu · 
. . I o· ·t . t & Sese· .lOllS Judge Bhaderwa am . 1 Pnnc1pa IS nc ·:'> ' • 

· ·1 f 1 d·a New Delhi · 
2. Secretary, Bar Councl o_ n I j mu for ~ublication in the next issue ot 
'l Manager, Government Press, am 
. .). Government Gazette. . . i 

4. President Distrcict ~;~r Ah-sscoocutarttlo~f,s ... ~;~e~~~u for uploading on the 
In-charge N.!. · r 19 · . 6. 
website. 
1\.1 M I d Naseer Advocate .. 
hi r. o t f ' . f ation and ner.essary acT.Ion. _.-

. ..... or m orm .... ~ .~.-...--:::>~-
\ ~ ·./ __ ..... .. (" 

....---~ • . \ ~--~---- )~" C1 .--<f),.\ -J 
Joint Re~Ji~tra-f (Admn. ~·· 1 

{;j("?v Lt-~ 
)7))1:} cq . 

7. 



HIGH COURT OF JAIVIMU AND KA .. SHMIR AT JAMMU 
(Exercising powers of Bar C<•flncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: '2:>o \ "::> J')ro\g, 
I " 

No: [ 2~£ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohammad Saqib Shah 
S/0 Gh Hassan Shah 
RIO Bomai, Sopore, Baramulla 

has been admitted and enrolied as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6712019 1n the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

. __,. I _/',/----;;:;~.1~ 
(Moharru~a<l Yasin Baigh) 
Joint Registrar (Admn.) 

No: .Hl_FJt~'?r/£ Dated ~{'};,('"An "'t ~ k 
Copy forwarded to the: ,_..1 \> )t~ 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in U1e next issue of 

Government Gazette. 
4. President District Bar /V>sociation, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Mohammad Saqib Shah, Advocate 

...... for information and necessary action. __... 

\ v'--<;-.,.·~ Ct 
, ...... ...., . '-~ . ....-..-----' : .A .,..(/) ... , I 
Joint R.ew,trar (Admn.) )~· 1 

~· ~ 
2_,.51 \ "1,) t'i 



t.~ 
HIGH COURT 011~ J,\ i\fJVlU AND KASHMIR AT JA1\1JVIU 

(Exercising powers of Bar 4 !•unci! under Section 58 oftne Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~o \ fS 1Sti. \5{ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

lVIs. Megha Sharma 
D/0 Subash Chander Sharn1:1 
R/0 vVard No.5, Near Bal BLarati School, Samba 

has been admitted and enrollt=~cl as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisio! 1ally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of ~xpiry unless the absolute/final enrollmeo.t as 
an Advocate is ordered there before. 

........ ~ ..... " 

\ 

b _.---··~ 

.., . .....--- 0. 
rl - ~ .----r·'"j ,.L.9 .({),.-\ } 

(Mohammaa"Yasin Beigh) · 'I ~ 
._} Joint Registrar (Admn.) 

No: b[ 46'c1 -<iSS.:jL~ Datod: ~__;, 11 \_ n~ \')en~ c::A~~ \ e"'--'"=" 
~-.,-

Copy forwarded to the: \/\,\~!\'~ ~ 
·1. Principal District & Ses:~ions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Megha Sharma, Advocate 

...... for information and necessary action . 

.. ----, • \, _ . .-! ~-------:----" 
Joint Registr:ar(Admn.) ':L-~ .. -(j)~·ICJ · 

c~·- l'\~, . 
):;)'1,.}\:~ 



t,r-
HIGH COURT OF Ji;\lVIJVlU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

ll "'L ~'---·Dated: 3->c~ / ~ J ~ ~. t_~ 
t I , -l 

No: 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Ms. Megha Choudhary 
D/0 Sat Pal Singh 
RIO Chak Salarian, Ward No.1 1, Ram Garb Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of ex1:2iry unless the absolute/final enrollment as 
an Advocate is ordered there before. l ~-~-

{M;;;;;mmadv;;;,;;eigh) '.lJ r<]YI~ 
Joint Registrar (Admn.) 

No: {()/~..-\ ') )tQ Dated:~ ~t ~ l\-.~ 
Copy forwarded to the: --;A )~A.\ 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council.of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Megha Choudhary 1 Advocate 

...... for infc11Tnation and necessary actiof. 
._.~---

~.-f :;:::.....---

r> . '>... ------ • '0., Joint RegisTrar (Admn.) 1.9, ,..U) .- ; · 

~~ 
/./1 '(1.1"-' 



~(_/ 

HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

-N 0 T I F I C A T I ON 

Dated: ~" I~ !Sea ~ 
It is hereby notified that vide High Court Order Dated 18.0;3.2019 

Ms. Mridhu Bhashni 
D/0 Satish Kumar 
RIO Pndita Mohalla, W.No.ll, H.No.89, Haveli, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. _ ~ 

- \ ~ ,/'~~--d),-f~ 
(McJ,amm~sin Beigh) 

1 C\f\ j _ · I I Joint Registrar (Admn.) 

No: <6 (()I()'~ -'i;l'lfo?oated: ~ _ 3 fl)-n ~ ~~ 
Copy forwarded to the: "lA\ ~ \." 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Governmenl: Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Mridhu Bhashni, Advocate 

...... for information and necessary action. 

\ -----' ~:::--:--
J~ Regis~(Admn.) )._OJ ~elY!~ 
~~ 
~~ 



6:1 
HIGH COURT OF JAIVilVIU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:" /"=}40 Dated: :J () ~- ?2 -- 2-0 ( OJ 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Younus Hafiz 
S/0 Mohd Sultan Hafiz 
RIO prichoo Teh and Distt: Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6312019 in the roll qf Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~ .-----:---
'---~ .. /- -- lc 

(~~mmad Yasin Beigh).ll.~c/)r 7 
Joint Registrar (Admn.) 

:o --1.>·-Jt'Ft ~--- ~ 
Copy forwarded to the: y1 \\. \ \~ 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
;3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Mohd Younus Hafiz, Advocate 

...... for information and necessary action\. -.../::.:--:-

.. ~ ~ ''-·-~--~·-'"1 ~ (/) r \0, 
Joint Registrar (Admn.) 2.5)"' 

~t~~ 
--7.)) \'()' '-~ 



\ 

6 ,__ 
HIGH COURT OF JAlVilVlU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Sedion 58 of the Advocates Act, 1961) 

,' 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___,\'""--"lJ~S'c__,___, _Dated: 'bo I r~ 'l 'l-D \~ 
It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Arif Nayak 
S/0 Safdar Ali Nayak 
RIO Lamber, tehsil Banihal, Uistt. Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

. -
~ ,..., . __---r ... 

(Mohamm as in Beigh) l QJ ..-0 j \ 'j 

No: ~(ffl t ,_72), /voated: 
j Joint Registrar (Admn.) 

(.1, sl'l·\~ ~ ] ' 
r ' ' ~ Copy forwarded to the: 

1. Principal District & Sessions Judge, Ramban. ~~\·41~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar i\':.3ociation, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Mohd Arif Nayal"~ Advocate 

...... for information and necessary action. . ___.-

~~" L----1 ~A:>-f! " 
Joint Registrar (Admn.) · ...-I 

~~ 
)f) '?t\A1 



(,, 
HIGH COURT OF JAMJVJ ~ i AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council nntler Se..:lion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 18.03.2019 

Mr. Mohd Aqib Aslam 
S/0 Mohd Aslam 
R/0 H.No.193, Sector-1, Pamposh Colony, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-61/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, .J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Mohd Aqib Aslam, Advocate 
...... for information and necessary action. 

r~·r ~ 
Joint Reg~.)'"'\ O.r-£r-l/ 
c~ J ;--J 

~)l~ 



I-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /S'13 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lshfaq Rashid 
S/0 Ab Rashid Malia 
R/0 .Jawbara Awantipora Pulwama 

vide Notification No.552 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order ,. ~~~9 
(Mohamm~ Yasin Beigh) 

Joint Re s.J.r.ar (Admn.) 
(I 

Copy forwarded to the: -

Dated: ....:./_f?-f-.:./ ~~1+-J '~''---­r I 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 

~ 5./*-Charge N.I.C High Court of J&K, Jammu for uploading on the 
L__-/ website. 

6. Mr. Ishfaq Rashid, Advocate . 
. . . . . . for information and necessary action . 

. ~~~ 
1strar (Admn.) 



'}-' \ 
HIGH COURT OF JAIVIl\'itJ ANO 1<ASHMIR AT JAlVIMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: f[; Lf f-- Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lVlashooq Ahmad lVIalil< 
S/0 Mohammad Yousuf Malil< 
R/0 Qusba Khull Tehsil. O.H.Pora Distt. Kulgam 
A/P Dainwari Chattabal Srinagar 

vide Notification No.l568 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

I 
f-~ a · · r) 1 '· /J No: .'> -,_1-3 r )rJ 1 C-f Dated: 

I r 1 
! 

Copy forwarded to the: -

I. Principal District and Sessions Judge, Kulgarn/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgarn. 
5. in-Charge N.I.C High Court of J&K, Jarnrnu for uploading on the 

website. 
6. Mr. Mashooq Ahmad JVlalil{, Advocate . 

. . . . . for inforrnaticn and necessary action. 

~ . ---~ ~-..-, , -/~-"' -;n ;_u I,..., ~ 
Joint Re lstrar (Admn.) l 

,,/-~:.-----··-



.:2j 0 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \6 cY7} Dated: ~I\\\ "rn '"' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rouf Raza Dar 
S/0 Ali Mohd Dar 
R/0 Waterhail Dar 1\tlohalla the Khansahib Distt Budgam 

vide Notification No.l588 dated 05.03.2018 has been declared as 

Absolute/Final. 

ByOrder ,....,. ~~~')' 
(Mohamm~~ Yasin Beigh) 

Joint RJCar (Admn.) 

No: );~3Vt~~;)·f'bated: ?-\ \\ \~5\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
· 4. President, District Bar Association, Budgam. 
-5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rouf Raza Dar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /{, e b Dated: ..)._\ ) l ) C?:cN\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aquib Hussain 
S/0 ~azir Ahmad Bhat 
R/0 Kursoo Padshahi Bagh Srinagar 

vide Notification No.452 dated 02.07.2018 has been declared as 

Absolute/Final. 

By Order 
.-")" ~~.-1~ 

(Mohamma Yasin Beigh) 
Joint Re strar (Admn.) 

1,\~\~ No: _sy "?>'to~ 11 d foated: 1)_\ 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aquib Hussain, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ b o s--

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Showkat Ahmad Aldwon 
S/0 Mohamad Akbar Akhoon 
R/0 Durhama, Mul<.dam Mohalla Tehsil Wayoora Distt. Baramulla 

vide Notification No.1632 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

_,-~~~~ 
(Moham~:?_~~sin Beigh) 

Joint R~r (Admn.) 

9--\\' ~'Yo\~ 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Showkat Ahmad Akhoon, Advocate . 

. . . . . . for information and necessary action . 

. ~ 
r-'1 . ~ ~C)~ ,..cff--\'1 

Joint Re~~r (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates. Act, 1961) 

* * * 

NOTIFICATION 

No: I ~a y Dated: 2lj r)'"bi"'' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aijaz Ahmad Sheil\.h 
S/0 .Nazir Ahmad Sheikh 
R/0 Ganstan Sumbal Sonawari Checkpora Distt. Bandipora 

vide Notification No.1518 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order ~~~~ ,---, . 
(Mohamma Yasin Beigh) 

Joint Re s ~r (Admn.) 

No: .Sjf ') '2S: -'?>)boated: ') 1 J r J ~ '4 
I I I 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aijaz Ahmad Sheikh, Advocate . 

. . . . . . for information and necessary action. 

f ~~-\q 
n· ~ OJ-, 

Joint Re,.ar (Admn.) 



t:;b 
'}' HIGH COURT OF JAMMO AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: t t,o~ Dated: \)__\ \ \ \ "h t ~ 
\\ \ 

Provisional admission a.s an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Lol{esh Kumar 
S/0 Yijay Kumar 
R/0 Rajpura Mangotrain Jammu 

vide Notification No. i540 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: S~ ~:L?-~J..1 h,p Dated: 
I 

Copy forwarded to the: -

,..,. ~~~~~ 
(MohamR~~ Yasin Beigh) 

Joint ~~trar (Admn.) 

9-) I ' 1 Sl-r, 1'1 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Lol{esh Kumar, Advocate . 

. . . . . . for information and necessary action. 



( 
',)() /' 

-~ HI GI-l COURT OF JAIVIMU AND KASHIVIIR AT JAMMU 
(Exercising powers of Bm· Council under Sec lion 58 of l he Advocates Act, 1961) 

~:~ * * 

NOTIFICATION 

No: /6c 9~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Parvaze Ahmad Malil< 
S/0 ~isar Ahmad Malil< 
R/0 Ladgoo, Tehsil D.H.Pora Distt. Kulgam 

vide Notification No.1567 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,., . L-1 ~~-~~ 
(Moham~~ Yasin Beigh) 

Joint R~trar (Admn.) 

'l\' \ \ 1)--n\~ 
\4 I \ 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New DeihL 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Parvazc Ahmad Malik, Advocate . 

. . . . . . for information and necessary action. 

,_.,. \ ·--" ~~-1cr 
Joint Re9}ftrar (Admn.) 

/ <;., 



HIGH COURT OF JAMIVIU AND KASHlVliR AT JAMMlJ 
(Exercising powers of Bar Council under Sec lion 53 oft he Ad\'ocatcs Act, 1961) 

* * * 

NOTIFICATION 

No: _...__! ___ 6 -=-lo J,__ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ambreen Ald1ter 
D/0 Mohd Amin Bandh 
RIO Kai Chachkoot Banpora~ Awantipora Pulwama 

vide Notification No.448 dated 02.07.2018 has been declared as 

Absolute/Final. 

By Order 
,_.,. ~~~10, 

No: 'f:4'::>/o -I s-l J1 Dated: 
I 

(Moham~:;~;·asin Beigh) 
Joint R~rar (Admn.) 

r")_ \ \ \ \ C)"G \g. 
\ \\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association. Pulwarna 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. I\1r. Ambreen Akhter, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ kro--o 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Rafiq Khan 
S/0 ilb Rashid Khan 
R/0 Hostel Mohalla Rangwar Tehsil and Distt. Baramulla 

vide Notification No.1 505 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Rafiq Khan, Advocate . 

. . . . . . for information and necessary action. 

t ~~-----,.--, . \_-.-----1 Q. r({ , ,.. ' ~ 
Joint Reglsjrar (Admn.f J 

/'y~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S''"\1 
\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Makqueen Khonja 
D/O•Adal Khonja 
R/0 H.No.l 09, Christian Colony Prem Naagar Jammu 

vide Notification No.14 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 
r)' L-.~~ 

No: S:V?-( '8 -'?::>o ~ hf? Dated: 
) 

(Mohamma~;:asin Beigh) 
Joint R,~r (Admn.) 

~\ ~\ ~Sb;,\C\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Makqueen Khonja, Advocate . 

. . . . . . for information and necessary action. 

~ ~~ ,., . ~ Cl~-af·, 1 
Joint Reg~ (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /5/8 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rohni Kiran 
D/0 ~h. Jawala Parkash 
RIO Hira Nagar W.No.S/8 Tehsil Hira Nagar Kathua 
AlP Lane No.16, Plot No.14 Tawi Vihar Colony Sidhra Jammu 

vide Notification No.1658 dated 05.03.2018 has been declared as 

Absolute/Final. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Rohni Kiran, Advocate . 

. . . . . . for information and necessary action. 

,_.. l ~ ~~10, 
Joint R~rar (Admn.) 0 9 



HIGH COURT O_F JAMMU AND KASHMIR AT JAMMU 
(Exercising power~ of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qurrat Ul Ain 
D/0 Sh. Gh. Ahmad Wani 
RIO H.No.883, Govt Housing Colony Ompora Budgam 

vide Notification No. 1791 dated 14.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

f _ _...;~,-\~ 
~· ~ \)....,,... 
(MohamR~~.Yasin Beigh) 

Joint ~trar (Admn.) 

!fJ.-1- /---012 

1. Principal District and Sessions Judge,Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association,Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Qurrat Ul Ain, Advocate . 

. . . . . . for information and necessary action. 

~~ 
1strar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /S~6 Dated: 1:; -CJI·-2o!Cj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umma1· Farooq 
S/0 Mohmad Farooq Ganie 
RIO Kurhamad Bye Pass Mohalla, Ganderbal 

vide Notification No.614 dated 08.08.2018 has been declared as 

Absolute/Final. 

By Order r~· ~v-~19 

No: 580/2 -17./(_P Dated: 

(Mohamm~~X~~in Beigh) 
Joint Regy(Admn.) 

17 - 0 f.- :J-0 11 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. In-Charge N.l. C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Ummar Farooq, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /~ ()_ r:; Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Muzamil Nisar 
D/0 Sh. Gh. Mohd Mir 
RIO Khanda Khomeini Chowk Budgam 

vide Notification No. 491 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 

No: .__-~,?S)o {;,·~1!/l) Dated: I d- () 1- It] 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Muzamil Nisar, Advocate . 

. . . . . . for information and necessary action. 



.. 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /s-)/y 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Azhar Maqsood Lone 
S/0 Sh. Maqsood Ahmad Lone 
RIO Kachwa Muqam Wagoora Baramulla 

vide Notification No. 534 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

__,. \____,~~~~ 
(Moham~l~ Yasin Beigh} 

Joint R~s~rar (Admn.) 

No: SD 61 (){) ~ 0 d t/bated: _...___! ?,___~ """'-0_,__/._~ .~-fCf+---
Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Azhar Maqsood Lone, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: f?- ~[-/j 

Provisional admission as an Advocate, granted under the 

.Advocates Act, 1961 in favour of: 

Mr. Faisal Farooq 
S/0 Sh. Farooq Ahmad Wani 
RIO Kuthoo Mohalla Harwan Srinagar 

vide Notification No. 546 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

No: _ _)3:j--CZ Lf ---91 /L/bated: 
I 

Copy forwarded to the: -

~·~/~19 
(MohamRb~d Yasin Beigh) 
Joint~~trar (A.dmn.) 

I')-/ .. -!<? 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India. New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Faisal Farooq, Advocate . 

. . . . . . for information and necessary action. 

___,. l ~~ 
Joint:t.~Admn.) u 



HIGH' COURT OF JAMM_U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: /7- --{)/~ ~D/0 
---,-~--

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Chander Prakash Singh 
S/0 Sh. Chanan Singh 
RIO Sanoora, The Rajpora Distt. Samba A/P H.No.37/C Lane No.2 

Ambika Colony Kunjwani Bye pass Gangyal Jammu 

vide Notification No. 1847 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 
,.--,. I ~/-ooi~~ 
(Moham~~~s'in Beigh) 

Joint R istrar (Admn.} 
)....-/ 

/f- 0 I~- .2-0 I 0z 
I 

Copy forwarded to the:-

1. Principal District and Sessions Judge,Samba/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Samba. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Chander Pralmsh Singh, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAl\tilVlU i\J~D KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \53'~ Dated: l G r- ' - )-o \ 
01 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. l\1ohd Hussain Badroo 
S/0 Sh. Gh. Rasool Badroo 
RIO" 105-A, New Colony Teh. Baramulla A/P H.No.68 Highland 

Enclave Airport Road Gogoo Budgam 

vide Notification No. 621 dated 08.08.2018 has been declared as 

Absolute/Final. 

By Order 

No: :;,~~~~9~~;:\-l\\L.\' Dated: 

Copy forwarded to the: -

,--, . l_-r ~~I'J 
(Mohammf Yasin Beigh) 

Joint RJ~;trar (Admn.) 

1 G.--\.--')_~ I~ 

1. Principal District and Sessions Judge,Baramulla/Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3 fvlanager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Hussain Bad roo, Advocate . 

. . . . . . for information and necessary action. 

_;_.~,~ 
,......., . .-1 ._r· -0 ~ --Ef I....- I 

Joint Reg (Admn.) 
.I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Junaid Mubarik 
S/0 Sh. Mubarik Ahmad 
R/O•Saria Balla Amira Kadal, Srinagar 

vide Notification No. 479 dated 09.07.2018 has been declared as 

Absolute/Final. 

By Order .---,.~~~~~1 

No: 53 7::)-5 -Gc;/cPoated: 

(MohamR1~~ Yasin Beigh) 
Joint.~strar (Admn.) 

!7 -o/.- 2-oL1 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr .. Junaid Mubarik, Advocat8 . 

. . . . . . for information and necessary action. 

..... -----
r} . v-,...,.-;-.;(J '...-\c.; 

Joint R g1strar {Admn.) ~ 
/ 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, J 961) 

* * * 

NOTIFICATION 

No: !S/1_ Dated: I?---()/~ 2o/q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Ahmad Khan 
S/0 Sh. Mohd lVIaq boo I Khan 
R/O'Chokar pathpora Tehsil Pattan, BaramuHa 

vide Notification No. 562 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

'!{,- n "ry l {.2 "'7_ ' I~ 0 
No: ( ... J }'-;t:> ?- ~rt( lfDated: 

Copy forwarded to the: -

---­,/1 v--r~A71 ""'~ 
(Moham Yasin Beigh) 

Joint Re~ strar (Admn.) 
v' .. -· 

I?- e.7 /-- )~~~;q __ 

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for pubiication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6" Mr. lshfaq Ahmad Khan, Advocate . 

. . . . . . for information and necessary action . 

.-.~it ~ ~cp;iq 
Joint ~~Strar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAl\1MlJ 
(Exercising powers of Bar Council under Se•:tion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !S/8 ----- Dated: !:t ~ o !~ 2-o ( 9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Insha Manzoor 
D/0 Sh. Manzoor Ahmad Zarger 
R/0 Khanpora, Noor Bagh Baramulla 

vide Notification No. 556 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
.-.. ~ ._r-~IC) 

(Mohammfd Yasin Beigh) 
Joint R~~istrar (Admn.) 

./'-,./ 

No: !,)1-6'!;-6(]/ Lf Dated: 17- .-CJ /.-- u !7 
Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. lYis. Insha Manzoor, Advocate . 

. . . . . . for information and necessary action. 

. ~,~ 
--t .... /' .. /' ....-·-c Ail ,.~ 

r---.., . ---- ' 0 i 
Joint ~\-~trar (Admn.) · 



HIGH COURT OF JAMl\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /S/1 Dated: 17-- 81-.20/ f 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naheedah Bashir 
D/0 Sh. Bashir Ahmad Sheikh 
Rf(} Frisal Dhobipora Distt. Kulgam 

vide Notification No. 495 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 
,_,. ~~~~~ 
(Moha~~=~ Yasin Beigh) 

Joint ~trar (Admn.) 

17-ol~ 2-0/Cf 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Naheedah Bashir, Advocate . 

. . . . . . for information and necessary action. 

,__,. ~~~9 
Joint R~ar (Admn.) 



HIGH COURT OF JAlVIlVIU AND KASHMIR AT JAMMU 
(Exercising powers of B<l r Cou neil under Stdion 58 of the Ad\'ocates Act, 1961) 

* * * 

NOTIFICATION 

No: /S/6 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sehrish Sami Wani 
D/0 Abdul Sami Wani 
R/0 Lane No.5 W.No.3 Puraninbal Shivpora Srinagar 

vide Notification No, 1638 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order t: ~~~1'/ 
r->• \~ o, 
(Mohammad Yasin Beigh) 

Joint ~trar (Admn.) 

I?-- 01- :Jo 19. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sehrish Sami \-Vani, Advocate . 

. . . . . . for information and necessary action. 

. ---,. t _.. ._r~-. ,rJ , __ ,I 
Join~~'mr.;;(Admn.) 9 



HIGH COURT OF JAMMU AND l(ASHMIR. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * "' 

NOTIFICATION 

Dated: I 6---o f.- J o/ 1. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rifat Khurshced 
D/O .. Khurshecd Ahmad Shah 
R/0 Malyarpora Azad Gunj, Distt Baramulla 

vide Notification No.590 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
rl' ~~~-1'1 

(Mohamm Yasin Beigh) 
Joint Re istrar (Admn.) 

./--------
1 {; ·-- cs I .--- 2_ (j I 9 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramul!a. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Rifat Khurshccd, Advocate . 

. . . . . . for information and necessary action. 

,--,. ~ ~~1'1 
Joint Re?istrar (Admn.) 

tl~-----



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ;s-;s-_____ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saima Yaseen 
D/0 Sh. Mohd Yaseen Wani 
R/0" Dardpora Baramulla 

vide Notification No. 26 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 

No: 53 f-4 ... )--So/Lf Dated: 
I 

Copy forwarded to the: -

,-,. ~~~~~~ 
(Moham~jf"~asin Beigh) 

Joint R~ar (Admn.) 

l?f- o/- 2-o/0 

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Saima Yaseen, Advocate . 

. . . . . . for information and necessary action. 



<(11., 

\~ \ 
HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !s-/Lj Dated: I?- o 1- :2---011 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nishmeena 
D/0 Sh. Syed Mir GhtJabi 
R/0 Gassi Mohalla Posha Masjid lddgah Sri nagar 

vide Notification No. 579 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

.-.· ~~~,q 
(Moham~!~l~Yasin Beigh) 

Joint ~trar (Admn.) 

/ ":/ ·-0 i~ :J__() ;q. 

1. Principal District and Sessions Judge,Srinagar. 
2. Secreta1y, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Nishmeena, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMIVlU AND KASHMIR AT JAMl\1U 
(Exercising powers of Bar Council under Sedion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: -~d.~Q....t<::::.3_ Dated: /-:;- o 1.-- 2--01 eiJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Henna Khan 
D/0 Sh. Abdul Rashid Khan 
RIO Chandapora Habakadal Srinagar 

vide Notification No. 1506 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

__,. ~../~--'~ 
(Mohamn~~;asin Beigh) 

Joint ~rar (Admn.) 

/j--Ol-20/9 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Henna Khan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMM lJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /tSiz---'-----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Azhar Muzaffar 
D/0 ../VIuzaffar Ahmad \\'ani 
Purnibal Shivpora Srinagar A/P \V.No.3 Lane No.5 Srinagar 

vide Notification No.1519 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order ~. ~ ~----oa;=:;!,.-19 
(Mohamn_::~ Yasin Beigh) 

Joint R~~ (Admn.) 

/1- ~ D /-- 1\r) IV] 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. l\1s. Azhar Muzaffar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAM~1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /.s-;; ---"--- Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Masrat Rasool Mir 
D/0 Sh. Ghulam Rasool Mir 
RIO Budshah Nagar, Natipora Stadium Colony, Lane No. G, 

Srinagar 

vide Notification No. 1555 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Masrat Rasool Mir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF .JAMMU AI~D KASHl\1IR AT JAl\1MU 
(Exercising powers of Bar Council under Section 58 nfthe Ad-von:tes Act, 1961) 

* * * 

NOTIFICATION 

No: -L..::./SJ==....LZ.....k...o_ Dated: I JJ- 0 I.-- /-0 ;q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Insha Ahad 
D/0 Sh. Abdul Ahad Mir 
RIO Hardu Aboora, Tehsil Karhama, Distt, Baramulla 

vide Notification No. 1514 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order 

r .?-.. """1-1 ~- "! /Lf No: -~)~71.>r-.xo; · Dated: 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Bararnuila. 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. . 
5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Insha Ahad, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAl\,llVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council und~r s,~cllou 58 of the Atlvocatcs Act, i 961) 

* * * 

NOTIFICATION 

No: I lJBlf Dated: /1--DI~ 2--8/q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sudesh Kumari 
D/0 Sh. Bua Ditta 
RJ().Sant Colony Gagain R.S. Pora Jammu 
vide Notification No. 508 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order __,..._.~~~ 
(M~~ma Yasin Beigh) 0'}-0 1-J 17) 

Joint Re. istrar (Admn.) 

No: /)?SS) ~~6/Lf Dated: /7 ---{)/-- )--d(C{ 
( 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High CoUii. Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sudesh Kumari, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAl\1JVIU AND KASHMIR AT .JAJVIMU 
(Exercising powers of Bar Council !mtlcr Sectiou 58 of the Advm:;1ies Act, 1961) 

* * * 

NOTIFICATION 

No: lf!fJ.3 Dated: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

lVIr. Om Parkash 
S/0 Sh. Puran Chand 
H/Q. Pacca Talab, New Plot Jammu 

vide Notification No .. 478 dated 09.07.2018 has been decl~red as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jamrnu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Om Parkash, Advocate . 

. . . . . . for information and necessary action. 

~· ~~~c--~~ 
Join~~strar (Admn.)

0 
' 



HIGH COURT OF JAMlviU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 or the Advocates Act, 1961) 

* * "' 

NOTIFICATION 

No: ISC9 q _ __:__:=___:____!.__ Dated: /"7-- eJ/-2CJ/1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nidhi Biskotra 
D/0 Sh. Kuldip Raj Singh 
RIO V.P.P. Ratnal Khari Tehsil Bishnah Jammu 

vide Notification No. 995 dated 15.02.2017 has been declared as 

Absolute/Final. 

By Order _____, . l__- ~--:- n 

No: .S 2>::}~ ~-!lf/tf Dated: 

(Moha~'Jt:~~asin Beigh) 09 .AJ \­
Joint ~rar (Admn.) 

/'!J-- o I~ J-o!q. 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Nidhi Biskotra, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Junaid Sultan 
S/0 Sh. Mohd Sultan Reshi 
RIO Drusoo near Police Lines, Tehsil & District Pulwama 

vide Notification No. 10 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order f ·~t:} 
r--, . ~ ..._,-"' 0 ~.-{},_I I 
(Moha:nc"2:~~asin Beigh) 
Join~ar (Admn.) 

t:;- {) !- )-O !C) 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Junaid Sultan, Advocate . 

. . . . . . for information and recessary action. 

~· ~~/~)~ 
Joint ~'mrar (Admn.) 0 ~I 



/D 
\~ 

HIGH COURT OF JAMlVlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !41-J Dated: It /e I };tt 
r' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Raheela Riyaz 
D/0 Sh. Riyaz Ahmad Bhat 
Rio Gulshan Nagar Bye Pass Nowgam Chadoora Srinagar 

vide Notification No. 1670 dated 05.03.2018 has been declared as 

Absolute/Final. 

~ ~~ 
rJ r ~ ,,..:o\r-\1 

(Moham~~f_~~sin Beigh) 

By Order 

Joint R~r (Admn.) 

No: , .. ~- j } <£l S ·· 9 o /J Dated: _ --'~-=-'/+Jte.j~:._.:._f f--j _17 __ 
1 - r · 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Raheela Riyaz, Advocate . 

. . . . . . for information and necessary action. 

t ' -------r-,. . .. ~ ~:.-- . ,-( ~ 
Joint R~ar (Admn.) 1 l.-01 I 



HIGH COURT OF JAMlVllJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Scctiou 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 14-6o Dated: /~ ~-al~ckl1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Niyaz Bhat 
S/0 Sh. Niyaz Ahmad Bhat 
R/O"Gole Market, Karan Nagar,Srinagar 
AlP Mominabad Batamaloo Lane No.9, Srinagar 

vide Notification No. 1512 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order ~ ~:--~,.-\ ~ 
if < \__.-./1 \ \ ..--
(Moham~:t~asin Beigh) 

Joint R~ar (Admn.) 

No: 173#3-/ tg //.·P Dated: 
- I , 

I b r- D r ..-- . .)ot 9 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aamir Niyaz Bhat, Advocate . 

. . . . . . for information and necessary action . 

~ \-a. . ~~~,,.-\4 
Joint He rar (Admn.) I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S b<j Dated: 2_~ \ I\ '"'l-C \3. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irshad Rasheed 
S/0 Sh. Abdual Rasheed Bhat 
RI<YGariend Khurd, Check Colony, Budgam 

vide Notification No. 1272 dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 

1 -_,-~ '" (Moh'a;,~~ Beigh) I\~()\~ 
Joint R'~r (Admn.) 

No: S 4 flo ~ f~· t Dated: 'l\ \ \\J:p\ ~ 
I \ I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Irshad Rasheed, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: .2_' h )?-o)~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ishrat Maqbool 
D/0 Sh. Ishtiaq Maqbool Bhat 
RJ(J Kulgam, Lakipora Kulgam 

vide Notification No. 1268 dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 
....-}. 

(Mohamma 
Joint Regi 

No: ~lt\ ~~·- ~~t"PDated: ':L\\\\n\'\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Ishrat Maqbool, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \;;-t:,l--

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tawseef Ahmad Malik 
S/Q Sh. Fayaz Ahmad Malik 
RIO Taki Sultan, Baramulla 

vide Notification No.1337 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order ,...-., . 
(Mohamm 

Joint Regi 

No: 54 o98~/o3~,1Dated: ~\ \ \\')-n \3, 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Tawseef Ahmad Malik, Advocate . 

. . . . . . for information and necessary action . 

. /~ .,---,· ~ ,,..-cr,,-\~ 
Joint Re~ (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IS& & 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ruhi Ashraf ) 
D/0 Sh. Mohd Ashraf J ~~">~ ~ 
R/O"Chaser Kulgam AlP Toiba Colony, Srinagar 

vide Notification No. 942 dated 21.08.2017 has been declared as 

Absolute/Final. 

By Order 

No: r;-4o?2-t::t7h_•(? Dated: 
I 

Copy forwarded to the: -

~· ~_r-?~19 
(Moham~2~~7asin Beigh) 

Joint R#-rar (Admn.) 

~,\ \\')--r>\~ I' I ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Ruhi Ashraf, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAM~IU AND l(ASfiMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 144b Dated: /f.-- r- !Cj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lflad Sarver Manhas 
S/0 Sh. Mohd Sarver Manhas 
R/0 Village Potha, tehsil Surankote, Distt. Poonch 

vide Notification No. 825 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 
......., . 

... ......., 
~,-----

Yasin Beigh) '' :ot..-1 ~ 
strar (Admn.) 

No: ~~ D"';rD ·--Jf/Lj Dated: _/1_---_f._r--'--(j.,.___ 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Poonch. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. lflad Sarver Manhas, Advocate . 

. . . . . . for information and necessary action. 



(J 
,- C' 
.... , 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I Lt CJ :;- Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nancy Kunda) 
D/0 Sh. Somnath Kundal· 
R/(} Amir Nagar, Dab bar (Harsa), Bishnah, Jammu 

vide Notification No. 809 dated 12.02.2016 has been declared as 

Absolute/Final. 

By Order 
~ ~~,9 

'I' ~ ...-01,.-(Mohamma~d Yasin Beigh) \' 
Joint Regi trar (Admn.) 

:-.-----
No: S~t> bs:-GO) ( Lf Dated: 's -01 .-')-Q 19 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. · 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Nancy Kundal , Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAIVllVIU AND KASHMIR AT JA.IVflVIU 
(Exercising powers of Bar Couucilunder Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: !S -01.-'J-o!O; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1\tls. Shazia Choudhary 
D/0 Sh. Mohmmed Majeed Choudhary 
R/0 Dhammi Nagarota, Jammu 
AlP H.No.122/F oppo. Azad Residence Gujjar Nagar, Jammu.· 

vide Notification No. 334 dated 06.06.2016 has been declared as 

Absolute/Final. 

By Order n , ___ ....--. ,--,- \~ ~--- ,,.-0, __ ,9 
(Mohamm~. Yasin Beigh) 

Joint Re strar (Admn.} . -~ 

No: .5?.->03).__~3--:r, Lf Dated: --;s: -{2/.-)-o;q 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Shazia Choudhary, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /~ttl Dated: /r ~ o I .--!Cj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fozia Tabasum 
D/0 Bashir Ahmad Teli 
RIO Iqbal Colony, Baramulla 

vide Notification No. 521 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order ,..,. L--r~~9 
(Mohamm:~~=sin Beigh) 

Joint Re~r (Admn.) 

No: f?> 0.) 8 r tt:}rj Dated: I!: A l--11. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. IVIs. Fozia Tabasum, Advocate . 

. . . . . . for information and necessary action. 

~~9 
trar (Admn.) '' rO J 



HIGH COU_RT 011~ JAJVIIVIU AND l(ASlllVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1%1) 

* * * 

NOTIFICATION 

No: _!t__._Y'f_2-_ Dated: 1;;~-ol- ~&/jt 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suhail Zahoor Khan 
S/0 Sh. Zahoor Ahmad Khan 
RIO Bagat-1-Barzulla Khan 1\'loh, Chanpora, Srinagar 

vide Notification No. 07 dated 07.04.2016 has been declared as 

AbsoluteiFinal. 

By Order t ' -~ 
,..--, - \_ ___../1 v-"' ,.....-; ~\--\ <1 
{Mohamma~il,Yasin Beigh) 

Joint Reg· trar (Admn.) 

I[; r--/ ~ 10 / ~---
/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Suhail Zahoor Khan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: J 5- D/-:2 o!CJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haroon Rashid Shah 
S/0 Sh. Ab Rashid Shah 
R/0. Duroo Shah Mohalla, Tehsil Sopore Dangerpora, Distt. 
Baramulla 
vide Notification No. 714 dated 22.11.2016 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the:-

___,. ~~~9 
(Moham~~~ Yasin Beigh) 1 

Joint Re,~ar (Admn.) 

!.>~--~ I r )-{) / 01 
~I 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Haroon Rashid Shah, Advocate . 

. . . . . . for information and necessary action. 



/(l 
\rj-7 

HIGH COURT OF JANllVfU AND KASlll\1lR AT JAMl\1lJ 
(Exercising powers of Bar Council under Srditm :'i8 of the Advocates Act, 1961) 

* * * 

'NOTIFICATION 

No: ) L1 LfLf 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nissar Ahmad Kumar 
S/0 Sh. Mohd Shahan Kumar 
RIO Kehnusa, Tehsil Aloosa, Distt. Bandipora 

vide Notification No. 536 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

No: S?>oS0J~ b4 {LP Dated: 

Copy forwarded to the: -

,--, . ~ ~ -;:~(-:\ ~ 
(Mohamm~Yasin Beigh) 

Joint Reg· trar (Admn.) 
s:...------

ls-\1) f"] 

1. Principal District and Sessions Judge, Badipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Bandipora. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Nissar Ahmad Kumar, Advocate . 

. . . . . . for information and necessary action. 

~ ~--·:---~ 
,.....,. ~ ,_..\\--o\ ,I 

Joint Re strar (Admn.) 
.t7. ----u' >-----



HI Gil COURT OF JAM1VIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /Lf35 Dated: Is ~o I r- 2-o /C) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Osman Ali Watali 
S/0 Sh. Shafqat Ali Watali 
R/0310 E.P F'lats, Wazarat Road, Jammu 

vide Notification No. 344 dated 06.06.2016 has been declared as 

Absolute/Final. 

By Order 
__, .. ~ ~~--19 

No: .!:3 0 2-6 ·- '31 / Lf Dated: , 

(Moham~=i~:~in Beigh) 
Joint Re~ (Admn.) 

r r ~ o 1... 'Y--tt~ ~ 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Osman Ali Watali, Advocate . 

. . . . . for information and necessary action. 

\_ . ----~. 

,..--, . ~ ~,..., '\..-{11,...19 
Joint Reg strar (Adrnn.) 

./ -----



HIGH COUH.T OF JAIV11VIU AND l(ASHMIR AT JAI\11\IU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !4 63 Ldotj,'1 
I I 

Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sajida Nain 
D/0 .J.avaid iqbal 
R/0 20-A, Lane-22, Tawi Vihar, Sidhra, .Jammu 

vide Notification No.349 dated 06.06.2016 has been declared as 

Absolute/Final. 

By Order ---~;__....--:-\ .. '1. 0' '1 
r-1· "" o-
(Mohamma Yasin Bei~),} 

istrar (Admn.) 
~--

No: :;,-_2, ~ 3 k 3¢/ Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading o'n the 

website. 
6. Ms. Sajida Nain, Advocate . 

. . . . . . for information ard necessary action. 



(- (' 
7 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mushtaq Ahmad Tantry 
S/0 Sh. Gh. Qadir tantry 
RIO Ainoo Brai, Tantry Pora, Tehsil Pahalgam, Distt. Anantnag 

vide Notification No. 555 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

No: 5:bo1-{) .--1.--S ~uP Dated: 

Copy forwarded to the: -

,_,. L-r __,.;~~ 
(Mohamm~~~=~in Beigh) 

Joint Re~ (Admn.) 

fs- -01 ~ '2-nl~ 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mushtaq Ahmad Tantry, Advocate . 

. . . . . . for information and necessary action. 



\ '(i\ 
"--\ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lrshad Ahmad Dar 
S/0 Mohammad Subhan Dar 
R/0 H.No.64, Dar Mohalla, Palapora, Pattan, Baramulla 

vide Notification No.773 dated 12.02.2016 has been declared as 

Absolute/Final. 

By Order ,.....--.,. 
(Mohamm 

Joint R 

/ -----::;, 'l 
Yasin Beigh) \\ 

istrar (Admn.) 

No: ~ 'f'3 o /tj...-11/lf Dated: IS ~rJI ~ u19 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Jrshad Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~' t..J....,:::r 3:;...,:6;..._,.._.._ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Maninder Singh 
S/0 Sh. Balbir Singh 
RJO"'Sector-3, Gobind Nagar, Camp Road, Talab Tillo, Jammu 

vide Notification No. 1129 dated 17.03.2016 has been declared as 

Absolute/Final. 

By Order 

No: ~~00 f1 ~ 1~ Jlf Dated: 
I 

Copy forwarded to the: -

.---,.~~~ 
(Mohamm~~.= a~sin Beigh) 

Joint Reg/C (Admn.) 

,~~OI~felz . 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Maninder Singh , Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ----- Dated: /S ~1~ :;J-tJ/ct 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Manpreet Kour 
D/0 Sh. Prithipal Singh 
RIO Main Road Digiana Camp near Pawan Electronics Co. Digiana, 

Camp, Jammu 

vide Notification No. 1070 dated 17.03.2016 has been declared as 

Absolute/Final. 

By Order __,. L-r v--'~'j 
(Moham~~~~sin Beigh) 

Joint R./Vr (Admn.) 

IS~ {)/.- 2--o I&; 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Manpreet Kour, Advocate . 

. . . . . . for information and necessary action. 

,---, r 

Joint Re 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: tlf ~y __ _..=;...___.,:_ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. N eha Sal aria 
D/0 Sh. Naseeb Singh 
Rio". Krishna Nagar, Kartholi, Dyansar, W.No.6, Tehsil Bari-

Brahmna, Distt. Samba 

vide Notification No. 553 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 
~, ~v--r~<1 
(Mohamm~~~=sin Beigh) 

Joint ReJCr (Admn.) 

No: .S )_ 0 ~2> - Sf))~ Dated: __:....=f S:::.._..l....\ ----l-\ 3
4

, __ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Samba. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Neha Salaria, Advocate . 

. . . . . . for information and necessary action. 

("/. 

Joint Re 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: fl!?J~ 
--~~-

Dated: 1 s·- o' ·- )..o/0, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Jagpreet Kour 
D/0 Sh. Avtar Singh 
RIO" Ward No.17, Police Line, Jammu 

vide Notification No. 1120 dated 17.03.2016 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,...,. ~~~<1 
(Moham~:2.~asin Beigh) 

Joint RJ~ar (Admn.) 

r s-- tJI.-)--0/~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Jagpreet Kour, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akshaydeep Singh 
S/0 Sh. Anoop Singh Jasrotia 
R/O"H.No.25/2, Sector-C, Sainik Colony, Jammu 

vide Notification No. 37 dated 07.04.2016 has been declared as 

Absolute/Final. 

By Order 
~~~ ,.......-,. 

(Mohamma asin Beigh) 
1strar (Admn~) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Akshaydeep Singh, Advocate . 

. . . . . . for information and necessary action. 

,..,.~~~~ 
Joint ~trar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /Lf 31 Dated: IS -o 1~)-{)19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Angad Singh 
S/0 Sh. Karanjit Singh 
RIO Plot No.46, Sector-10, Nanak Nagar, Jammu 

vide Notification No. 38 dated 07.04.2016 has been declared as 

Absolute/Final. 

By Order 

No: S;<..v?::>S-lfo/Lp Dated: IS--- 0/.- J-oiq 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

. ----~ 
.../" ~----- ~ ,,.. \'1 
Yasin Beigh~,a 

istrar (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Angad Singh , Advocate . 

. . . . . . for information and necessary action. 

~~a, 
\ 

..-(5 '..-, , 
trar (Admn.) CJ 



HIGH COURT OF JAMl\rlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

N o : /1-1 ·)_ ") .?G Dated: !r;-:_ J- I (l 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shaikh Arshad Habeeb 
S/0 Habib Ullah Shaikh 
R/0 Ajar, W.No.6, Green Land Colony, Tehsil & Distt. Baramulla 

vide Notification No.547 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

~­

(Mohamm 
Joint R 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 

_,/~,· \9 
. 8 . h) ,,.......-o / asm e1g 

r (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Shaikh Arshad Habeeb, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /l12-9 Dated: Is -0/.- :J-CJ/0; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Gupta 
S/0 Sh. Naresh Kumar Gupta 
RIO Ward No.9, Hira Nagar, Kathua 

vide Notification No. 591 dated 29.09.2016 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 

~~9 
as in Beigh)\ \) 

trar (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Amit Gupta, Advocate . 

. . . . . . for information and necessary action. 

~~ 
rar (Admn.) \0 ..-() \ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bu Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /L;cJf) __ :...:.__...;;:...__ Dated: l~ -of,_ )-fJ !Cj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shivani Rajput 
D/0 Sh. Sudarshan Singh 
RlfrBarwal (kathua), Mohalla Tariwala, Tehsil & Distt. Kathua. 

vide Notification No. 333 dated 06.06.2016 has been declared as 

Absolute/Final. 

By Order 

,--,. ~ _____: ~9 
(Mohammad Yasin Beigh) \0 ..-(5 

Joint R~r (Admn.) 

lr---tll~ ;o;l 
' ') 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Shivani Raj put, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMlVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ! Lt 2"'-1-

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rohit Gupta 
S/0 Sh. Subash Chanuer Gupta 
R/(} D.C Colony Bhawani Nagar B-Block near 16-B (Sucha Singh 
D.Co. Talab Tillo, Jammu 

vide Notification No. 08 dated 07.04.2016 has been declared as 

Absolute/Final. 

By Order . -----< 
,--, . ...r-"-- \ () r'J' -\9 

(Mohamm sin Beig!i} 
. Joint Re~~~r (Admn.) 

No: [:;u o'} ~llf I LP Dated: I> A I' r6(1--
l --------~----

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rohit Gupta, Advocate . 

. . . . . . for information and necessary action. 
. -----_., 

L ..... r ......---' . -it v . . , . .,..- . r'1 • ,.., . . ·· \ 0 .. -o I 
Joint Rejjlstrar (Admn.) 

;/t.....---



HIGH COURT OF JAMNIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ----- Dated: /)-D/--11 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jahangir Ahmad Wani 
S/0 Sh. Guizar Ahmad Wani 
R/(}Shahoora Litter, Bunpora-Opposite Tehsil Office Pulwama 

vide Notification No. 752 dated 02.12.2016 has been declared as 

Absolute/Final. 

By Order ~ '' ~ C1 
__ ..., . ~ ....r-"-- \ ~......-0 ,,...., . 

(Mohamtmad Yasin Beigh) 
Joint gistrar (Admn.) 

_..-rs-~o 1 ~ ;q 
I 

No: S/'} Lf ~- cfJ.fcf Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Jahangir Ahmad Wani, Advocate . 

. . . . . . for information and necessary action. 

,.,. \ -~'1 
Joint ~~mn.) \ cl --<.S \ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: Is-~ tJ/ ~ 2-019 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Supriya Chouhan 
D/0 Sh. Chuni Lal Chouhan 
Rf(} Bagla Mohra, Jogpur Jakh, Samba 
AlP H.No.107, Sec.3, Bhagwati Nagar, Canal Road, Jammu 

vide Notification No. 1094 dated 17.03.2016 has been declared as 

Absolute/Final. 

By Order 

No: 5 /t1tlrfl.--0P/LP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Supriya Chouhan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I lfd!i tj Dated: Lc; -0 I---)-{)/'} 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Intakhab Ahmed 
S/0 Sh. Abdul Latief 
RJ(J Village Hari, Surankote Poonch 
AlP lndra Colony Janipur, Jammu 

vide Notification No. 795 dated 12.02.2016 has been declared as 

Absolute/Final. 

By Order 

No: 57qf5}~-G':!/Lf Dated: 
' I 

Copy forwarded to the: -

~-~~~-\~ 
(Mohamm~~~~sin Beigh) 

Joint Re~ar (Admn.) 

IS~ tJ I.--)--(! !C) 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Intakhab Ahmed, Advocate . 

. . . . . . for information and necessary action. 

~~ 
-""'--""""""ar (Admn.) \ 0 ,-Q ,,.... f 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: /lt?) Dated: /0-01- '-~ 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anurag Singh 
S/0 P~o·ithpal Singh 
RIO 9-Ideal Enclave, Extn.-3, Trikuta Nagar, Jammu 

vide Notification No. 786 dated 12.02.2016 has been declared as 

Absolute/Final. 

By Order ,..--, . L--. ....--: ~--\ '1 
(Moham;Id Yasin Beigh) 

Joint R istrar (Admn.) 
' .r---

!r -o!-- :2-a 19 No: /57~;;15 -fl! /)_f Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Anurag Singh, Advocate . 

. . . . . . for information and necessary action. 

.._/' :----:----: 
1s rar (Admn.) \\ -o'--\ 9 



'7\-\ < '-,. 
,.' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

N 0: It;)-/- Dated: ff~tJ/.-J_oJc, 
/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Syed Rabia Showkat 
D/0 Sh. Syed Showkat Hussain 
R/O"Sangam near Children Park Boniyar, Baramulla. 

vide Notification No. 723 dated 22.11.2016 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

.--,. ~~~'9 
(Moham=>~~ Yasin Beigh) 

Joint ~~trar (Admn.) 

(/;-___ ~ /..- )t') I q 
' 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar-Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Syed Rabia Showkat, Advocate . 

. . . . . . for information and necessary action. 

~;· ttf. ~ '~~ 
Joint Rrr (Admn.J 1 Cl --o\ I 



0 _,-71 
)-

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !t1 2--1 
--'---'-~;'---

Dated: !f'-0/.- )-o/1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohammad Abdullah Shah 
S/0 Sh. Shabi Ahmad Shah 
R/(} Wagoora, Baramulla. 

vide Notification No. 548 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohammad Abdullah Shah, Advocate . 

. . . . . . for information and necessary action. 

,.--,. l __./1 / ~\CJ 
Joint ~trar (Admn.) \0 



HIGH COlJRT ()F .JAMlYfU AND KASH1\1IR AT JAMl\1U 
(E:~.crcising pow(~t·s of Bar Council under Section 58 of the Advoca les Act, 1961) 

>,. * * 

NOTIFICATION 

No: 

Provisional admission as an Advocate, granted under the 

Advocates Act, ·1961 in favour of: 

Ms. Syed Shaziya Latecf 
D/0 Syed Latcef Fazily 
R/0 Sofnaman Aglar Shopiau 

vide Notification No.27 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 
.,---, . 

(Mohamm 
Joint R 

. ~ ... 
~-:::...---- rl\• /\ ~ \ t> /\l 

Yasin Beigh) 
ls!rar (Admn.) 

/ . t ,//) 
No: r tc~t / -·Ill t~-J Dated: f (i -- /)-/-

<.,. I )-.J:)/(:} 
' ------

Copy forwarded to the: -

1 Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. In-Charge 1\1.1 C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Syed Shaziya Lateef, Advocate . 

. . . . . . for information and necessary action. 



HIGH COUH.T OF JAIVILVlU AND KASfiMlU. AT JAl\1lVIU 
(Exercising powers of Bar Council under Stdion 58 of the Advocates Act, 1961) 

* ,!.: ~: 

NOTIFICATION 

No: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

lYit. Danishta Culzar 
D/0 Gh. Mohammad Bafanda 
R/0 Vidday, Srigufwara, Anantnag 

vide Notification No.07 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 
.-, < l__/1 __;; --;c};dl -i 4 

(Mohammad Yasin Beigh) 
Joint Registrar (Admn.) 

I t._V-- t 1t ·- 2t-i). 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K. Jammu for uploading on the 

website. 
6. Mt. Danishta Culzar, Advocate . 

. . . . . . for information and necessary action. 

/)' L ~ -7~~dl4 
Joint Reg1strar (Admn.} · 



(!7 .n/ 
~')/ 

HIGH COURT OF JAMlVlU ANJJ KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: 1 o~ (I l- .J()i (1 . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Nabi 
S/o Gh. Nabi Parray 
R/o 1Jgjam, Dialgam Anantnag 
AlP Iqbal Abad Lane No.4 Sector, Bemina Srinagar 

vide Notification No. 1531 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K. Jammu for uploading on the 

website. 
6. 1\'Ir. Danish Nabi, Advocate . 

. . . . . . for information and necessary action. 



HIGH COU-RT OF JAIV!l\lU AND KASHMIR AT JAlVIMU 
(Exercising puwcrs of Bar Counril under St•ction 53 of the Advn~ates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: / 67---- t) 1 ,.. _ _2-c, I CJ -

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Farooq Ahmed Khan 
S/Q Ali Mohammad Khnn 
RIO Kursoo Raj Bagh Near lYlasjid Mus~-.ib Srinagar 

vide Notification No.463 dated 03.07.2018 has been declared as 

Absolute/Final. 

By Order 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagflr 
2_ Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Governrnent Gazette. - · 
--~"'~-=··:c-,., PrBGident;>8:J::.A"sscci8tion ,J&K High Court, Srinagar. 

5. ln .. Charge N.l.C High Couii(i, _ -~~--."~u for uploading on the 



HIGH COURT OF .JAMlVll.J AND iv\SH1\11R AT JAMMll 
(Exercising powers of llar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr., Naseer Ahmad Parey 
S/0 Mohd Akbar Parey 
IVO Andcrgam Parrey Mohalla Teh. Pattan, Baranwlla 

vide Notification No.1572 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

Dated: 

Copy forwarded to the: -

. r .A _,...; ~c>-~-~:si ~ ~ ~ \_,~ . I 

(Mohamma. g Yasin Beigh) 
Joint Regjftrar {Admn.) 

1 c-/" 
' ~ ' ,··· . \./ 
/(/~- {/ · .I('f?i 

1. Principal District and Sessions Judge, Bararnulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In--Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Nascet· Ahmad Parey, Advocate . 

. . . . . . for information and necessary action. 

----. . l~ ~,::_~~:dl~ f 
Joint ~;si:trar {Admn.) 



HIGH COURT OF JAIVilVlU AND KAS!IlVIIR AT JAMMU 
(Exercising powers of Bar Council uudl'r Section 58 of till' Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: ( {/ 1-

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Baseerat Ul Ain 
D/0 Nazir Ahmad Wagay 
R/O .. Ganowpora Arshi Shopian 

vide Notification No. 542 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
,---,. --r-"~1!:) 

(Mohamma asin Beigh) 
Joint Re 1strar (Admn.) 

No: i._) "J?'fr -- ~,>i /cfi Dated: 

..-----

Copy forwarded to the: -

1. Principal District and Sessions Judge,Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Shopian. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Baseerat Ul Ain~ Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ S51-: Dated: t}_\ \ '· \ !)--,., ,~, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gaurav Sharma 
S/0 Sh. Vinod Kumar Raina 
RIO 105,Sector 4 Marble Enclave Trikuta Nagar Jammu 

vide Notification No. 1552 dated 03.03.2018 has been declared as 

Absolute/Final. 

ByOrder . ~q 
~ ---oo1= d\ ..-,I' 

No: sh& b~ ~ r/ !·P Dated: ::;.~' \) l)o \ '\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 

d Yasin Beigh) 
istrar (Admn.) 

4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Gaurav Sharma, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S''\l 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Neha Mahajan 
DIO ~aishno Dass Gupta 
RIO Aid, Gandhi Nagar Jammu 

vide Notification No.1614 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order l _,...;. ~,·,.....,Q 
~· ~ \o~o 1 

(Mohammad Yasin Beigh) 
Joint Re~strar (Admn.) 

I. I- ' \ •I v No: £'1')-{)~~~f Dated: ~~ \,,'~\~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Ncha Mahajan, Advocate . 

. . . . . . for information and necessary action. 

I ----....r"" ___- ;o \--\ ~ 
rar (Admn.) \ 0 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Scrtion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S~s- Dated: 2' \, \ \r-as-~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Pritam Singh 
S/0 Attar Singh 
R/0 H.No.72, Camp Gole Gujral Road Munshi Chak Talab Tillo 

Jammu 

vide Notification No. 1598 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,--, . ~ ~~({''"'~ 
(Moha~~~~asin Beigh) 

Joint ~ar (Admn.) 

f~,\,\~\~ ' ' " 

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K Hi.gh Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Pritam Singh, Advocate . 

. . . . . . for information and necessary action. 

r1' ~~""" I 

* 
~;~ol-1<:1 

Joint R ft(Admn.) 



HIGH COURT OF JAMNlU AND I(ASI-IMIR AT ~rAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /Lfa q Dated: I;. (} /, ;_o 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Narinder Kour 
D/0 Sh. Satpaul Singh 
RIO Near Army Gate Bandhu Rakh, Kunjwani Jammu 

vide Notification No. 1620 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order ~~ 
d Yasin Beigh) 
istrar (Admn.) 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Narinder Kour, Advocate . 

. . . . . . for information and necessary action. 

"'. \,~/~ 
Joint Rjlr~ar (Admn.) 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I S'9 '?\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Meera Bangotra 
D/0 Sh. Mohinder Paul 
R/0 Rajwai.P.O. Kaleeth Tehsil Akhnoor Distt Jammu 

vide Notification No. 1579 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

.--,. ~~~ 
(Mohammad Yasin Beigh) 

Joint R~~ar (Admn.) 

No: :0-f P-~ o"t~ /1...f Dated: \").\ l \\'):()\en 
r ' \ l \ ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Meera Bangotra, Advocato . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I s-1~ Dated: ').\ \\ \ 'k \~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Karan Pandoh 
S/0 Sh. Virender Pandoh 
R/0 Ward No.8 Muslim Mohalla Reasi 

vide Notification No. 1862/ dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

~· 

(Mohamm 
Joint RJ 

~,\,\Src'\~ 
< \ \ I 

1. Principal District and Sessions Judge,Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 

-r41~ 
d Yasin Beigh) 
istrar (Admn.) 

4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Reasi. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Karan Pan doh, Advocate . 

. . . . . . for information and necessary action. 

fo~~R~Ad:~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I Lf1---!: __ ...:..,_;_ __ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Daljit Singh Sasan 
S/0 Sh. Puran Singh 
R/0 Ward No.1 Street No.5 Jawahar Nagar Kathua 

vide Notification No. 1789 dated 14.03.2018 has been declared as 

Absolute/Final. 

By Order _, . ~ ..,.;~ ... ,~ 
(Mohammz~~asin Beigh) 

Joint RJ~ar (Admn.) 

17- -{) ( .-- ~0 ;q 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Daljit Singh Sasan, Advocate . 

. . . . . . for information and necessary action. 

r-,. ~ ._,-~,q 
Joint R;Jt:trar (Admn.) 1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of I3ar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: --"--I l-f-1 """-'o 2-::;..___ Dated: II-- 01-- 21Jij 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Pawan Kumar 
S/0 Sh. Jagdish Nath 
RIO Diansar Bari Brahmna Samba 

vide Notification No. 1894 dated 16.03.2018 has been declared as 

Absolute/Final. 

By Order ~ . ----~~ ,.---,. ~ 0 --1--

(Moham~z~;asin Beigh) 
Joint R~rar (Admn.) 

fl,- ()I - 2o!C) 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Samba. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Pawan Kumar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF' JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J S'-bS Dated: I !s- ·-· o 1 ~ J--o { ~ . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arun Pratap Singh 
S/0 Sh. Kulbhushan Singh 
RIO Bhalwal's Cottege W.N0.64 Lane No.2 Block Roop Nagar 

Enclave Jammu 

vide Notification No. 451 dated 02.07.2018 has been declared as 

Absolute/Final. 

By Order 
..---,. ~~~\0, 

(Moham ... "!f~~asin Beigh} 
Joint ~~ar (Admn.} 

I 67-6 I - )_o lc; 
'~ 

No: J b D7 6 ~ t-,__/(JJ Dated: 
7 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Arun Pratap Singh, Advocate . 

. . . . . . for information and necessary action. 



,o., \ 
\ ' HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: J()}-- o I~ :?o I i 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mufrooza Altaf 
D/0 Sh. Mohd Altaf Mir 
RIO Drangbal Pam pore Pulwama 

vide Notification No. 13 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 
,--,. ~~~'1 

(Mohammad Yasin Beigh) 
Joint R~ar (Admn.) 

I fl ~ ()I" urr / 
Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association,Pulwama. 
5. In-Charge N.I.C High Court of J&l<, Jammu for uploading on the 

website. 
6. Ms. Mufrooza Altaf, Advocate . 

. . . . . . for information and necessary action. 

r--1"~~~~~ 
Joint R~r (Admn.) 



HIGH COlJRT OF JAMl\1U AND KASHMIR AT JAMl\1U 
(Exercising powers of Bar Council uuder Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /~S4 Dated: /; ~ I· ;;_o 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irfan Rashid Mir 
S/0 Sh. Abdul Rashid Mir 
Rlt> Kachan Ganderbal Wani Mohalla Ganderbal 

vide Notification No. 553 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
~. ~ ._,..; __.-:-;l1 ,.0 lr '9 
(Mohamn~f:~;asin Beigh) 

.Joint '~ar (Admn.) 

No: SJ-l, 4 b ~n/t-t Dated: _II_· ..:..-!'_..._!_,_9 __ 

Copy forwarded to the:-

1. Principal District and Sessions Judge,Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jarnm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J.&K, Jammu for uploading on the 

website. 
6. Mr. Irfan Rashid Mir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAlVIIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !S6;.) Dated: //J-61- 1-o 1 0; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Mohd Yahaya 
S/0 Syed Mohd Ashraf 
R/0 Nai Sadak Habba Kadal Srinagar 

vide Notification No.485 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 
.-,- ~~~~~~ 
(Moha~~'2~~ Yasin Beigh) 
JointJ~strar (Admn.) 

Dated: /6)~ ()/~ 2o(CJ ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Syed Mohd Yahaya, Advocate . 

. . . . . . for information and necessary action. 

~~~ 
istrar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: f ()- f- 2-tJ l[ . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudasir Ahmad Nengroo 
S/0 Sh. Gh Mohd Nengroo 
RIO Vovidee Pora Sursuna Yaripora Kulgam 

vide Notification No. 1901 dated 16.03.2018 has been declared as 

Absolute/Final. 

By Order 

L . --....,-. ---.. a ,_..., · ----' - o . ~ r-r -, (Moham~~~asin Beigh) ~ 

No: /6oS'{,~ b l/LfJ Dated: 

Joint R/~_ar (Admn.) 

" ! f))..- {)(- 2-ctfq 

Copy forwarded to the:-

1. Principal District and Sessions Judge,Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. l\1r. Mudasir Ahmad Nengroo, Advocate . 

. . . . . . for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !Sb! Dated: f(J~ 61 ,-- :uJtq 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rayees Ahmad Khanday 
S/0 Sh. Manzoor Ahmad Khanday 
RIO Nepora Bumthan Anantnag 

vide Notification No. 1593 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 
,--, . ~ _. v-"~ --19 
(Moham~~a Ya'~sin Beigh) 

Joint Regi trar (Admn.) 
~ 

I J--~ 6 I ·-~L?j 
' 

Copy forwarded to the:-

1. Principal District and Sessions Judge,Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rayees Ahmad Khanday, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Js--b I Dated: I(}·- o 1 ,_ J-o/ I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mehraj UdDin 
S/0 Sh.Muhammad Shafi Chopan 
RIO Brinty Batpora Dialgam Usman Anantnag 

vide Notification No. 16 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

.~ v-"~9 
,...,. ~ C'-1 

(Mohammat~asin Beigh) 
Joint RJ~ar (Admn.) 

I fj)- (} ;-- ~o! q _ 

1. Principal District and Sessions Judge,Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court C'f J&K, Jammu for uploading on the 

website. 
6. Mr. Mehraj UdDin, Advocate . 

. . . . . . for information and necessary action. 

~-~~~f1 
Joint ~e~ar (Admn.) . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I f6D Dated: Iff- 1 ~ ~vI ) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tabassum Rasool 
D/0 Sh. Gh Rasool Anchari 
Rfo·U mar Colony -B Lane 3 Lal Bazar Sri nagar 

vide Notification No. 1871 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: /to36 ·-lP-ICO 
I I 

Copy forwarded to the: -

,.,. ~ ~...---~~19 
(Moham0~Z~~asin Beigh) 

Joint ~ar (Admn.) 

Dated: /6J - t21 X!z 9 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Tabassum Rasool, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I fl- o J - )--o 14 , 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Javaid Ahmad Mir 
S/0 Sh. Nazir Ahmad Mir 
RIO Bugroo Khan Sahib Mir Mohalla Budgam 

vide Notification No. 1857 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 
,-, . \___-t ~~~~ ~ 

(Moham0~~~asin Beigh) 
Joint ~ar (Admn.) 

/tJ ·- 01·- ~~~ 
l 

No: l6o?J ~- i?S /tP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Javaid Ahmad Mir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 
J ,-:.r-·· 
j \ \,' Dated: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Masheer Ul Haq 
S/0 Sh. Mujtaba Ahmad Masoodi 
R/O'Tragpora Rafiabad Baramulla 

vide Notification No. 481 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 

No: /_f~tJ)-t;- ?:;/L-P Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Masheer Ul Haq, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. N aveed N aseem 
S/0 Sh. Nazir Ahmad Wani 
RIO Naira, Para Mohalla Pulwama 

vide Notification No. 529 dated 10.07.2018 has been declared as 

Absolute/Final. 

No: 

By Order 
~· ~v0~~19 
(Moham~d Yasin Beigh) 

Joint R gistrar (Admn.) 
' ' ' I I' 

1 ( (I) ( •\:· ·· · /'.j tlfoated: I }·r<- (''1- 2-e,y (1:~ ------~--~~- -------------~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Naveed Naseem, Advocate . 

. . . . . . for information and necessary action . 

..-,. ~I ___. ~~1---19 
Joint ~ar(Admn.) 



• 
HIGH COURT OF JAMI\1U AND J(ASHMIR AT JAMMU 

(Exercising powers of Bar Council under Scdion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qurat Ul Ain 
D/0 Sh. Ab Hamid Pandit 
RIO"Syed Hamid Pora, Nawa Bazar Srinagar 

vide Notification No. 1594 dated 05.02.2018 has been declared as 

Absolute/Final. 

By Order 

.· · 'I" ;· ':1~i' •/'i , '') I ) '/· No: 1 6 .<'-' r o( --- f Dated: 

Copy forwarded to the: -

,..-, . ~ ~----og:a 1---lof 
(Moham~2~7asin Beigh) 
· Joint R~rar (Admn.) 

jl,~-~. r.~/ r )-{' r rj 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Qurat Ul Ain, Advocate . 

. . . . . . for information and necessary action. 

r->-~~~~9 
Joint R~ar (AdmnS 



.n-D 
\,Y!.) 

\ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ;s3r Dated: /8-1 r?--o /C) 

Provisional admission as an Advocate, granted under the 

A'Civocates Act, 1961 in favour of: 

Ms. Bismah Shafi 
D/0 Mohd Shafi Ahangcr 
R/0 Gojwara, Malik Sahib Srinagar 

vide Notification No.1845 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order ~~14 
(Mohamma asin Beigh) 

Joint Reg strar (Admn.) 
,l /.,-' 

j[).-/..-)-{J lq 
j 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Bismah Shafi, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ----- Dated: 1 a.- 1..- )-O 19 

Provisional admission as an Advocate, granted under the· 

Advocates Act, 1961 in favour of: 

Mr. Umman Bashir 
S/o Kh. 'Bashir ud Din Wani 
RIO Wagoora Khawja Mohalla Baramulla 

vide Notification No. 1784 dated 13.03.2018 has been declared as 

Absolute/Final. 

By Order . ~,Q 
,----, . ~-p 0,,..(),- ' 

(Mohamm d Yasin Beigh) 
Joint '~~ar (Admn.) 

18 .-, .- ?~0 19 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Umman Bashir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IS3~ Dated: I t9 --1- I 9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. -Keshav Singh Slathia 
S/0 Sh. Kalyan Singh 
R/0 House No.95, Sector 1-A (East Extn.) Trikuta Naga, Jammu 

vide Notification No. 11 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 

~· 
(Mohamm 

Joint' 

~..-o~l4 
asin Beigh) 

istrar (Admn.) 

No: So f)CJJ.-6)6/LPoated: ltSJ..-1~ 1°! 
I --~~----~--

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Keshav Singh Slathia, Advocate. 

_ ..... for information and necessary action. 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IS2i-

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anam Fatima 
D/0 Sh. Ali Asghar 
Rf()- H.No. 732, Raj put Ground Near D.P.S. Shahidi Chowk, Jammu 

vide Notification No. 06 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,-,. L-, v--'"~f ~ 
(Moham~~f~ Yasin Beigh) 

Joint ~;_r~r (Admn.) 

I;; -ol r- 10 
/ 

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Anam Fatima, Advocate . 

. . . . . . for information and necessary action. 

,.-,. ~I __-r ~~ ~~ 
Joint ~rar (Admn.) 



I 

HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /S)-8 Dated: 11-~ 1~ :Lot9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sujata Mattoo 
D/0 Victor Mattoo 
RIO H. No.I 06, Chr·istian Colony, Prem Nagar, Backside Eid Gah 
Road Jammu 

vide Notification No.21 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order k ·~ 
~ · ~-o- -ot-1'1 (Mohar:'l~t~.. n Beigh) ~ 
Joint ~rar (Admn.) 

''":\---~ l.-)-Of'?J No: S ~G?-\j ~)_~}LP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, r-.Jew Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sujata Mattoo, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1>~0; Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rehana Bashir 
D/0 Sh. Bashir Ahmad Bhat 
RIO' Khandipora Ranger Chadoora Budgam 

vide Notification No. 585 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

~ ¥~9-dl~ 
r-J• ~ 0 

(Moham~?~;asin Beigh) 
Joint R~rar (Admn.) 

!?-~!~ ;q 

1. Principal District and Sessions Judge,Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Rehana Bashir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: _/ S:__;;_3_4!,...__ Dated: I fJ .- J.-1 q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sumeara Rashid Tantray 
D/0 Sh. Abdul Rashid Tantray 
RIO" Parnewa, Khan Sahib Budgam 
AlP Tengpora Bye Pass Batmaloo Srinagar 

vide Notification No. 1590 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 
~~q 

(Mohamma Yasin Beigh) 
strar (Admn.) 

Copy forwarded to the: -

1.' Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sumeara Rashid Tantray, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !5oJ. __ ___,...;:.._____ Dated: J 7- - o f.- :2 o I 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bisma Ahad 
D/0 Sh. Abdul Ahad Mir 
RfO•Habba Kadal, Tchsil Khas, Distt. Srinagar 

vide Notification No. 802 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

t . ____. 
~ · ~ ~---oa;..-a·l ,..lq 

(Moham~~~1Yasin Beigh) 
Joint ~trar (Admn.) 

17-~0!~:lo;q_ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Bisma Ahad, Advocate . 

. . . . . . for information and necessary action. 

~·~~~~ Joint Re istrar (Admn.) 01 ..-1 ~ 
...---- o ~ ..-- I 

/ 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAlVIM_U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /s-o{ Dated: 1"7 -Of-;lo/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arif Ahmad Shah 
S/0 Sh. Abdul Rashid Shah 
R/0'-Mirpora, Lar, Ganderbal 

vide Notification No. 769 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 
~ . l ~---oc}:<J\-l Cf 
(Moham~r:z:~=~in Beigh) 

Joint ~r (Admn.) 

No: 53653- 561 } lf Dated: /;J-0/~ :2-0 /q 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Arif Ahmad Shah, Advocate . 

. . . . . . for information and necessary action. 

r>. \__A ~------:;-1 ~ 
Joint ~rar (Admn.) rJ '1 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /So<} 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudaser Ali 
S/0 Sh. Ali Mohmad Bhat 
R/O"Tulla-Mulla, Mesherpora, Ganderbal 

vide Notification No. 865 dated 18.08.2017 has been declared as 

Absolute/Final. 

By Order 
. __ ...:-------:.- \ Q 

,..---, . '-" Ot .-0 ,.- 1 
(Moham;; n Beigh) 

0 
I 

Joint R gistrar (Admn.) 
~ 

No: --~ ?::Jbl! :J- 5':2- J L-P Dated: 11-- I·~ I q 
I ~~--~-4~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mudaser Ali, Advocate . 

. . . . . . for information and necessary action. 

" ' ~.:--;:;~, 
Joint Re strar (Adrnn.)O -1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I q- of.- .Lo (0 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rajeshwar Singh Sumbria 
S/0 Sh. Puran Singh 
RIO H.No.617, Sector-3, Extn. Tril{uta Nagar, Jammu 

vide Notification No. 914 dated 19.08.2017 has ·been declared as 

Absolute/Final. 

By Order 

No: -S~G 4 I-\{ b { LP Dated: 

Copy forwarded to the: -

~ ~ 
,---, · \..__..-1 ~ O~r-0 \-\9 
(Moham~d Yasin Beigh) 

Joint R istrar (Admn.) 
_..,/ 

y 

{ 1 ~ 0 I~ '2---D I~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rajeshwar Singh Sumbria, Advocate . 

. . . . . . for information and necessary action. 



IIIGH COURT OF JAMNIU AND l<ASHMIR AT JAMlVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ----- Dated: /?- -O/ ~ )-{)/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Hilal Ahmad Bhat 
S/0 Sh. GhulamNabi Bhat 
RIO"Sari Warpora, Dilshad Mohalla, Tehsil Pattan, Distt. Baramu!la 

vide Notification No. 1374 dated 29.12.2017 has been declared as 

Absolute/Final. 

By Order 
/'")' ~~~9 
(Moham~t_~asin Beigh) 

Joint R~ar (Admn.) 

f:/ ~ 0 I_./ )--Dftj_ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the nE)Xt 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Hilal Ahmad Bhat, Advocate . 

. . . . . . for information and necessary action. ' ;__~ .,---,< ~ ~,.- :-
Joint~rar (Admn.) (} q ..a! l"j 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !(fq 7- Dated: /'}- CJf~ 2-o!~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Riaz 
S/0 Sh. Riaz Ahmad 
RIO. Maisuma Chanapora beind Electric Receving Station, Srinagar 

vide Notification No. 1219 dated 06.12.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

t ~~\r\~ ,.--, . \.../f fN' 0 l 

(Moham:l~Z~ Yasin Beigh) 
Joint ~~ar (Admn.} 

/7: -0 I-- :2-0 I 9. 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. · 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Danish Riaz, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlYIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: llJCjG 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Younis Hamid 
S/0 Sh. Ab Hamid Digoo 
R/O'Ghat Mohalla, Kakapora, Pulwama 

vide Notification No. 1327 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order r , ~\9 
,.---, . \....__.A v---~- (J' -
(Moham~1~;asin Beigh) 

Joint R~rar (Admn.) 

11-- tJ/~ 2ffl1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Younis Hamid, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ____,:./ ~--'--9-~- Dated: It---o/~)-& !9 

Provisional admission . as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saima Bashir 
D/0 Sh. Basher Ahmad Shah 
R/O"Shah Mohalla, Pandach, Ganderbal 

vide Notification No. 1291 dated 08.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: S ?J 6 17- .-- )--'2--/ L. P Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Saima Bashir, Advocate . 

. . . . . . for information and necessary action. 



HIGI-I COURT OF JAMiviU AND KASHMIR AT JAMIVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l40; LJ -------'--- Dated: I~- V/-- )-o fJ 
~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Amina Doonu 
D/0 Sh. Ab Gani Doonu 
RIO Firdous Colony, H.No.346, Bemina, Tehsil & Distt. Srinagar 

vide Notification No. 1373 dated 29.12.2017 has been declared as 

Absolute/Final. 

By Order 
.---,. ~~~--19 

(Mohamma Yasin Beigh) 
Joint Re strar (Admn.) 

Dated: /?--!~ 19 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Amina Doonu, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /Ljq~ Dated: /)- 1~ ?--o/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vineet Sharma 
S/0 Sh. Rakesh Kumar 
RIO Village Jandrore, P.O Choki, Ramnagar, Udhampur 

vide Notification No. 1334 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order 
.-,. ~/~~ 

No: b36os--/o /0p Dated: 
I 

(Moha~ln~~asin Beigh) 
Joint ~ar (Admn.) 

I? ~or- 2-o 19 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Udhampur. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Vineet Sharma, Advocate . 

. . . . . . for information and necessary action. 

r/. t, ___..-1 ~ ~-i '1 
Joint R~(Admn.) 0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: ll-:- t- 1 '1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sonika Malhotra 
D/0 Sh. Som Nath 
RIU Upper Indra Nagar back side of Station Petrol Pump, 

Udhampur (Village) Dallah Domali Chowk). 

vide Notification No. 1057 dated · •27.03.2017 has been declared as 

Absolute/Final. 

By Order 
__,. ~~~'\ 
(Moham0~~~~sin Beigh) 

Joint ~r (Admn.) 

No: 5~ Sq ~- 6o~ \LP Dated: ....:.\_l:......--·1_-_/ ')....____ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Udhampur. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sonika Malhotra, Advocate . 

. . . . . . for information and necessary action. 

r-!' ~v-r~~ 
Joint R~istrar (Admn.) 

.IV 



HIGH COURT OF JAMNIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'LJ9/ Dated: I:; - 01 ~· 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fancy Mohmood 
D/0 Sh. Gulam Mohd Bhat 
RIO Tarigam, Devsar Kulgam. 

vide Notification No. 1223 dated 06.12.2017 has been declared as 

Absolute/Final. 

By Order 
,-,· ~~~~ 

(Moham~:t_~~sin Beigh) 
Joint R~r (Admn.) 

No: !:Y,.)"J.yCJ8 LLP Dated: ___.:.l........_~r_-·~0/_·~.1..-./.;c;_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Fancy Mohmood, Advocate . 

. . . . . . for information and necessary action. 

·~ 
' ~--o dl.-Lj 

1s rar (Admn.) 0 ·1,... 
:v_.--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, t 961) 

* * * 

NOTIFICATION 

No: /Lft;tJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Aabid Hussain 
S/0 Sh. Syed Gh. Qadir 
RIO Pachahar, Rajpora, Pulwama 
AlP Nadir Gund, Peer Bagh, Srinagar. 

vide Notification No. 1348 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: S""os(} 7 --- g;_/ r/oated: 
I 

I 7 ~ o I ··- :>-0 I 9 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 

~~~1'1 
asin Beigh) C) 

trar (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Syed Aabid Hussain, Advocate . 

. . . . . . for information and necessary action. 

~_--:::lOt 
,--, . ~ ·-- ,.ol"' , 

Joint R ar (Admn.) 0 ~ 



HIGH COURT OF JAI\11\IIU AND J(ASHMIR AT JAMMU 
(Exercising powers of llar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: _I L--'-1 G_9_.___ Dated: ll-' o1- ?cot 0t 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sidharth Singh Pathania 
S/0 Sh. Sursewak Singh Pathania 
Wa.rd No.3, Mohalla Chohatta, Samba. 

vide Notification No. 901 dated 13.02.2017 has been declared as 

Absolute/Final. 

By Order 
~~~\ ,..---, . 

No: S~S'tj \,._ U b} Lf? Dated: 

(Mohamma Yasin Beigh) 
Joint R,. s~r (Admn.) 

, 11 ~ o I ~ 2-o 15 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Samba. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Sidharth Singh Pathania, Advocate . 

. . . . . . for information and necessary action. 

' _____.. 
___,. ~ ~~~ol-1~ 

Joint Re~-(Admn,) 
0 



HIGH COURT OF JAl\11\'IlJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ILtOJO 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Syed Zahoor Abasss 
S/0 Sh. Syed J avid A bas 
RIO Chichoo Mohalla, Takia Magam, Kokernag, Anantnag. 

vide Notification No. 1345 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order 
~ . ~ ~:.--o~\'1 

No: ,:;-8 S-:J-s---8~/L-P Dated: 

(Moham~t._.~asin Beigh) 
Joint Rpar (Admn.) 

1-::t-o///--o/1 , 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of .J&K, Jammu for uploading on U1e 

website. 
6. Syed Zahoor Abasss, Advocate . 

. . . . . . for information and necessary action. 

' ~ _..----:-~ c, 
,.-, • _.,--"1 I - 0 (J 1,.., I 

Joint Re strar (Admn.) 0 1,.-



HIGH COURT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of tire Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IL!Bi- Dated: 17-0ir- ?-IJ/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Pir Waqar Ahmad 
S/0 Sh. Sunaullah Pir 
R/O"Saiwan Lolab, Kupwara. 

vide Notification No. 1247 dated 07.12.2017 has been declared as 

Absolute/Final. 

f ~ ~~,.-\9 
~· ~C/V' o-, 

By Order 

No: 

(Mohamm~~~=sin Beigh) 
Joint Re7¢~r (Admn.) 

,_s~s-6 q -1-li/Lf Dated: / r(-- tJ 1---- )-_ o 15 · 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara_ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Pir Waqar Ahmad , Advocate . 

. . . . . . for information and necessary action. 

~,.,-o::d\ rl9 
,....--,· 0-l 
Joint R Admn.) 

>-----



HIGH COURT OF JAMIVlU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IL!B6 Dated: 11-0I- J~o19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Furkan Yaqub 
S/0 Sh. Mohd Yaqub 
Rf(}Hanifiya Colony, Arampora, Sopore. 

,.. 
vide Notification No. 815 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

~. ~ ~t-l'l k '~ 

Joint Regi trar (Admn.) 
<::----

(Mohamm~ Beigh)d9 

11--- o/- )-tJ;q 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for ·publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Furkan Yaqub, Advocate . 

. . . . . . for information and necessary action. 

~ ~~19 ,.......,. ~ ~ Ql£1r-O 
Joint Regx_:r (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAl\1MU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l Lf &J s- Dated: ll-- rJ I~ 2-o ;q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Maq boo I 
S/0 Sh. Mohamad Maq boo I Shah 
RIO Qasba Lar, Gander bal. 

vide Notification No. 770 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order ~ ~~ ,--,. ~ 01 
(Mohamm~~~=sin Beigh) 

Joint Reg~~_r (Admn.) 
. 

11-o 1.~ ?-ot 01 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Ishfaq Maqbool, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Syed Iram Vajahat Byhaqi 
D/0 Sh. Syed Vajahat Hussain 
R/O"Sheesh Bagh, Illahi Bagh, Buchpora, Srinagar. 

vide Notification No. 1054 dated 27.03.2017 has been declared as 

Absolute/Final. 

By Order . --/'~,.a,,..., '1 
,.--,. ~ 0"1 

Copy forwarded to the: -

(Moham ~t Yasin Beigh) 
Joint R,;~ar (Admn.) 

1?: -0 (r- )-o ( q 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Syed Iram Vajahat Byhaqi, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMl\1U AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * :t 

NOTIFICATION 

No: I LJ 8 1 Dated: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aaqib Javeed 
S/0 Sh. Javeed Iqbal Bhat 
R/C>--Laroo, Kulgam. 

vide Notification No. 867 dated 18.08.2017 has been declared as 

Absolute/Final. 

By Order 

L . ---::-l..-\9 
___,. ......-t v---~a,-o 
(Moham~1_;asin Beigh) 

Joint R~ar (Admn.) 

1--:t- \- )_o I j 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aaqib Javeed, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: Dated: r ::t - o '.- 2--o 1 ~ -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mansoor Ahmad Mir 
S/0 Sh. Habibullah Mir, 
R/O"Rung Mohalla, Lashtiyal, Kalaroos, Kupwara. 

vide Notification No. 1281 dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: _S ~ SJ-~·-~)-1 dbated: 

Copy forwarded to the: -

,_,. L~ ~--~~ '~ 
(Moham~~ Yasin Beigh) 

Joint Rjlt~trar (Admn.) 

I:::'!-~ 0 I~ 2-D 1°! 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mansoor Ahmad Mir, Advocate . 

. . . . . . for information and necessary action . 

..... ~ _.----1~-----~~19 
Joint R.Jl~~~ar (Admn.) 



IIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 14 i-4 ___ ___,__ Dated: l1-of.-2ol9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Firdous Majid Bhat 
S/0 Sh. Ab Majid Bhat 
R/O'Laripora, Kulgam. 

vide Notification No. 960 dated 22.08.2017 has been declared as 

Absolute/Final. 

By Order 
t fN' v-...'--:-~~\ 9 

~· ~ u -, 
(Mohammad Yasin Beigh) 

Joint RecJstrar (Admn.) .JJ_./-
11-0 l ~:2--D 1~ .. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Firdous Majid Bhat, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 14 q-() 0 a ted: f 1- -0 I,_ )-o I~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sakhi Hassan 
D/0 Sh. Gh Hassan Karnai 
RJ()-Nehru Park Boulverd Road, Dalgate, Sri nagar 

vide Notification No. 853 dated 17.08.2017 has been declared as 

Absolute/Final. 

By Order ---. ~~~~-\9 
(~amm:~~~~in Beigh) 

Joint Re~ (Admn.) 

13-~o/--?-o/S 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sakhi Hassan, Advocate . 

. . . . . . for information and necessary action. 

----. ~ ~~:-al-19 
Qt R/1.~ar (Admn.) 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ftt1-+ 0 a ted: I 6 ~ u I ~ ,] (') I q _ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Zulaikha Ajaz 
D/0 Sh. Ajaz Hussain 
Rf(} Makhdoom Pora Nowshera, Srinagar 
AlP Green View Colony, Allochi Bagh, Srinagar 

vide Notification No. 1321 dated 12.12.2017 has been declared as 

Absolute/FinaL 

By Order ~ - eN' _,.....~a·\ rl9 
~· ~ o-lr 

(Moham~~;asin Beigh) 
Joint Rje!rar (Admn.) 

I G ,_ {) t ("- J o! q . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2_ Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4, President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Zulaikha Ajaz, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: /':;- o /.~ 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gazanfar Ali Dar 
S/0 Jala-Udin Dar 
RIO Dab, Shalhar, Tchsil Wakura, Distt. Ganderbal 

vide Notification No.1356 dated 28.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: S~?;L(qq __ SoL; / tf Dated: 
I 

Copy forwarded to the: -

.....,. ~~~ 
(Mohamm Yasin Beigh) 

Joint Re 1strar (Admn.) 
1 v~~~ 

/'?- -or <- 1 o;. 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Gazanfar Ali Dar, Advocate . 

. . . . . . for information and necessary action. 

~~C\ 
,---, . 0 a, .... o I ' 

Joint R) ~~mn.) 



HIGH COURT OF JAMlVLU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S~~ Dated: ').\ \ ~ ~101:> \~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Hamid Lone 
S/0 Sh. Ab Hamid Lone 
R/CTLone Mohalla, Tehsil Pahaloo, Distt. Kulgam 

vide Notification No. 23 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order 

rt. 
(Mohamm:~~asin Beigh) 

Joint Re~ar (Admn.) 

~ j '~{rt,\') \' -'-\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Adil Hamid Lone, Advocate . 

. . . . . . for information and necessary action. 

~- L---1~ 
Joint R~ar (Admn.)\ \ ~ 0\ \ 



HIGH COURT OF JAMMlT AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ S' 5.\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mukesh Kumar Angural 
S/0 Sh. Gharu Ram Angural 
R/OChal{ Tara, P/0 Salehar, Tehsil Bishnah, Distt.Jammu 

vide Notification No. 76 dated 06.04.2017 has been declared as 

Absolute/Final. 

-
By Order 

~· r -~~\1 
(Mohamm}afujn Beigh) \\ 

Joint Re~ (Admn.) 

~) \\"¥-6\~ 
Copy forwarded to the: -

·1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mukesh Kumar Angural, Advocate . 

. . . . . . for information and necessary action. 

r/ . \ __. ~~'l 
Joint Reg~~mn.) \\ 

j~ 



HIGH COURT OF JAMIYIU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: 9-"' \\ rro \\ I 4 . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahroz Riaz Malik 
S/0 Sh. Riaz Ul Ghani Malik 
R/O"Mohammad Dhampura, W.No.7, H.No.37, Bhaderwah, Doda 
AlP H.No.147, Vidhata Nagar, Bathindi, La~1e-2, Jammu 

vide Notification No. 907 dated 19.08.2017 has been declared as 

Absolute/Final. 

By Order 
~ ,.---, . ~ \ ...--d ,..-, 9 

(Mohamm sin Beigh) \ 

No: S:y '--lf)._- Y1 }t,p Dated: 

Joint Re~~ (Admn.) 

~\\\\~\~ 
I \ l ~\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Bhaderwah. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Shahroz Riaz Malik, Advocate . 

. . . . . . for information and necessary action. 

yA~~~ 
trar (Admn.) \ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shivang Tagotra 
S/0 Sh. Raman Sharma · 
R/C1H.No.97, Sector-1, Sanjay Nag~r, .Jammu 

vide Notification No. 904 dated 13.02.2017 has been declared as 

Absolute/Final. 

By Order 
...--,' ~_,_r~~l'l 

No: s;-tf )_?_, b- ~~ bf Dated: 
I 

(Mohamml~~asin Beigh) 
Joint /~ar (Admn.) 

f)_\\ ,\Jr>\ ~ 
\I I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Shivang Tagotra, Advocate . 

. . . . . . for information and necessary action. 

,--, . ___, ~~~ 
Joint Re strar (Admn.) 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cmnu:il under Section 58 of the Advocates Act, 1 961) 

"' * * 

NOTIFICATION 

No: / s:~ '2 Dated:_2_1 /;_ /r:ro l ~ 
7 I - \ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Divya Bharti 
D/0 Sh. Kanwar Paul Singh 
Rf(}Village Mandliyal, P.O Ramgarh, Samba 

vide Notification No. 40 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order r -~~~" ,---,· ~ ,,,....\J 
(Moham_!ll_f~Yasin Beigh) 

Joint ~trar (Admn.) 

~-§'-9,_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Samba. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Divya Bharti, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IS' R 7: Dated: 2-1\ \ \ ')-n \'l 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Jameel 
S/0 Sh. Mohd Sharief 
RIO .. Kallar Kattal, Tehsil Surankote, Distt. Poonch 

vide Notification No. 67 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order 
·k,~~-\'\ ___,. \\....U\ 

(Moham;;Yasin Beigh) 
Joint R gis rar (Admn.) 

l 

No: ~lf2 .. 'L~ -'2-§ J !·iPDated: {)_\ \ \ \ 'hJ- I g, \ . v 4\ I \ c ) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Poonch. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Jameel, Advocate . 

. . . . . . for information and necessary action. 

~ ~ . \_~ ~ ;.cS\..-\~ 
Joint ~trar (Admn.) \I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMM-U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ S'~ t:, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bilal Ahmad Dar 
S/0 Sh. Ghulam Mohi Din Dar 
RJO'Kanipora, Kaildar, Tehsil Bagati Kanipora, Distt. Budgam 

vide Notification No. 1379 dated 29.12.2017 has been declared as 

Absolute/Final. 

By Order 
- ---~ . ~ ---=--:--.--d \ ..-\ '\ 

(Mohamm n Beigh) \\ 
Joint ~~_!:_ar (Admn.) 

':)__' \ ' \ ':#\\ \ ~ ,~ \ \ 
(-r--{ \ \.'\ ,. ~ ::J 

No: ·~ -f:L (.1>--:1..':..> •. Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Bilal Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 



liiGH COURT (lF JANll\tlU AND I<ASI-IMIR AT JAMI\10 
(Exercising powers of Bar Council under Sectjon 58 or the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /lr:r~ Dated: /6-- o /.-- ).o I q, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1\ir. Mohd Irfan 
S/0 Sh. Ghulam Nabi 
RIO" Village Dharana, Breela,Ttehsil Mendhar, Distt. Poonch 

vide Notification No. 914 dated 13.02.2017 has been declared as 

Absolute/Final. 

By Order 
~· ~ -~~9 
(Moham~~in Beigh) \ 

No: ~_3) q b~ o! /tP Dated: 

Joint R1is~~_:r (Admn.) 

It,- o J.- ;frtq. 
( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Poonch. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Irfan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ s=~s- Dated: J1 ), J"h,g 
r r ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Imran Akram 
S/0 Sh. Mohd Akram 
R(O' Mahore, Reasi 
AlP Sidhra Bye-Pass near Masjid, Chinar Enclave, behind Police 

Station, Jammu vide Notification No. 949 dated 14.02.2017 has been 

declared as Absolute/Final. 

By Order 

No: :;;y ~lr:lr-1 'I k:P Dated: 
I 

Copy forwarded to the: -

~-~~~C) 
(Mohamm~~.J~~~in Beigh) 

Joint Reg~ (Admn.) 

~, ,, \ 'h,\~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. lmran Akram, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ ~%~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Deepanjali Sharma 
D/0 Sh. Chuni Lal Sharma 
R/frWard No.17 near All india, Radio Station, Kathua 

vide Notification No. 42 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order 

,.~~~~ 
(Moham~~i_;asin Beigh) 

Joint R~ar (Admn.) 

~ \\, \\'Jt-6 '4 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Deepanjali Sharma, Advocate . 

. . . . . . for information and necessary action. 

.,. 

~~,Q 
trar (Admn.) \ \..-d \..- I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \~%~ Dated: ~~h\'n~~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Charak 
S/0 Sh. Pritam Singh Charak 
R/0 Lane No.53, Greater Kailash, Jammu 

vide Notification No.934 dated 14.0~2017 has been declared as 

Absolute/Final. 

By Order ,_,.~~~A~ 

No: s-4 , '7 Y-"t i/_. f Dated: 
I 

(Mohamm~~~=sin Beigh) 
Joint Re~r (Admn.) 

')_"' \\ ~ \ '-] 
\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Sahil Charal{, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMJ,iU AND I~4-Slll\1IR AT JAMMU 
(Exercising power1. of Bar Council under Sed ion 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: I s:~ ':L_ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sanam 
D/0 Sh. Faqir Mohd 
RIO' Village Hartaryan (Sunari), Udhampur 
AlP Ward No.6, H.No.64/C, Jogi Gate, Jammu 

vide Notification No. 120 dated 07.04.2017 has been declared as 

Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, Udhampur. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Sanam, Advocate . 

. . . . . . for information and necessary action. 



/~.··. 
·~ E\ 

HIGH COURT OF JAMlVIU AND KASIIMIR AT JAl\tiiVIU 
(Exct·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ S<a, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashwani Kumar Banotra 
S/0 Sh. Ram Chand Banotra 
R/O"'l\1ajua Uttami,P.O Raika 
AlP H.No.l, Street No.1, Shaldi Nagar, Jammu 

vide Notification No. 951 dated 14.02.2017 has been declared as 

Absolute/Final. 

By Order 

No: ~~ (}! ').- '<n ~/bated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Ashwani Kumar Banotra, Advocate . 

. . . . . . for information and necessary action. 

L . ----............ .,.. ......-~·- ...... ~ . ,-

,--, • ___., \' , .. .(1 ' ' ~ 
Joint Registrar (Admn.) 



HIGl-1 COURT OI~ JAJ\1fv.f;U AND KASJIIVllR AT JAMIVIU 
(Exe•·cising powers of Bar Council under Section 58 of the Advor;:ltes Act, 1961) 

* * * 

NOTIFICATION 

No: /s:8c 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saika Bashir 
D/0 Sh. Bashir Ahmed Khan 
RIO"'Gopal Pora, Khord, Anantnag 

vide Notification No. 1243 dated 07.12.2017 has been dedared as 

Absolute/FinaL 

By Order _,.......-/" 

r-1 . L .. .-1 '-'"~ ~(l \--\"' 

(Moham~:1 Yasin 8eigh) 
Joint R/.{~trar (Admn.) 

No: ~y/7 6 '--8t /t.f Dated: ~)_\ 
I 

\ \ \ r~\c< _.-
' \ ~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 

· 5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 
website. 

6. Ms. Saika Bashir, Advocate . 
. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

N a: ___;__; !J_lf.._i_.r_ Dated: /6 ~tJI-12 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahil Ahmad Shah 
S/0 Bashir Ahmad Shah 
RIO Tailwani Achabal, Anantnag 

vide Notification No.1246 dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: 53!3-~-3CJ/tfoated: 
I 

Copy forwarded to the: -

~~~\'1 
Yasin Beigh) \ 

istrar (Admn.) 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rahil Ahmad Shah, Advocate . 

. . . . . . for information and necessary action. 



HIGI-f COURT OF JAl\IMU AND KASHMIR AT JAMMU 
(Exercising powers of 3ar Council under· Sedion 58 of the Advocates Act, t 961) 

* * * 

NOTIFICATION 

No: \ S'\'\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Javid Iqbal Kumar 
S/0 Sh. Gulam Rasool Kumar 
RIO' Brass Khansahib, Budgam 
vide Notification No. 1265 dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. . President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Javid Iqbal Kumar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF .JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S~~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Attiya Shahid Shapoo 
D/0 Sh. Shahid Iqbal Shapoo 
R/O'H.No.63, Ward No.8, Iqbal Colony, Bhaderwah, Doda 

vide Notification No. 780 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the:-

,--,. ~~~r\~ 
(Mohammad .'!f.~~ n Beig h) 

Joint Regis~Admn.) 

~\\\\~Y) rl 
I~\ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Bhaderwah. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Attiya Shahid Shapoo, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \s--i-l-

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Irfana Ashraf 
D/0 Sh. Mohd Ashraf Hajam 
R/O'Hanjiwara, Bala Firdous Colony, Pattan, Baramulla 

vide Notification No. 827 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

No: S: Lt I 5lS - (, 3~ {J Dated: 
I 

Copy forwarded to the: -

r-1' ~ ~~~'--'~ 
(Moham~~~n Beigh) 

Joint RegJeJAdmn.) 

t)_\\ \~ '2rD \ ~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Irfana Ashraf, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAlVIl\'10 AND KASHMIR AT JAlVIMU 
(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /~7b Dated: 21). r J ')ol S\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suhail Ahmad Lone 
S/0 Sh. Gh Mohd Lone 
R/O .. Dardagud, Devsar, Bonpora, Kulgam 

vide Notification No. 888 dated 19.08.2017 has been declared as 

Absolute/Final. 

By Order 
~· ~--~~\~tc; 
(Mohamma~asin Beigh) 

Joint Regi rar (Admn.) 
v--

!)__' \ \ ' 'Yo \~ No: 
\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Suhail Ahmad Lone, Advocate . 

. . . . . . for information and necessary action. 

__,._,:. _.----:----\ 9 
rar (Admn.) \l r-£1 \ 
/' 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /s7s Dated: :2-\ \,\ 2o \g 
I \ ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anandita Rattan Anand 
D/0 Sh. Kul Rattan Anand 
RIO H.No.483, Sec-3, Channi Him mat, Jammu 

vide Notification No. 940 dated 14.02.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Anandita Rattan Anand, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT O_F JAIVI1Y1U .AND KASHMIR .AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * -

NOTIFICATION 

No: \ ~l 'j 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr.Khursheed Ahmad Rather 
S/0 Sh. Farooq Ahmad Rather 
RIO"' Rather Mohalla, Kanchan Saloora, Ganderbal 

vide Notification No. 771 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

__.,. L--r ---~\ ~ 
(Mohamma~I~~~n Beigh) · 

Joint Reg,-~_(Admn.) 

-l! ) \ \res\'\' 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ganderbal. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr.Khursheed Ahmad Rather, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \s-\~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Ahmad Wani 
S/0 Sh. Gh Mohi Ud Din Wani 
R/O'"Kresh-Hama, Banpora, Kunzer, Baramulla 

vide Notification No. 932 dated 21.08.2017 has been declared as 

Absolute/Final. 

By Order 

No: g-~ f2> ~·-~1 Jb-f? Dated: 
/ 

Copy forwarded to the: -

~· ~__;~~ 
(Mohamm~2=~in Beigh) 

Joint Re~~~_(Admn.) 

~\\ ,\ !J:D\ 3 . 
\ I \ \ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. , 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on tl1e 

website. 
6. Mr. Sajad Ahmad Wani, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \S' ]:L. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lrfan Ul Rashid 
S/0 Sh. Abdul Rashid Zargar 
RIO Zargar Mohalla, Ichigam, Bud gam 

vide Notification No. 1233 dated 06.12.2017 has been declared as 

Absolute/Final. 

By Order ~ . ~\'1 
~· \...__-..-1 ~~,_o\~ 
(Mohamm~~]~sin Beigh) 

Joint Re~r (Admn.) 

f)_' \ ' \ ~ \;3 '\ < 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Irfan Ul Rashid, Advocate . 

. . . . . . for information and necessary action. 

~· ~~~,~\~ 
Joint Re~ (Admn.) ~I~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: IS?! Dated: :l-\ h b'"" '=\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Hussain Itoo 
S/0 Sh. Gh Mohd ltoo 
RIO.Jalapora Sonigam, Kulgam 

vide Notification No. 1198 dated 06.12.2017 has been declared as 

Absolute/Final. 

By Order 
~~\a\-'~ ..--,. \ ..... 

(Moham ~dJ.~~in Beigh} 
Joint Re~ (Admn.) 

No: ~~ f;_ 'l.-')__ I ft..:. (J Dated: A\\ \ \ '}:6 \ S I ~~~~r~~~-r,-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aamir Hussain Itoo, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ s-1 o 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nida Khan 
D/0 S. Khalid Farooq Khan 
RJ(JUmar Abad, Sector-B, Peer Bagh, Hyderpora, Tehsil Chanpora, 

Sri nagar 

vide Notification No. 1349 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order 
,--, . \ ~ /--\\:6\ r-\ ~ 
(Moham~sin Beigh) 

Joint Re~r (Admn.) 

Dated: ~ \ \ \\Shs \<=\ 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Nida Khan, Advocate . 

. . . . . . for information and necessary action. 



,c-\ 

~)'"\ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I f7 ~ 1-- .,'l(x )CJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Feroz Ahmad Parrey 
S/0 Abdul Aziz Parrey 
RIO Baghi Sidiq Mohalla Tehsil. l-lajin, Bandipora 

vide Notification No.466 dated 03.07.2018 has been declared as 

Absolute/Final. 

. ~,,.-~Q By Order \ .__,......,..___ ~ ....-u 1 
~· ~ o-, 

(Mohammad Yasin Beigh) 
Joint R~~rar (Admn.) 

No: 5 :?.Jr_; /r;; --?-3)1_/) Dated: I .J--_ /'- )o /0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Feroz Ahmad PHrrey, Advocate . 

. . . . . . for information and necessary action. 

, - t _____, ~ -----ooi--:-;;1 ~r4 
Joint Reear (Admn.) 

ly-/ 
/ 



HIGH COURT OF JAIVIMU AND KASIIMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

I --/} <J No: _s yo Dated: /6-- I-- 2-o iCJ :· 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zamir Ul Islam Bhat 
S/0 Mohammad Ashraf Bhat 
RIO Padshahi Bagh Jawahar Nagar Sringar 

vide Notification No. 618 dated 08.08.2018 has been declared as 

Absolute/Final. 

By Order 
,.-,· ~ ~~-(') 

Copy forwarded to the: -

(Mohamma~~~sin Beigh) 
Joint Re,~r (Admn.) 

I /.7 / ~) (' ., / u- - ,U1 0 
' 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Zamir Ul Islam Bhat, Advocate . 

. . . . . . for information and necessary action. 

·-

' ____. 
..__r-:::;_.--- I q 

c:'~ ;d ,,... I 
rar (Admn.) 



IIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: Jc7~ /-.J-ot'!? . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Uzma Amin 
D/0 Mohammad Amin Mugloo 
Rio Mughal Mahal Rainawari Sringar 

vide Notification No. 519 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamm 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Uzma Amin, Advocate . 

. . . . . . for information and necessary action. 

\ ----
/1. \ ' ~~~i~-·(1 
Joint Re~ (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vikram Singh Chib 
S/0 Ranbir Singh thi,b 
R/o•Dab Ditta Jhiri Teh .. Marh. Distt. Jammu 

vide Notification No. 29 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 
,_,. -~~~~~ 

(Mohamm~~:~~in Beigh) 
Joint Re~ (Admn.) 

.... ~-;;;:! c...-11 J '--? L..-3~ I ~fJ 
No: .../ 0 ., '-1 1 - _ __; I' Dated: I[}- ol~ 2-tJ fc_) 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamni 
4. u for publication in the next issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Vikram Singh Chib, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I o- (5) I, 2 {) lCf ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Umarah Amin .. 
D/0 Mohd Amin Bhat 
RIO Pantha Chowl\. Srinagar 

vide Notification No.520 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order _.,. l_-, /~"1 
(Moham~t_~Yasin Beigh) 

Joint R~trar (Admn.) 

jtJ~ 01- ;}(](q ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Umarah Amin, Advocate . 

. .. .. . for information and necessary action. 

e-). _l___.-/' ._,..; ~'1 
Joint R~trar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMlVIU 
(Exercising powers of 13ar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd YousufTantri 
S/0 Ab Aziz Tantri 
R/0 Tantray Pora Ainod Aishmuqam Anantnag 

vide Notification No.492 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order ,_,. V. ___,-:_.M---n 
(Mohamrilap Yasin Beigh) 

Joint R1~rar (Admn.) 

Dated: ----'/___,gr-::-/o-1-r/,__('r __ 
rJ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd YousufTantri, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /,s 4f1 
-~---

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. lshrat Nazir 
D/0 ~azir Ahmad Bhat 
R/0 Padshahi Bagh Charli Pora Srinagar 

vide Notification No.555 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order __,. G-r-~4 
(Mohamma~asin Beigh) 

Joint Regi trar (Admn.) . v 
No: [;3>'7>1--Ltc}J Dated: !8/"/n 

I -~~~~-------

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Ishrat Nazir, Advocate . 

. . . . . . for information and necessary action. 

;-,· ~~__,..;~~ 
Joint Re~r (Admn.) 



IIIGH COURT OF' .JAMIVW_U AND KASlfMIR AT JAl\11\tiU 
(Exercising powers .:;f Oar Council under Sedion 58 vf Ow Advoc;;.les t.ct, 196[) 

* -~ * 

NOTIFICATION 

No: J!jSS __ Dated: 16 .~oL-:.-;1--a_r· ; _ 

Provisional admission as an Advocate, granted under the 

Advocates Act, ·1 961 in favour of: 

l'!Is. Shaista Qayoom 
0/0 Sh. Abdul Qayoorn Yatoo 
R/(}-Ra-\valpora-B Nomaui Lane, Srinngar 

vide Notification No. 597 dated 08.08.2018 has been dedarecf ·as 

AbsoluteiFinal. 

....... By Order 
. ~ ·---) v-"~--~-~ . ' 

r-") .. . . \\ ..-u\r-\ 9 

~~' )--

(MohammaqJ Yasm Be1gh) · 
A 

Joint RegJstrar (Adrnn.) 
i~~/ 

v 

No: _5~o ':f.M_ Dated: 
- I . 

_j_ -6 . ..-o_L:-.;_1--nJ.::i ___ _ 

Copy forwarded to the: -

·1. Principal District and Sessions .Judge,Srinagar. 
2. Secreta1y, Bar Council of India, New Del!1i. 
3. Manager, Government Press. Jammu for publication i;, the next 

issue of Government Gazette. · 
4. President, Bar Association, .J8d-<:.High Court, Srim.;g8L . > • 

5. In-Charge N.I.C High Court of J&K, Jarnrnu for uplot.-tding on the 
website. 

6. l\1s. Shaista Qayoom, Advocate . 
. . . . . . for information and necessary action. 



HIGH COURT OF JAMI\fU AND l(ASHMIH. AT JAMMU 
(Exercising powers of Bar Council under ~ection 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: flt513 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheezan Mushtaq 
S/0 Sh. Gh Nabi Mushtaq 
R/O"Mustaffa Colony Rambagh Bala Srinagar 

vide Notification No. 594 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
~·~~~-\c; 
(Moham~¥..~asin Beigh) 

Joint "ar (Admn.) 

No:531'1&~. ~'fOaled: (b.-- C ""')pI 9 

Copy forwarded to the: -

1·1• ; Principal District and Sessions Judge,Srinagar. 
2: Secretary, Bar Council of India, New Delhi. 
3., Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4: President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6.; Mr. Sheezan Mushtaq, Advocate . 

. . . . . . for information and necessary action. 

_....,. L- ~~--~ '1 
Joint R,ear (Admn.) I 1 ~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocntes Act, 1961) 

* * * 

NOTIFICATION 

No: /'f.5j: Dated: (f-. r-o r ~ d-P! 'J 

Provisional admission as ar. Advocate, granted under the 

Advocates Act, 1961 in favour of: 

JVIr. Ashiq Ali 
S/0 Sh. Mohd Hussain 
R/0 Chimikchan, Thamgdumbur Sankoo Kargil 

vide Notification No. 447 dated 02.07.2018 has been declared as 

Absolute/Final. 

By Order 

No: 5021 ~0 .- CJ5/£..p Dated: 
I 

Copy forwarded to the:-

1. Principal District and Sessions .Judge,Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association; Kargil. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Ashiq Ali, Advocate . 

. . . . . . for information and necessary action. 

n·~/~, 
Joint R}t!rar (Admn.) \\ ~ 





HIGII COURT OF JAMlVIU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I;F;lff __ _; _ _:___ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Gousiya Guizar 
D/O.Culzar Ahamd Thakoo 
R/0 Zampa Kadal Chattabal Srinagar 

vide Notification No.547 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order _,. r .... /V~~~ 
(Moha ... mrf~sin Beigh) 
Join~strar (Admn.) 

/8~(.- cc; 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Gousiya Guizar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: /6 .. tJ/- "2o1CJ, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

IVIs. Saba Manzoor 
D/0 Sh. Manzoor Ahmad Malik 

, R/<Y-Sonwar Sri nagar 

vide Notification No. 1881 dated 15.03.2018 has been declared as 

Absol ute/Fi na I. 

By Order 

I 

,..., . ~ _r/'~rl, 
(Moham~j~~asin Beigh) 

Joint R~~r (Admn.) 

No: .~3t1Y:·~tfJ?/{fJ Dated: /6 .... 61 ~ 2-o/ 9. 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Saba Manzoor, Advocate . 

. . . . . . for information and necessary action. 

/~ r"' A ,,.-((,,-/~ 
Joint R ar (Admn.) 

. 



,,"')/--- HIGII COURT OF JAMIVIU AND I<ASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J't S"i; 
; 

Dated: /6 ~I- Mlc?j. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Gousia Gull 
D/0 Sh. Gh. Ahmad Dar 
R/O'Ogmuna, War Mohalla Tangmarg, Distt Baramulla 

vide Notification No. 1849 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, Baramulla. 
5. ·In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Gousia Gull, Advocate . 

. . . . . . for information and necessary action. 

' 
~~ 

ar (Admn.) \ 1-di --19 



HIGH COURT OF JAMM lJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: 1453 Dated: I 6-- a 1-- 2-0ICJ. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Azra Ismail 
D/0 Sh. Mohammad Ismail Parray 
RIO" Rawalpora Chinar Chowk, Sri nagar 

vide Notification No. 1561 dtaed 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

~ -/~v-I~ .--,. ~ ,, 
(Moham~~~~sin Beigh) 

Joint R~ar (Admn.) 

) 6 ,-- 0 J --· ?-£!!0 -, 

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Azra Ismail, Advocate . 

. . . . . . for information and necessary action. 



HIG_H COURT OF JAMl\1U AND KASHMIR AT JAJ\tll\tiU 
(Exercising powers of Bar Council under Sec lion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I 6 - o 1- ·;J-orq, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Khud lsfandyar Iqbal 
S/0 Sh. Mohammad Iqbal Sofi 
Rl~ Kral Khud Habba KadaJ Srinagar 

vide Notification No. 530 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

No: s-a.J b o- 6Sft/) Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Khud Isfandyar Iqbal, Advocate . 

. . . . . . for information and necessary action. 

r-7' ~~~\4 
Joint R~ar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /LtSI Dated: /6- o;~ .1 6 JCJ; · 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rozy Jan 
S/0 Sh. Gulam Nabi Mir 
Rio .. Modhai Mohalla, Opp Munsiff Court Aishmuqam, Anantnag 

vide Notification No. 502 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 

/-6 -

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Rozy Jan, Advocate . 

. . . . . . for information and necessary action. 



HIGH CC>URT OF JAM1\1U AND I<ASI1MIR AT .JAMI\1U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: llfSo Dated: I 6 ~ ol ~- 2-o 19. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehwish Imtiyaz 
D/0 Sh. Imtiyaz Ahmad Bhat 
R/O"Sathu Barbarshah Srinagar 

vide Notification No. 570 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order ~ ~r-:-:~'~ ,.,. ~ \\,.-c.S 
(Moham~-:t;asin Beigh) 

Joint R~ar (Admn.) 

/6 - ()/'" 2019 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Mchwish Imtiyaz, Advocate . 

. . . . . . for information and necessary action. 

~~---\9 ,-,. \ , ....... 
Joint R Admn.) 

.I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: /£- 1- ~o 19 . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suhail Shahbaz Dar 
S/0 Sh. Mohd Shahbaz Dar 
RIO..Kawari Handwara Kupwara 

vide Notification No. 586 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,---, . L-. ..,.; ~--1 '1 
(Moham::c>~~Yasin Beigh) 

Joint ~trar (Admn.) 

Dated: 16 ~- I~ 2019, 

1. Principal District and Sessions Judge,Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Suhail Shahbaz Dar, Advocate . 

. . . . . . for information and necessary action. 



(l,b 
\--- HIGH COURT OF JAMMU AND J(ASFIMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !L; ~ (} __ ___:__..:::::._~ Dated: tJ/6 .~ CJ/--'2--019 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in· favour of: 

Mr. Farhan Amin Vaida 
S/0 Sh. Mohd Amin Vaida 
Rio (;ovt Housing Colony, Bagh-1-Mehtab H.No.735, Srinagar 

vide Notification No. 1732 dated 10.03.2018 has been declared as 

Absolute/Final. 

By Order 
f ~~, c\r\0, 

_...--,.~ , ..... 
(Moha~'f~~iYasin Beigh) 

. Joint ~trar (Admn.) 

/6 - /.-- /o!Cf 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Farhan Amin Vaida, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Sed ion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !_~{JtJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shahnaza Yousf 
0/0 Mohmmad Yousf 
R/0 Sheikh Mohalla Ward 10 Beerwah Budgam 

vide Notification No.462 dated 03.06.201S has been declared as 

Absolute/Final. 

By Order 
r-.· t ~~~C) 

Dated: 

(Moh:~aKsi~ Beigh) 
Join~~gistrar (Admn.) 

119-1.-- (;19 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Shahnaza Yousf, Advocate . 

. . . . . . for information and necessary action. 

,--,. t -1 ~IC} 
Joint~ (Admn.) 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I LJ:]- I Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Peerzada Irfan Hassan 
S/0 Sh. Peerzada Ghulam Hassan 
RJO'-Hardu-Ichloo Tehsil Tangmarg Distt Baramulla 

vide Notification No. 1908 dated 16.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: {3 J. "f"~r @, Y IJ Dated: 
I 

Copy forwarded to the:-

,.----, . ~ __,_;.~~ 
(Moham~~ Yasin Beigh) 

Joint ~~trar (Admn.) 

lb t tl/}1 -----
1 I 

1. Principal District and Sessions Judge,Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Ba•amulla. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Peerzada Irfan Hassan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAIVll\'IU AND 1\:ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /'1 '+v 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rouf Mohd Rather 
S/0 Sh. Gh Mohd Rather 
Rf(}-Kurhama Budgam 

vide Notification No. 584 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

r-1. 
(Mohamm 

Joint Re 

v-"~,-\~ 
Yasin Beigh) 

istrar (Admn.) 

No: 5'3'- 13 · :-n/ufoated: lt/ol b 9 I --+~~~~---

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. RoufMohd Rather, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMIVIU AND KAS-HMIR AT JAl\1MU 
(Exercising powers of Bar Council undct· Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /L/60 Dated: I {~I/_;_ r 
I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Muzaffar Iqbal Qureshi 
S/0 Sh. Mohd Mukhtar Qureshi .. 
R/0 Doru Shahbad, Mir Maidan AnantnagA/P Gupt Ganga, Ishber 

Nishat Hamza Hills (Exchange Road) Srinagar 

vide Notification No. 844 dated 17.10.2018 has been declared as 

Absolute/Final. 

By Order 

~· 
(Mohamm 

Joint R 

No: 5.) 16 ;f '7-r/t./ Dated: // }p, LJ 2 
I -r; 

Copy forwarded to the:-

_.---1/~9 
Yasin Beigh} \ 

istrar (Admn.) 
/ 

1. Principal District and Sessions Judge,Anantnag/Srinagar. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Muzaffar Iqbal Qureshi, Advocate . 

. . . . . . for information and necessary action. 



\ (~,\ 

HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: _!S_3-J...5_ Dated: 10 ~ /- )--0/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Muzafar Majeed Chopan 
S/0 Abdul lVlajced Chopan 
R/0 Mughama The Kunzcr Distt Baramulla 

vide Notification No.l573 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

. ('A1 0 t':.- l /r D . No. ,_, ,;J -~ tPJ '::::[_ Dated. 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jarnrnu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bararnulla. 
5. In-Charge N.I.C High Court of J&K, Jarnrnu for uploading on the 

website. 
6. Mr. Muzafar JVIajecd Chopan, Advocate . 

. . . . . . for information and necessary action. 

,.---, J, ~ __.---1 ~ ---:-::: 
JoinJi-11_'_1rtrllr (Admn.) 16 ""il 1-11 



HIGH COURT OF JAl\tilVIU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

16/o ';,9 
I I 

Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Majeed Mir 
S/0 Sh. Abdul Majeed Mir 
RIO Sallar Bagander Distt Anantnag 

vide Notification No. 1572 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 
\ . .._,_.r~-- ,....JO 

,..-, . \..._-----1 '1 ..... (j I I 
(Moham~f:;asin Beigh) 

Joint R~ar (Admn.) 

No: -~--~.) b f ~ &6 )&/ Dated: /6 /a r /!i 
I ~~,~~~--------

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mt·. Ishfaq Majeed Mir, Advocate . 

. . . . . . for information and necessary action. 



') (\ \ / 
\' 

HIGH COURT OF JAMlVilJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couilcil under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /.5:'?_::. & 
-~---

Dated: 18 .-- 1.- :J- o 1 9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheikh Aasif Nazir 
S/0 Sheikh Nazir Ahmad 
R/0 Gundbal, Andergam, Pattan Baramulla 

vide Notification No.60 1 dated 08.08.2018 has been declared as 

Absolute/Final. 

By Order 
,---,. ~ -~~r-\<1 
(Moha~~~n Beigh) \ b ...-o 
Joint~!$trar (Admn.) 

tG.-1- ~-o1°J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K; Jammu for uploading on the 

website. 
6. Mr. Sheikh Aasif Nazir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMll AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: /t & J11 
r~ 

No: I LJ 6 ;{ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sumaira Guizar 
D/0 Sh. Guizar Ahmad Sofi 
R/<YAwantipora Pulwama. 

vide Notification No. 482 dated 1C.07.2018 has been declared as 

Absolute/Final. 

By Order 

~·~~~~ 
(Moham~!~/. as in Beigh)\ \ 

Joint RJ~rar (Admn.) 

No: $) Hf~ (,o) Lf Dated: --1/'"""'~-+-/;:...._lf) '-+/ ~...!.-! a..~--.1 _·_ 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, .Jammu for uploading on the 

website. 
6. Ms. Sumaira Guizar, Advocate . 

. . . . . . for information and necessary action. 

rr · ~ --1 -~'---:--
Joint Re~(Adm\~1ol ,_. \~ 

If_/ I 



1-IIGH COURT OF JAMl\fU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: / Lf 66 Dated: 16/o; /;9 
rJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Waseem Raja Bhat 
S/0 Sh. Mohammad Ramzan Bhat 
R/{rKalsera Nehalpora Pattan Baramulla. 

vide Notification No. 1691 dated 07.03.2018 has been declared as 

Absolute/Final. 

By Order 
_,. G/~'1 
(Moham;:)~~~Yasin Beigh) 

Joint ~trar (Admn.) 

No: r,~) Lf1 ,_ { 4 I tl Dated: __;_;_./ t-1-lo~l )"-.;.1_:_7 ---
r ' 1 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3, Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Waseem Raja Bhat, Advocate . 

. . . . . . for information and necessary action. 

~· \~__;.~\~ 
Joint ~rar (Admn.) \ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: (YG£: Dated: 16/~' );q 
. I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahrukh Rashid 
S/0 Sh. Abdul Rashid Dar 
RIO"Satoora, Tral, Distt. Pulwama. 

vide Notification No. 469 dated 03.07.2018 has been declared as 

Absolute/Final. 

By Order 

r-1' ~~~:-~~ 
(Mohaml~~ Yasin Beigh) 
JointLCstrar (Admn.) 

No: 5 3:1 Lf) ~ 4'3/tl Dated: ......... /t--+-·/tJ_r-+-/rr,___, __ 
r/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Shahrukh Rashid, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMl\tllJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: flf bLJ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aarifa Hamid 
D/0 Sh. Ab. Hamid Bhat 
R/O"'Manzgam, Brane Nishat Srinagar. 

vide Notification No. 1508 dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order· 

No: S 3)- ;~f.- Lf).Jd Dated: 
. I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Aarifa Hamid, Advocate . 

. . . . . . for information and necessary action. 

r>' ~ ~'--~~, 
Joint ~rar (Admn.) \\ 



HIGH COURT OF JAMI\'IU AND KASHMIR AT JAMl\·'IU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !46f Dated: (6 J., '/, 9 
~; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haroon Rashid Dar 
S/0 Sh. Ab Rashid Dar 
R/O'Nadigam (Dar Mohalla), Narbal Near Jamia Masjid, Budgam. 

vide Notification No. 550 dated 07.08.2018 has been declared as 

Absolute/Fin~!. 

By Order 

No: ~(3 ~ 1-_f_-- 3 u/z_ .f Dated: 
( 

Copy forwarded to the: -

,.-,. \ /1 ~ ---:;;;~ 
(Moha:".~.i~tt~i~ Beigh) 11 
Join}[:istrar (Admn.) 

L£ t, ;, cr -
I I 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Haroon Rashid Dar, Advocate . 

. .. . .. . for information and necessary action. 



HIGH COURT OF JAlVIMlJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: I 4 6 J Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Humera Khan 
D/0 Sh. Gh. Mohd Khan 
R/O .. Manzgam Tarathpora, Kupwara 

vide Notification No. 1229 dated Q6.12.2017 has been declared as 

Absolute/Final. 

By Order 
.,.-,.~~~\\ 
(Moham~d Yasin Beigh) 

Joint R istrar (Admn.) 
~ 

Dated: f 6/ r / r 1 -
r I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Humera Khan, Advocate . 

. . . . · .. for information and necessary action. 



HIGH CfJUH.T OF JAMMU AND I<ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advoca~s Act, 1961) 

* * * r 
J 

NOTIFICATION 

No: . /S3/ Dated: /8--tJ/-Jo/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Nazir Lone 
S/0 ~azir Ahmad Lone 
R/0 Sonigam, Tehsil and Distt. Kulgam 

vide Notification No.l6 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order 

F~; ar-1 6- // f No: '-':x;~- D7- )-j c ... · Dated: 
I 

Copy forwarded to the: ~ 
, ' 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Aamir Nazir Lone, ,l\dvocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMlVIU 
(Exercising powers of Bar Council under St~ction 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l~ol Dated: 11-0 !-- :2-o/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tariq Raja Wani 
S/0 Sh. Mohammad Yousuf Wani 
R/O .. Wanipora, Makandpora, Tehsil Qaimoh, Distt. Kulgam 

vide Notification No. 866 dated 18.08.2017 has been declared as 

Absolute/Final. 

By Order 
~· ~~~~f? 

(Moham)~1~ Yasin Beigh) 
Joint ~trar (Admn.) 

No: s-3 b t)qr 9r /c.loated: 
I 

1--:t-o!~:J-olq 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Tariq Raja Wani, Advocate . 

. . . . . . for information and necessary action. 

r,-~~~4 
Joint Re~ar (Admn.) 



HIGII COURT OF JAMNilJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * ,.. 
NOTIFICATION 

No: !Sot Dated: /:+- (J /r- )rJ/0; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rehana Qayoom 
D/0 Sh. Abdul Qayoom Parimoo 
R/O'Gulshan Mohalla, Badamwari, Harwal Narth, Srinagar 

vide Notification No. 902 dated 19.08.2017 has been declared as 

Absolute/Final. 

By Order ,.---, . L_./1 ~ ~~~ 

No: '-)2,6G3- v~/L!oated: 

(Moham~J~~asin Beigh) 
Joint R~ar (Admn.) 

I 1-- o I- )--f-;)(9 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Rehana Qayoom, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: -----!Sos Dated: ll-o 1- :2-o/q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Hishma Gowher Mir 
D/0 Sh. Gowher Hussain Mir 
RIO lqbalabad, Anantnag 

vide Notification No. 833 dated 16.08.2017 has been declared as 

Absolute/Final. 

By Order 

No: ~ Q 61--:.;--tJ 'J../t_f Dated: 
I 

Copy forwarded to the: -

~· t ~/~~ 
(Mohamm~sin Beigh) 
Joint~trar (Admn.) 

/i -0/-~o/q 
i 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Hishma Gowher Mir, Advocate . 

. . . . . . for information and necessary action. 

Joint ;r;strar (Adrnn.) 



,,,~/ 

HIGI-I COURT OF JAMI\t1U AND KASHMII~ AT JAMl\1U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~~ &-=-o__,__tt _ Dated: /71-- tJ/.- )-0/1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saba Ashraf 
D/0 Sh. Mohd Ashraf Bhat 
R/O'Lane No.4, H.No.68, Rawalpora Qayoom Colony, Srinagar 

vide Notification No. 1288 dated 08.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: Si36H- n/L! Dated: 

Copy forwarded to the: -

~ ~~-\9 ,--, . V--1 () ) 
(Mohammad Yasin Beigh) 

Joint ~r (Admn.) 

I 1--01- :J--o/1 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Saba Ashraf, Advocate . 

. . . . . . for information and necessary action. 

r!· ~ ~ ~~-(;~1~ 
Joint ReAfstrar (Admn.) 1 

~!)_-



HIGH COURT OF JAlVIl\lU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !Soa -----'--- Dated: /t: -()/..- .2--CJ/1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zameer Ahmad Mir 
S/0 Sh. Aziztll Rehman Mir 
R/<FMir Mohalla, Diver Ander Bugh, Sogam, Kupwara 

vide Notification No. 1325 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the:-

,..,.~~~~ 
(Moham~~~~Yasin Beigh} 
Joint~trar (Admn.) 

~ ~ - C) I r kO IC} 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Zameer Ahmad Mir, Advocate . 

. . . . . . for information and necessary action. 

~·~~~ 
Joint Retstrar (Admn.) 0 I 

t/~----



<(Y/ 
; ' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers or Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /L;;-:; Dated: ,/;. DJ, ~10; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lYiohd Shazad 
S/0 Sh. Mohd Shafi 
R/O'Bhalla, Bnshlln (Bhalla), Distt. Doda. 

vide Notification No. 605 dated 01.12.2015 has been declared as 

Absolute/Final. 

By Order 
,_---,, ~ &~~ 
(Moham~~~ Beigh~O ..... 

Joint R gistrar (Admn.) 
./ ---

1! ~ (. /{}(__ No: S7 E) 'k-6J ,-' 3?., /if Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Bhaderwah. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Shazad, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT (}F JAJ\tiVHJ AND KASlHVliR AT .JAMTVIU 
(Exercising pmvers of Bar Council under Sed i()H 58 nfthc Atlvocai.cs Act, 1% i) 

* * * 

NOTIFICATION 

Dated: Jr -OI·- :J-tJ/o/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sadaf Fayaz 
S/0 Sh. Fayaz Ahmad Kar 
RIO New Kar Mohalla Tar Pulwama 

vide Notification No. 663 dated 29.12.2015 has been declared as 

Absolute/FinaL 

By Order 
,.---,. ,/~\'1 
(Moham Yasin Beigh) 

Joint Re is!rar (Admn.) 

No: ,$~(1~6· ·---?)! /cF Dated: _(r; .--{)( ~ ,lC}jJ_ __ 
1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. In-Charge N.l.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Sadaf Fayaz, Advocate . 

. . . . . . for information and necessary action. 



,~I,{J HIGH COUll.T OF' JAMMU AND I(ASJ-IMIR AT JAM~1lJ 
(Exercising 11owers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 14/b 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: . 

Ms. Vishakha Chib 
D/0 Sham Singh 
R/0 Khour, Distt. ,Jammu 

A/P Purkhoo, P/0 Domana Jammu 

vide Notification No.201 dated 29.05.2015 has been declared as 

Absolute/Final. 

By Order 

1r' /\) 2· ~ -2 7 /;p. 
No: ;;~)!f.)/.-/-- / 0 Dated: 

Copy forwarded to the: -

.-----, 
,..., . L/1 ~~,ot'''1 
(Moham~d Yasin Beigh) 

Joint ~~~trar (Admn.) 

/1 -- t!J I~ -'-tJ-t '7 . 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Vishakha Chib, Advocate . 

. . . . . . for information and necessary action. 



HIGH COUH.T OF JAMJV1ll AND KASHl\1IR AT JAIVl~lD 
(Exercising powers of Bar Council under Sedicw S8 of the Advocates Act, i 961) 

* * * 

NOTIFICATION 

No: llj;(; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

JVIr. Heemanshu Shanua 
S/0 Parveen Kumar Sharma 
R/0 W.No.l5 behind Flom· Mill Patel Nagar, Kathua 

vide Notification No.262 dated 16.07.2015 has been deciarad as 

Absolute/Final. 

By Order r . ~ 
,...---, . \..__.--t ~~~- . ,0\/\ ~ 
(Moham~d Yasin Beigh) Q~ 

Joint R is __ t_rar (Admn.) 
v <.t;/' 

e)/· ~'~lCJ 
--+- . 

<7 /))"'6 ·-d/ 1, I) No: __ __, c. · L1--r/ Dated: //,_ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. In-Charge N.l. C High Court of J&K, Jammu for uploading on the 

website. 
6. l\!Ir. Heemanshu Shanna, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT· JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /41~ Dated: //- D/,. '-OIC) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Monika Rathore 
D/0 Sehdev Singh Rathore 
Rf(} Sh. H.No.62A, Daily Excelsior Lane Indira Colony, Janipur, 

Jammu 

vide Notification No. 190 dated 28.05.2015 has been declared as 

Absolute/Final. 

By Order 

No: !J-!IJ I 0 -IS ;Z,oDated: 
I 

Copy forwarded to the: -

,.-,. l__-t ~~,~ 
(Mohamm~~~=~in Beigh) 

Joint Reer (Admn.) 

I 1--- I ~ 2tJ I~. 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Monika Rathore, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /L(/3 Dated: I I~ e>l • ~6 I 7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Junaid Ul Shafi 
S/0 Sh. Mohd Shafi Rashi 
R/O'Hariwantoo Tangmarg, Baramulla 

vide Notification No. 703 dated 30.12.2015 has been declared as 

Absolute/Final. 

By Order 
,---,. ~ v-"~10 

No: S! ~C) l;..--9 /LP Dated: 

(Moham~~~~~sin Beigh) 
Joint ReJ~ar (Admn.) 

I I,__ I ,_ 2--o!'J. 
> 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Junaid Ul Shafi, Advocate . 

. . . . . . for information and necessary action. 

~~ ,---,. 0..-{f !--1~ 
Joint Re r (Admn.) 0 I 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /Lf/7-- Dated: I 1-- 6 I r iA:J/0 ~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Iram Farooq 
D/0 Sh. Farooq Ahmad Bhat 
RIO B"agat Mohalla, Sidiq Colony, Bye-Pass, Kupwara, Tehsil 

Sopore, Distt. Baramulla 

vide Notification No. 625 dated 01.12.2015 has been declared as 

Absolute/Final. 

By Order 

No: !:'! 7Cj &-~ 8o3;/l'oated: 
------'--1-
II- cJ/~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 

...,..;~19 
Yasin Beigh)

0 

trar (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Iram Farooq, Advocate . 

. . . . . . for information and necessary action. 

~ 
f:7• ~ ~ 9---di-fOJ 

Joint Retar (Admn.) q 



HIGH COURT OF JAMMU AND KAS11MIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

' 

No: I&!D Dated: /lr- tJJ :J--ota; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Daljeet Singh 
S/0 Sh. Ba bu Ram 
R/O"Nagarota (Prehlta) Barohli, Distt. Kathua 

vide Notification No. 671 dated 29.12.2015 has been declared as 

Absolute/Final. 

By Order 
~---r q,.(Jir\~ 

Yasin Beigh) ~ 
gistrar (Admn.) 

No: S I 7 ff-6 -9{/lp Dated: /1- I~ Y-o! (J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kathua. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Daljeet Singh, Advocate . 

. . . . . . for information and necessary action. 

,....-,.~ v_;~.-{~ 
Joint R g1strar (Admn.) 

~/" 



HIGH COURT OF JAMlVllJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: II~ &I- )-o tq. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saika Jan 
D/0 Sh. Ali Mohd Parray 
Rf(}Moominabad Mandebal, Eid Gab, Srinagar 

vide Notification No. 587 dated 01.12.2015 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

__,. L--. __,.;-~,~¥1 
(Moha~ad Yasin Beigh) 

Joint egistrar (Admn.) 

t. -

II-- CJ I r- 2 or q , 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Saika Jan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: II~ CJI..- 2-o tq~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Peerzada Abid Hussain 
S/0 Sh. Peer M. Saif U Din Shah 
RIO'" H.No.443, Sec.D, J&K Bank Lane, Bemina Batmaloo, 
Sri nagar 
vide Notification No. 222 dated 29.05.2015 has been declared as 

Absolute/Final. 

By Order ~ ~~-10) 
~· ~ o, 

(Mohammad Yasin Beigh) 
Join~strar (Admn.) 

//r-0/~~;q No: 5:'!7 07- q:;_j?p Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Peerzada Abid Hussain, Advocate . 

. . . . . . for information and necessary action. 

~----=-- J ~ __j ~ k. 
' _____.. 

,--,. A\,..-\') 
Join:e Admn.) 0"~ 



HIGH COURT OF JAMI\'lU AND KASHMIR AT JAMl\IU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /&ob Dated: [! -- o1-- 1o I tf · 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. See~na Noor 
D/0 Sh. Noor Mohammad Wani 
R/O .. Budgam Oppo. D.C Office, Budgam 

vide Notification No. 1174 dated 24.02.2015 has been declared as 

Absolute/Final. 

By Order 
_.--,. t ./~~ 
(Mohamm~ Beigh) 0 

Joint Registrar (Admn.) 
./ly--

No: )/7 {}I r tJ~)LP Dated: 1 I---- of- /--or~; . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Budgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Seema Noor, Advocate . 

. . . . . for information and necessary action. 
~ 

r>· ~/~..JH9 
Joi~~strar (Admn.) 



HIGH COURT O:F JAl\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ol"the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /4or 

Provisiona\ admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anju Verma 
D/0 !Vlanga Ram Verma 
R/0 H.No.l314, Lane No.14, Green EnclaYe behind School 
Edication Board, .Jammu 
1-VP VPO Bhngdone, Tchsil & Distt. Samba 

vide Notification No.1381 dated 30.03.2015 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

,.--, . 
(Mohamm 

Joint R 

~ ----o;:D)/ 'D) 
Yasin Beigh) 

0 

istrar (Admn.) 
,/ 

1. Principal District and Sessions Judge, J~~mu!Samba. 
2. Secretary, Bar Council of India, New D~ I. bl' t' . the next 
3. Manager, Government Press, Jammu or pu 1ca 1on m 

issue of Government Gazette. 
4. President, Bar Association, J&K Hig~ Court, ;am~u. d'ng on the 
5. In-Charge N.I.C High Court of J&K, ammu or up oa I 

website. 
6. Ms. Anju Verma, Advocate. 

1 
. 

. . . . . . for information and necessary ac 10n . .... v~~~~ 
Joint ~ar (Admn.) 



HIGH COURT OF JAlVIMlJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !LtoLt 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shaieb Hussain 
S/0 Sh. Mir Mohammad Akram 
R/O"Tapper Payeen Pattan, Distt. Baramulla 
AlP Lower Laxmi Nagar, H.No.88, Jammu 

vide Notification No. 988 dated 01.01.2015 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

~- ~/~C1 
(Mohammad Yasin Beigh) 

Joint Regisyar (Admn.) 
v-1\.-.....--

/1 r- 0/ ~ 2tJlLt: ' 

1. Principal District and Sessions Judge, Jammu/Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Shaieb Hussain, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !Cfa6 Dated: //,--I r ?-atq · 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Hritik Badyal 
S/0 Sh. Ravi Parkash 
R/(} H.No.1312, Indra Colony, Janipur, Jammu 

vide Notification No. 377 dated 05.10.2015 has been declared as 

Absolute/Final. 

By Order 
,-,. ~~~~ 

(Mohammad Yasin Beigh)O 
Joint ~ar (Admn.) 

Crl ~ >()10, ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3-. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4:. President, Bar Association, J&K High Court, Jammu. 
5.. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Hritik Badyal, Advocate . 

. . . . . . for information .and necessary action. --., 



HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /db/~ Dated: I I~ tJI- J-ot 9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Firdous Ahmad Rather 
S/0 M-ohammad Ahsan Rather 
R/0 Arin (ld-Gah Mohalla), Bandipora 

vide Notification No.401 dated 05.10.2015 has been declared as 

Absolute/Final. 

By Order a ___.·-------::,--., ex 
,..--,. ~ (} ". I 
(Moham~ Yasin Beigh) 6 'b.r 

Joint Re istrar (Admn.) 
y 

/I~ t!J I.- J-o 10; No: S/7S/--S6/LPDated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. In-Charge N.I.C High Court of J&K, Jammu f_or uploading on the 

website. 
6. lYlr. Firdous Ahmad Rather, Advocate . 

. . . . . . for information and necessary action . 

..--, , \I ./1 ~ ,.--;;;;\") 
Joint Re~~ {Admn.) 

vV 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: litcrz2 ~ Dated: I I ~ o I -- 2 (') r 9 , 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. MaroofBashir 
S/0 Sh. Bashir Ahmad Teli 
R/0"-Khanpora, near AI Hadis Masjid, Baramulla 

vide Notification No. 1187 dated 24.02.2015 has been declared as 

Absolute/Final. 

By Order 

No: 5!7l!S -f'o / [j/ Dated: 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Marooj Bashir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KI\.SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IY7?- Dated: II- I.._ 2o! '7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umer Bashecr Rather· 
S/0 Bnsheer Ahmed Rather 

R/0 Near Agriculture Complex, Doda Faridabad, Doda 

vide Notification No.687 dated 29.12.2015 has been declared as 

Absolute/Final. 

ByOrder /~y\9 
asin Beigh) b'1 . 

No: 5!7 ?ll- ftlj ;{ P Dated: /I- I' ?citq , 
trar (Admn.) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. . 
4. President, District Bar Association, Bhaderwah. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 

6. Mr. Umer Basheer· Rather·, Advocate . 
. . . . . . for information and necessary action . 

.-,· -~~~-19 
Joint R~ar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /?;;18 Dated: II .. I· !Lj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bushra, 
D/O • .Sh. Farooq UdDin Bhat 
RIO Sheeren Abad (Sheeri), Tehsil Baramulla, Distt. Baramulla. 
vide Notification No. 1119 dated 21.02.2015 has been declared as 

Absolute/Final. 

By Order 

No: r:;/ 'l?,)- M /I/oated: 
Copy forwarded to the: -

/; ~ 

,--,· l___. ~~~r<1 
(Mohamm~~~;in Beigh) 

Joint Re/C (Admn.) 

;. /1 -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms .. Bushra, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1301- Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arshid Bashir 
S/0 .Sh. Bashir Ahmad 
RIO Sultanpora Kandi, Thoker Mohalla, Baramulla 
AlP CPWD Quarter, Bemina, Srinagar. 
vide Notification No. 563 dated 01.12.2015 has been declared as 

Absolute/Final. 

By Order 

~· ~ -~~ 
(Mohamm~n Beigh) Oe:; 

Joint Re~ (Admn.) 

No: S/i-2;! ... 32/()Joated: /1 · tJI' ;q 
I ~--~--~~--

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Arshid Bashir, Advocate . 

. . . . . . for information and necessary action . 

..........., . 
Joint Re 



HIGH COURT OF JAl\tllVllJ AND KASHMIR AT JAJVIMU 
(Exercising powers of Bar Council under Stction 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /!J96 Dated: /1- or :J---0/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Maqbool 
S/O.Sh. Abdul Kareem 
RIO Ward No.11, M.H. Road, Udhamur. 
vide Notification No. 559 dated 15.10.2014 has been declared as 

Absolute/Final. 

By Order 
,---, . ~~ ~ .----:-,,, <1 

(Mohammad Yasin Beigh) 0 <& .. () 
Joint Regist~r (Admn.) 

No: [;f }d. I.~ ?--6 kJ Dated: /r · I· :>-o 19 IV I ~--~--~~--

copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Mohd Maq bool , Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAlVI1\:1U AND lG\SllMIR AT JAI\<1l\1U 
(Exercising powers ot Bar Council under Section 58 of thf Advocate:. Act, 1961) 

* * * 

NOTIFICATION 

No: I?:J1s- Dated: /I~ CJ!-- )-(/ 19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anwar Ul Haq 
S/0 .Sh. Amim Ul Haq 
RIO Lower l1jhan (A) l\1ohalla Lam1:'t'alla W.No.2~ Tehsil Darhal~ 
Distt. Rajouri. 

vide Notification No. 335 dated 14.07.2014 has been declared as 

Absolute/Final. 

By Order .-""' 

,---, . \ -~ ---~·---~6\--'~ 
(Moham~sin Beigh) 

Joint Re~ftrar (Admn.) 

No: _[;/7--!S--'J-C!/Lf. Dated: 

Copy forwarded to the: ~ 

/ ~/--- -

II I ,q ( r'\ /') f/1 ( f ~ IJ • .FV I \A 
--· --·----------'--

1. Principal Districtand Sessions Judge, Rajouri. 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

vVebsite. 
6. Mr. Anwar Ul Haq, Advocate . 

. . _ ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !39t; Dated: II· o!~ ~19 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Urfan Mirza 
SlOSh. Ajmal Hussain 
RIO Badhool\ ., Rajouri 

vide Notification No. 893 dated 22.12.2014 has been declared as 

Absolute/Final. 

By Order 
,-,· ~ . ~~19 
(Mohamm~n Beigh) 0 

Joint Re~(Admn.) 

No: S(:J-tJ 9 _.- /1( !if Dated: 
l 

//. eJ!~ ~-0/9. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Urfan Mirza, Advocate . 

. . . . . . for information and necessary action. 

~~9 
· rar (Admn.) 0 l 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /!393 Dated: I J. en· :ur!~. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jameel Ahmad Dar 
S/O.Sh. Ab Gaffar Dar 
RIO Drugmulla Qasima Colony, Kupwara 

vide Notification No. 577 dated 15.10.2014 has been declared as 

Absolute/Final. 

~ ~~'~ ,---, · \.__/' 0 Dr 
By Order 

(Moham)~~;asin Beigh) 
Joint ~~ar (Admn.) 

No: $J :7-Pl .- Ob /e,p Dated: II,_ trf. f q I ----~--~~--

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Jameel Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 

~· .~v---~') 
Joint ~r (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /3 CJ& Dated: J 1- o) - J-0 !9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dcepak Kumar Tonothra 
S/O .. Sh. Nasib Chand 
RIO Kotli Manotrian, Tehsil and Distt. Reasi 

vide Notification No.1114 dated 19.03.2014 has been declared as 

Absolute/Final. 

By Order 

No: s~, D 9 s--?-eo/L-Poated: /(- ()I - :2-o I q 
r' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 

..,.;~19 
Yasin Beigh) 

strar (Admn.) 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, District Bar Association, Reasi. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Deepak Kumar Tonothra, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: f3 q J Dated: II- 01- 2-(J!Cf 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Wasim Ahmad Dar 
S/0 Sh. Gh. Hassan Dar 
RIO Awgam, Darpora, Kulgam 

vide Notification No.727 dated 14.11.2014 has been declared as 

Absolute/Final. 

By Order ~ ~,A~ 
___.., . ~ v--:: t> ~/cj 
(Moham~~~~=sin Beigh) 

Joint Re~r (Admn.) 

11~ oJ- ~ rq 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Wasim Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 

~-----:09 
rar (Admn.) 0 ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /3 ~ o Dated: /1- o-! -)_otq 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Majid Zahoor Bhat 
S/0 Sh:- Zahoor Ahmad Bhat 
RIO Mooninabad Ashajipora (Bona Dialgam), Anantnag 

vide Notification No.294 dated 23.05.2014 has been declared as 

Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Majid Zahoor Bhat, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1381 Dated: II- rJ!-)-" ;9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Bashir 
S/0 Slh Bashir Ahmad Ahanger 
RIO Malik Mohalla Shopian 

vide Notification No.871 dated 09.01.2014 has been declared as 

Absolute/Final. 

By Order 

No: ::_; !617-()2·-/L ·?Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Sajad Bashir, Advocate . 

. . . . . . for information and necessary action. 

~~~ 
trar (Admn.) 0 C:> 



HIGH COURT OF JAMMll AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /.3(9 fi Dated: L!-CJf-)_oJCJ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Priyanshu Sharma 
S/0 Sh ... Hans Raj Sharma 
RIO Channi Himmat, Sec. No.4, H.No.410, Jammu 

vide Notification No.05 dated 04.04.2013 has been declared as 

Absolute/Final. 

By Order _-.-~~~ 
(Mohammad Yasin Beigh) 

Joint Re~a;:_ (Admn.) 

No: /)-/ 61/- 7~/lfoated: //-(}/-)-OJ 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Priyanshu Sharma, Advocate . 

. . . . . . for information and necessary action. 

~ /~~~D) 
~. \___-A 0 V 0 

Join~Ctrar (Admn.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 961) 

* * * 

NOTIFICATION 

No: !3S]- Dated: II· 0/ ~ J-rJ!q. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Saleem 
S/0 Slh Syed Farooq Ahmad 
R/0 Druroo, Rangmarg, Baramulla 

vide Notification No.464 dated 04.09.2013 has been declared as 

Absolute/Final. 

By Order 

No: Sl bbS:~ fojt-f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Mr. Syed Saleem, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 138~ Dated: II~ 0/·)-0/9 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rubia Hassan 
D/0 Sh. Gh Hassan Wani 
RIO Ajar, Bandipora 

vide Notification No.681 dated 31.12.2012 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the 

website. 
6. Ms. Rubia Hassan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, t 961) 

* * * 

NOTIFICATION 

No: /38.)" 
-~---'---

Dated: /!· 0 f. 1-CJ/1. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lmJ·an Ahad Bhat 
S/0 Sh. Abdul Ahad Bhat 
R/0 Bona Mohalla, Tilsara, Chari Sharief, Budgam 

vide Notification No.553 dated 23.11.2010 has been declared as 

Absolute/Final. 

By Order -~ ..-., t __,....-!~.-)~ 
(Moha~~n Beigh)6)S 

Joint ~rar (Admn.) 

No: .. S: ,_\8..-- .__f(J Lf Dated: I!~ 0 I ' )-0 I? 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. In-Charge N.l. C High Court of J&K, Jammu for uploading on the \ 

website. 
6. Mr. lmran Ahad Bhat, Advocate . 

. . . . . . for information and necessary action. 

"}' \ ·~ 
Joint ?t~mn.) 0 ~ 


